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LEGISLATIVE ASSEMBLY. 
Saturday, 8th March, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock,. 
Mr. President in tho Chair. 

QUESTIONS AND ANSWERS. 

HESERVATION OF BERTHS ON RAILWAYS. 

600. -J[r • .Tamnadal •• Jlehta: Will Govm'nment be pleased to state: 
(a) whether the reserving of berths on RBilways is done according to 

the priority of application? 
(b) if the answer to (a) be in the negative will Government explain 

. why any other system is followed? 
(c) if the u.nswer to (a) be in the affirmative are Government awlh'e 

thllt at the Colaba fltation on the B. B. and C. 1. Railway 
and the 1)oona station on the G. 1. P. Railway lower berth'~ 

• are reserved ,without reference to the priority of application? 
(d) Do Government propose to take immediate steps to stop the 

objectionable practice mentioned in (c)? 

'!'he Honourable Sir Oharle. Inn .. : The matter has been referred :0 
the Railway Administmtions concerned and the Honourable Member will 
be replied 'to on rl'ccipt, of their replies. 

HAn.WAY QUARTEHS FOR EUHOPEAN AND INDIAN STAFF. 

601. -Khan B&h&dur S&rf1l'&1 HWII&ln Eh&D: (a) With reference to 
tho reply given on the 11th Februar.v. H124. to starred Question No. 207, are 
the Government aware that Indian staff railway quarters are built like 
ktables with tbe minimum of cost? 

(b) Are the Government aware that the cost of each unit of the European 
quarters is nearly 10 times that of an Inffian unit? 

(0) If the a.nswer to (b) is in the negative. will the Government be 
J,leased to inquire from the Railway Administrations as to the cor.;t of 
each unit of the two t.ypes of quarters? . 

(d) Will the Government be pleased to state the reasons for such 
differentiation of treatment between Indians and Anglo-Indians even in 
.."atters of their quarters? 

'!'he Honourable Sir Oharlu Inn •• : (0) The reply is in the negl\tiv~. 
With 8. view to economy the estimates for all quarters whethel' for 
Europeans or Indians arc carefully IlCrutinisod. and kept down to a minimum. 

(b) The reply is in the negative. 
(0) and (d). Types and costs of. quarters vary ont.he,different railways; 

hut on all railways they are based on the flame prmclpJe,. namely, th:tt 
employees Ahould be provided with quarters suitable for their mode of 
living and in accordance with the salaries they .draw. 

( U73 ) .l 
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ESTARLlSHm;NT LIST 01<' THE OJ<'FICE OF· THE HIGH COMMI88IONElt 

JWR INDIA, 

002. *Khan Bahadur Sarfaraz Husaa1n ][han: With reference to 
i he n'rly giwll on the 11th February, to st!1l'red Question No. ~  will the 
Government be plea,-;ed to lay 011 the table an establishment list of the 
office of the High Commissioner for India in Loudon? If not, will the 
Goverwnent be pleal!led to state the reasons. 

The Honourable Sir Oharles Innes: Tlw Governlllent do not propOl!8 
10 lay this list on the tuhle tiS the), do not cow,ider that till' cost of printing. 
wldeh that l'OllTS(' would entnil, is just.ified, but the list is available in 
my office for inspection. 

ESl'AnJ.ISIlMENT Lls'r 0 .. ' 'flU: VARIOUS DEPARTMENTS OF' ~  (jOVEHN-

MENT OF INDlA SECUB! AUlA T. 

003. *Khan Bahadur Sarfaru Huuain Jthan: (a.) Is it II fact that 
'~ \t bli h ent lists arc printed for each of the different departments of the 
Government of India 'Secretariat? If flO. will the Government be pleased to 
lay on the table u. copy of each of such litolts eorrel\ted \Ill to date? 

(b) If WIt, will they be r)cased t() f;tate the reasons? 

The Honourable Sir llalcolDi' HaUey: ((/) '1'111' re!>ly to the first part is 
ill the afiirmative, ana. to the second pllrt. ill the negative. 

(II) El'Itablishment Jist" are intended rel~' for departmental uSu 
find ('ontain departmental det.ails whieh are not intended for publication. 

ESTABLISHMENT ROLL 01>' HAlLWAY STAFF. 

004. ·)[han Bahadur Sarfaral Huaain JthaD: Will tIlt' Government be 
I leased to state how l ~ they will tak{l to prClpare t,he t>stablishment· roll 
of Railway staff which was promised by Government? 

. . 
IIr • .A. • .A.. L. Parsons: I have not been ablo to discover exactly to 

what undertaking given by the vern ~llt the Honourable Member 
referR. The latest establishment roll of the East Indian Railway has been 
plaeed in the Libra.ry in accordance with a reply which I gave to Mr . 
• Joshi's question No. 449 on the 25th 'ebr\lllr~'  ]U'24. . 

RUlGADE ORDER re VOTING Fon A NON·RwAnAJIR'l' CANDIDATE. 

605. ·nan Bahadur Barfaral BUI86In JthaD: With reference to 
the reply given on the 11th :Februar.v, to unstarred Question No. 91, regard-
ing lin alleged Brigade Order in Sialkote. will the Government be pleased to 
&tate the results of the enquiry referred to therein? 

Kr. Z. Burdon: The n irie~ which are being made have not yet 
been eornpleted. 

)[han Bahadar Sarfaru HUllain Khan: When will it be o.ompleted, 
may I a,sk? 
Mr, Z. Burdon: I hope in the eonrAC of ten dll'yF! or f.\ fortnight. 

PRIN'rING OF STAMPS IN INDIA. 

(i06. ·Khan Babadur Sarlaru Hul8a1n Khan: With reference to 
the reply'" lZiven on the 6th September, 1922. to sturred Question No. 58, 

• Jlid, page3 47 and 48 of L. A. eb te~. Vol. III. 



QUBtiTIONS AND: A.N8WI£RtI. 

; , 

:;}gllorciiQg the printing of "tampR nndstamped papers in India, will the 
Government be pleased to Rtate whether they have come to any d.ecision 
in the matter? If so, will tlw Goverument be pleased to stllte ,the decision 
.. utrived at. 

The Honourable Sir Basil Blackett: I refer the HOJl(llI: :1, It, Member 
t,o lily rcply to Dr. Gour'fj ~ ti n No. 17B, duted the 5th February, 
1924. 

EXPlHA'l'lON ~' THE PRESENT CON'l'UACT lWn l ~ l'  OF 81''\lIl1'I,1. 

H07. -!than Bahadur Sarfaru HUl8&in Khan:· Will . the Governint·nt be 
pleased to state the date on whieh the present ~ntr t . r printing of 
:stamps will expire? .. . 

The Honourable Sir Basll Blackett: 'I'he ('xiRting C'ontract is tennin-
nble on th!' 31 st, ~ e b 'r of thi" } ('I\r, 

INn:u CLAS'; ACCOMMO[)''Y10N ON 1'HE Up AND DOWN PrN.JAB .MAILS. 

008. -Khan Bahadur Sarfaraz Huuain Khan: (a) Will the Govern-
ment be pleasPd t,o state the number of first cI6.,s, second class and 
inter CltlsS carriages attached to the 1 Up and 2 Down Punjab Muils? 
(b) Have the Govt'rmnent fixed auy minimum numbt\l' oLillter class 

,carriages that !\rc to be attached to the above mentioned Mails? 

(c) Is it a fact that the number of inter class carrillges to be attached 
. to those Mails /1.1'0 left to the discretion of the Station Superintendents of 
Uw starting stutions, that is, Howrah and Kalka; if so, are the Hovern-
ment aware that generally . these Station Superintendents curt-ail the 
number of inter class carriages in. order to provide more first r.r.d second 
closs accommodation? 

(d) Will the Government be pleased to state whether they propose to 
introduoe the system of reserving bE'rthR for inter class passengers travel-
ling over long· distances, like that prevailing for the first and second class 
passengers, by those Mails? 

The  Honourable Sir Oharles Innes: (a) '1'he numher of first, second 
1\nd inter class carriages on the East Indian Railway' Nos. 1 11" lind ~ Down 
I>unjltb Mails is 11S \ llDder : 
.. . lst and 2ud Dompositos·-Four b gie~. 

tnd elRIIs-One bogie. 

Inter elan-cOne bogie. • 

(b) and (c). The answer to b ~h question is int.he negative .. l'ho load 
·of the Up and Down Mails is standardised. and the' Station erint~n. ellt  

lit the terminal stations are not authorisadto alter tlie compositiOn of 
these. tr ~n . . 
(d) The Go\'ernment 'do not, propose to ,i,l1tl'oduce the RyRtem (yf l-(>serving 

berthR for inter class passengers as lying down accommodation is not 
l'rov'ided for these passengers. 

JIr. It. Ahmed: DO Govrrnment propose for the benefit of th(1 country 
to enlighten this Assembly from time to, time on any questions of' this 
nature or of a similar nature without the· :intcnentioll' of tho Agents in 
question, so tbat we may be in 11 position to get an n ~ er djrect :from . lh~ 

Honourable Member in charg:e? 
A 2 



1271\ LEGISLATIVE ASSBMBLY. [8TH MAUCIl 1924. 

'l"ha Honourable Sir Oharl .. lDD .. : As far I\S I know, I did no4i mentiou 
the word .. Agent " in the reply I have just given. When Honourable 
Members ask questions, I endeavour to give them nny information that 
~  in my power. 

INCOMB·TAX ASSESSMENTS. 

600. -.Mr. It. :aam.a AlJ&DIar: Will the Government be pleased to lay 
on the table a statement showing the nwnber of income·tax a88e8sees, the 
number of objection petitions on assessments made and their disposals onn 
way or the other (confirmed, modified or rejected) (a) in each of the pre· 
sidency towns and (b) the mofussils in the several provinces in British 
India for the years 1921-22, 1922·28 and 1928·24? -

The Honourable 8lr BaaU Blackett: The precise infomlation required 
by the Honourable Member is not given in the annual returns. To collect 
aild compile it in this foml would involve an amount of trouble inoom· 
mensurate, I think, with its value. 

A statement is however laid on the table giving for the year 1922·23, 
the number of &880SS0es and the number of appeals filed, (1) in the Pre· 
sidency Towns of Bombay and Calcutta (separate figures not being available 
for Madras), (2) in the mofussil in the Provincetl of Bombay and Beng"aJ, 
and (3) in each of the remaining Provinces-respectively,-and showing 
how many of these appeals were successful ant! how many were unsuccess· 
ful. The Government are not in possession of the same information for 
1921·22, and information for 1928·24 is not yet availahle, that year, as the 
Honourable Member is aware, not yet having closed. 

ApPEALS UNDER APPElL8 UNDER 
SECTION 80(1). SECTION 32(1). 

Province. 
No. of -
IUltlellBet!II. 

No.  No. No. No. 
-, success- unsucee •• • .uecelB- Unll\COOIS· 

hI. ful. ful. ful. 

--------_ .. -,-----... ----- .---
Bombay-

SO,7H1 1,610 1,790 1 Citv • · · . .. 
Motu.Hi! 28,396 2,182 2,608 2 !l 

Bl'ngaI-
26,016 269 277 1 CB.lcutta • • · · ... 

Mof_I. 17,668 391 660 4 7 
Madns · · 35,281 1,420 2,453 1 16· 
United Provincetl · 26,511 61i7 918 7 20 
Punjab · · 24.,688 1,037 4.,628 ... 2 
Burma · . · 16,385 198 S75 ... ... 
Bihar and Ori ••. · lJ,089 250 889 11 60-
Centnl Provinces · · 9,881 215 362 1 1 
ABRam 4,551 42 178 1 ... 
Norlh-Wf"t Frontier Pro-
vince · · · 3,074 169 381 ... ... 
l hi.~n · · 159 ." ... ... 2 
Ajmer-Kenvara • · 449 11 11 1 ... 
Coorg . · · r · 127 1 7 ... .. . 
DeIhl · · 2,308 37 1i5 ... ... 
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l>aoPAGANDA WORK IN AMERICA BY MR. HUSTOJlJI. 

610. ·Mr. Bhabendra Ohandra Roy: With reference to the reply given 
-Oil the 11th :February to starred Question No. 214, will the Government be 
,pleased to state the head under which this expenditure is included in the 
(Lemands for grants? Will the Government be pleased to state under what 
rule this or such other expenditure has been or is made non-votable? 

The Honourable Sir ][alcolm Haney: The head of expenditure under 
which this item is included is Secret Service Contingencies, which will 
be found at about page 49 of last year's demands for grants. The rule 
under which it has been made non-votable is section 67 A (4) of the Govern-
Illent of India Act. 

Mr. E. Ahmed: What Ilrc Secret Services? 

The Honourable Sir Malcolm Halley: Secret, Sir. 

1Ir. E. Ahmed: Will the Honouruble t,he Home Member 8utisfy? 

The Honourable Sir Malcolm Batley: I am t1mply satisfied. 

GovElumEN1' SEUVANTS AND MEMBJ51UIHlP OIl' THE ANGLO-INDIAN 
EMPIRE LEAGUl: AND 'l'IlE ANGW-INDIAN ASSOCIATION. 

611.*Mr. :ahabencira OhaDdra Roy: (a) With reference to the reply 
given on the 11th February will the <1overnment be pleased to state whe-
ther the Anglo-Indian Leugue and Anglo-Indian Association are political 
bodies for the purposes of rule 23 of the Government Servants n ~ 

Hules? If so, will the Government be pleased to state why Anglo-Indian .. 
are not debarred from being members of those assocjations?_ 
(b) Are the Government aware that there are Government servants and 

~t t  Hll.ilway servants who are members of such political bodies? If 
;Iot, will t.he Government be pleased to inquire into the matter and 
stute how many members of tlllch political bodies are Government ser-
vants? 
(0) Is it a fact that office bearers of such political bodies are also Gov-

-ernment servants? If so, will the Government be pleased to state the 
reasons of such anomalies Ilnd differentiation between the Indian and the 
Anglo-Indian political bodies? 

The HODourable Sir Malcolm HaUey: I presume the Honourable 
-"fember if! reft'rring to the Anglo-Indiun Association and the Anglo-Indian 
Empire League. 'l'here hud been previous contrary decisions by the Gov-
.ernment of India, hut the final orderA were eontained in a letter of 
the ~t th Muy 19H1. The Honourable Uombcl' will perhaps better realise 
the position takpll by the Government of India in tho matter if I quote 
i,he Bctuul words contained ill that leliter. Thl' Government of India then 
"aid: ' -

.. It is not intended to relax or depart in any way from Uule 21 (now 
Hllln 23) of th£' Government Hervants' Conduct Uulel'!; nor is there allY 
intention of placing the Anglo-Indian (Jommunity in B specially favourable 
l'OF.;ition in the matters of the rclationR' of Go\'ernnwnt servants to political 
~ :ovcments. But the Government of India, after further consideration, 
c,onsider that the rule docs not prohibit membership by a Government 
ill:rvant of B society which has for its main purposes the moral and material 
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~r ~i  of a eommunity, as apart from politics, provided he abstains frorn 
taking part, in any political agitation or movement. The Government of 
India ure satisfied that hitherto the main purpose of the Anglo-Indian 
AS8ociations and the Anglo. Indian Empire League has been the moral and 
material progress of the Anglo-Indian cOmlnunity, although these bodicF; 
have at the same time illt!:lrc8ted themselve8  in certain political 
matt,ers " 

The conciu!;ion of the Governmont of Iudia then was: 
.. The Go:vernor General in Council is pleased to direct that so long 

as the Anglo-Indian Association and tJle Anglo-Indian Empire LeaguE' 
continue to devote themselvtls mainly to the morul und mallerial progress 
of the Anglo-Indian community, ~ Govermnent servant may be a memher 
provided hl) take!; no part ill any movement of " political nature. This, it 
should bc noted, is on th(, undert;tanding that if in fuhire the character of 
any 8uoh aSflociutioIl change", the Government may have to warn its servant .. 
thut they ClUJ 110 longer helong to it." 

.LAND REVENUE LEGISLATION,lN THE MADUAS !)RESIDENCY. 

612. *.r. A. Jtangaawami Iyengar: (a) Have the (-tovernment of Indill 
received th£l reports referred to in IllJswcr to my Qut'Htion No. 55 of tht, 
5th instant regarding Land ,Revenue Legislation in the Madras Presidency'.' 
If 80, will the Government of India be pleased to make a statement on th/· 
actual existing position in regard to the bill relating to Land even ~ 

Legislation in Madras for carrying out the recommendations of the Joint 
Parliamentary Committee of 19]91 

(b) Will the Government be pleased to state whether having regard to 
the delay involved, they have considered the advisability of instructing the' 
Government of Madras to suspend giving effect to resettlement flchemef; 
made on the old basis? 

JIr. )[. S. D. Butler: (a.) The Government of India have now received 
the proceedings of the Madras Legislative Council referred to. The position 
id that the Local Government have submitted a Bill for the previous 
sanction of til(' Govt-rnor Gencral find thflt, the matter is under t,he Governor 
General's con"ideration. 

(b) '1'he qnestion is one for tho Locnl Government t,o decide. ~rh l 

attention of the HOJlourable Member is invited to the t t~ ent mndp 
by the n r bh~ Air Arthur Knapp on this subject in his speech on 
e b~~r 13th laf<t. 

JIr . .A.. Jtanlaawami Iyengar: May I know, Sir, to what extent the 
Goverument of Iudin, apart from t,}w nv ~rn r General, possess the power 
of revising this Bill 1 

Jlr. JI. S_ D. Butler: I explained to thtl Honourable Member or to 
another Honourable M.embnr t ht~ other dav that tlw Government of India 
POSAeflS certain powers of g't'neral direct"ion and control. .. Broadly 
e ir~g ., 1 Raid •. control if; exercised over the .,gmwral and recognised 
principle!'! of sssessment sud no depRrture therefrom can be made by a 
LOClRl Government withOltt snnc·tion." 

.,. A. Jtangaawaml Iyengar: May I know, Sir, if under the quespioa 
ot GcogniROd principles Government willpel'tllit legislation which restrict,·, 
the maximum percentage of enlllmcements at, re-settlementR or the perio'! 
of u revisiollsettlement? 
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Kr. K. S. D. Butler: 1 have already expla.ined lhllt ther ~ are 0,0 
definito rules 011 the ulatter and that the exercise of general IJowers .If 
direction and control is It matter for the discretion of the authority in whirh 
such ,powers are vested. and it it;; hardly possible in reply t,o 0. quest.hu 
to define the extent to which Burh powers are or will be utilised. . 

lit'. A.. KaDgliwami Iyengar: I may state, Sir, thut the other day, 
the Honourable. Member in charge of Land Revenue stated here that he 
would cODsider the advisability of placing on the table the instructions or 
the regulations that the Secretary of State has made in regard to the 
exercise of control over land revenue matters in the provinces. 

Kr. lI. S. D. Butler: I think it was explained that there were 01)-

definite rules, but I will look into the matter. 

Diwan Bahadur lI. :B.amachandra Bao: May I ask, Sir, whether this 
matter came up bcfore the Hovernm0nt of India before this Bill ~ 

submitted-whether, as a matter of fact, tbis haR been continuously UndeL" 
eonsideration M hetween the Government of India and the Local Govern-
ment during the last three years. 

Mr. lI. S. D. Butler: A Bill hUR just now hl'0n 8ubmitted for tht' 
first time for the Governor General's sanction. 

Di\tan Bahadur II. Ramachandra Rao: May 1 Il:>k, Sir, in vie\': of tilt' 
delay that has taken place in formulating 'legislative proposals, whe-
ther the Government of India would ('.onsider th ~ advisability of instruct-
ing the Local GoYC'rnment to fluspend the operation of all tile se£tlemcnt 
Rchemes thnt haw· b('cn brought up? In fact, there were three schemt''! 
during the last three years which have bf'en brought into operation whill' 
this Bill hfts heen kept pending. 
IIr. II. S. D. Butler: The matt.er is one for the' Locnl Government 

to decide. Tlw nttpllt.ioll of th ~ Honourable Member is invited to tho 
lJi atement made by the Honourable Sir Arthur Knapp on the 13th 
December l~ t when he dealt with this qm'stion. . 

Diwan Bahadur K. Ramachandra Rao: I (1m Mking the questiun 
whet.her the (iovermlll-'nt of lrldill would exerciRe their powers of super· 
viRion and cOlltrol ill dirl'eting th., Governnwnt of illl\drltS not, to proceed 
with Fa,ttlpl1lpnt Rchl'IlWf; WI til is It'g'isintioll if; put. t.hrongh. In fnet, i~. 

has been pt'nding for the last three Yl'arfl. . 

IIr. II. S. D. Butler: N'o, Hir. It is ('xtrl':lll:Iy ullJikt:ly t.hnt thp 
Governmpnt of India would gr ' ~ t,o that. 

'rnmAXNAD RAILWAY STATION. 

613. ·1Ir. Jlahmood Schamnad Sahib Bahadur: (1) Will the Govern-
ment be pleased to state: 

(a) whell tho Trikannad station (on the South Indian Railwav) wa" 
opclled us "' trial station? .  • 

(b) what has bee.JJ tlw annual net income from the station after it::. 
opening till now? 

(c) whet.her the station still continues Q!:; 1m l'xpprimcntnl stntion? 

(2) Are the Government aware that there is great incouvcnienre to 
the travelling public, especially women and cbildren, as' there 
is neither platform Dor waiting rooms nor' ln~' lil'  worth th~ 
Dame of a t ~i n  there now? 
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Will the Government be plcased to state wlllether it is proposed to 
construct 8 puc1.a station there in order to avoid inconve-
niences and accidents to women and children? 

(8) Are the Governmenll aware that the present site of the said 
trial statior. being on the flea shore only 8 few fathoms from 
the sea, is expr.lseci t,u I'ILlIl'lil.V winds during the monsoon, and 
being in the midst of gu:ulI\ factories, is filled with uaut:leuiing 
smells emanating from the factories duriug the fiihing season 

i and consequently the public Bre put to grcat htt.rdsbips? 

(4) If the answer to the above is in the aftinnative, will the Gov 
ernment be pleased to suggest the shifting of the site of thl' 
llUc1,·u stfltion, proposed to be constructed, Ii few furlongs to 
the north of the present site so as to be free from the. danger 
of stormy winds and unhealthy smull!!:) 

(5) Will the Government. be pleased to st,ate whether it is 1\ fact 
that the people have been petitioning and c()untcr-petilionin,.; 
the authorities for abolishing, this station and opening another 
some 3 miles away, a.nd ll~  to the contrary"! 

(0) If so, will the Government be pleased to state what hUll been 
decided in the matter of these petitions? • 

The HODourable Sir Charles lJiDes: The infonnation is being obtained 
aud will be furnished to the H.onourable Membllr on receipt. 

1'UROUGU MAl(, '1'RAI!' DETWEJo:N ~ l  AXV DELIlI, 

614, -Mr. Mahmood Sch&mDad Sab1b Bahadur: Will the GO\'c!'IlLneI'L 
Le pleased to state whether they proposo to run a through mall train from 
Madras to Delhi in order to avoid tlday and iuoonvenience? 

The HODourable Sir Charlet InDe.: It if, doubtful whether the number 
of passengers travelling between Madras und Delhi would warrant the 
running of a through mail train between thelw t.wo plllel'l;, but the mutt.er 
will be brought to the notietl of the railway udminist,rRtiotl!l com'erned. 

AMALGAMATION OF CooRa WlTH TIm MADRAS ]:>nEsIDEN(1Y. 

615. -Mr. Ilahmood SchamDad Sahib h r~ (a) 'Vill the Govern· 
ment be pleased to state whether they propose to amalgamate Coorg with 
the Madras Presidenoy? 

(b) If the answer to the above is in the negative. will the Government 
be pleased to state whether they will bring the administration of Coorg 
'into line with the neighbouring districts of the Madras Presiden:.:y ~ , . 
The Honourable Sir Malcolm HaUe,: 'fhe unswer to both parts of the 

question is in the negative, 

NOJ4INATION PAPERS OF CANDIDATES FOR ELEOTION TO 'l'BE LEI'JSJA-
TIVE ASSEMBLY. 

, 616, -Mr. W. S. I. Wi1lIoD: (a) Is it a fact that certain candidates for 
' ~le ti n to this Assembly were rendered ineligible by reason of GOVllrLlmElnt'e 
refusal to accept signature to Nomination. Papers by their duly ('I'Qstitute(l 
.attorney? 
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(b) Do the Government propose to ~n  the. Rules so as to 'inni~ 
uf candidates unavoidably absent from thcll' constituency at the tune of 
their nominations signing their constlnt and standing for election by a. 
letter duly signed and delivered by their agent to the Returning Officer? 
(c) Are Government aware that the existing rule has given rise to the 

practice of signing such Nomination Papers in blank in advance in case 
tbey may be wanted, and will Government cOllsider the admission of 
signature either under special letter of authority or by duly con-.titutl'd 
~ tt e  ? 

Sir Bemy lIonenll Smith: (11) The acceptance or rejection of u 
nomination rests not with OoverWllent but with the neturning Officer 
{If the c01lstituency concerned. Goveru1nent r ~ not aware of allY case 
in which n nomination was rejected for the reason to which the Honour-
ahle Member refers. His attention is, however, invited to the tenns of 
l'ub·rule (3) of rule 11 of the Legislative Assembly Electoral nules. 

(-b) The existing provision wa!! introduced 3S the result of 3 recent 
fmd exhaustive overhlmling of the Blect<?ral l~ . Governmellt see no 
'mfficient ground for re-opening the questi6n at the present stage, but will 
he prl'}lUred to reconsider the matt!:'r when a general revision of th~ 

Electoral Hules is next undertaken. 
(c) Uovernment hnw 110 information regurding the existence of tIlt' 

pmeticf' t,o which the n r bll~ l\lembcl' refers. The second part of the 
''luestioJl if! covered by tht' reply to (b). 
1Ir. It. Ahmed: 111 vie\\? of the fact that Q large number of e ir blt~ 

el.Uldidatcf! were uDilUceesRful ill the last election, do Governmcut r ~ 

for the benefit of the ('o\lIItry to make the nomination foml more simple 
so thut it Illlly ~rve thc purpo!!e for which the rules were drafted last 
yeur, lIamely, to ufford faeilitie,s. 

Sir Henry Koncrle1l Smith: Government Ilrc not aware tlult large 
llumbert; of dl'sirable etmdidQtes wero excluded from election by rejection 
oi' nomination papers, but if the Honourable Member wifl indicate to Gov-
ernllwnt the direetiolls ill which the rules regarding nominations can be 
simplified, the IlllLttpr will l'l'cl'ive eOllsidl'l'fltion. 

1Ir. It. Ahmed: First, in writing out the 1I1lllles of Muhanllntldan 
"lectors in the voters list, 11 MulHunrnadun nume Khan Sahib Maulvi i~ 
thktdt, for instance, is writtt>1I . 'Kedar Box," n Hindu name. Will the 
o(yovernment be pleased· for the benefit of the country to employ u sum-
(Iient number of MuhalTIl1ladlln officials to draft them aud write out the 
naUlt'S ()£ the Muhammadan ell!etort> 80 that Muhammadan candidates may 
!lot be victims by their nominations beitlg thrown out? 

1Ir. President: I do not think that arises out of this question. 
1Ir. Shambhu Dayal lIlsra: Would the Honourable Member kiDdJ" 

stRte whut he Illt'ans by the" words .. desirable candidates?" . 

Sir Henry Konenel Smith: I meant, Sir, <'xlletlv what the Honourable 
Mr. K. Ahmed meant. • 

]o'IWNTIIm INQullty t'OMlluTTlm. 

617. ·Daa Balaa6ur Sadar .. B-.m nUl: Will the Governll1ent bo:! 
plCluwd to Rtllt,e: • 

(a) what amount ·was spent OD the Frontier Inquiry Committee? 

(b) when tho report of the said Inquiry Committee will be pub-
lished? 
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(c) whether the l'()port will be brought before tlw Assembly for discus-
sion before the Government take action 'I . 

The Honourable atr K&1colm HaUey: (a) Rs. 76,550. . 
(b) I am unable to give any further infonna.tion than in my reply to-

Dr. Gour's Quest,iun No. 54, dated the 4th I<'ebruary, 11124, which was to 
the effect that it is proposed to publish the report at an early date and that, 
copies will then be placed in the Librflry. 

lC) I nn~t for the momellt givo any s\lch uudertl\ldng. 

VASAD-BoR!i!AD-KATANA iRAU,WAY. 

618. ·Khan Bahadur Suiuaz Huualn Khan: (II) Will the Government 
be pleased to state if it is fI fuet that /I, conference of Uw rt'prcllentatives of 
the Bombav and Baroda GovemUll'ntH WQS held at the office of the Rail-
way Board ';It Delhi on 2nd Dl'('!'II\[,er, HIHI, to eOllsidl'1' the questiol\ of the 
immediate ncctlssitv for the eOllst.rnctiol\ of the Vllsad-Horlilld-Kutana line 
on l'co)]omi(', admi;lif.;trative and politicul grouuds? ~ 

( b) If so, what was the dl'ci!>ion of the l t~ren ' ''' 

The Honourable Sir Oharlea Innes: (a) YCR, a meeting wus held at tl~e 
Hailway Board's otlieu Oil 2nd Dl'Cl'lIIber, HHH, to eonsid('r' and decidl' the 
manner ill whidl the arell Routh of Petlad on tIw AIlllnd-Cumbay Railway 
should be served by ruil eornmuuieations. 

(II) It wus ugn'ed that t.he Vallnd-Bonmd-Katana line without deviating 
t,hrough Bhndrnll lihould Ill' built to the broad guugl' "tandnrd m; IIII integral 
part of the Bombay, Baroda 11lld Central India Hailway, subject to Il. 
g\l r nt ' ~ to be given to tlie Harodu Durhllr agllinst pOHsible 101'18 of oaming8 
Oil thn Allllnd-Pctlad-Tarapnr scC'tion of the Anand-Cltmbay HailwllY. 

Fl1 nd!.; , howe v!'!', cnuld not he provided for the constnlCtioIl at thc time 
and thl' project was therefore held in abeyance. As the estimates are 
~ \\' out of dlltl', rl'vi,;('d eflt,imatl'fI I1re being prepllrl'd and the consideration of 
the project will he again tll1ccn up as soon as theBC are ree!'ived. 

" . 
LmwwooD ~  SIMLA. 

6W. ·Khan Bahadur Sufaraz Hussain lthan:,(Il) Will the Govern-
ment be pleased to t t. ~ if they could place the whole of the accommo-
dation of the Longwond Hot.e1 at the disposal of t,hc Members of the Legis-
lllture during tlw forthcoming KPKRion. at Simla? 

(b) Is it not a fact that the mORt de'sirahle portion of the accommodation 
is permanently occupied by persons who hln'e no claim to such accommo-
dation to the prejudice of the Assembly MemberS? 

(c) Is it not 8 fact that these n l l i ~ nt bt in the quarters at 8 
rental of less than half the rental paid by the Assembly Members? 

The .enonr&ble Kr. A. O. Ohatterjee: (a) It would he possible to do-
so, but ill view of tlw fllct thnt in tbe pa.st year applications were not 
l:'ec(1ived to the full extent of tho quarters maciollvaiJable for Members of 
the ~i l t re  GOVOl'fUnent do not thiq1c it lWeOf\ilnry to do so. Such B. 
COllfHil would (·ertu.iuly be very unecollomical, at; if uU the quariel'l! were 
T<'lwrved it would b(l very difficult t{) find tenants for them during the 
p(1riod when the I,egiRlnture is not, in sessio!). 
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, (b) l'he question, which ill the most desi(able accommodation, iF; a 
matter of OIJinion. 'Experience shows that the quarters which are most 
sought t ~l' are the self-contained cottages. 'l'hese are reserved excrusively 
for Members of the Legislature during sessions.. ThJ only quarters wWch 
are not so exclusively reserved for Members Ilr£l the upper lll~ of what is 
known as tlw old block and the new block. These consist of room,; in rows 

, 9pproaclled from a common verandah, and have not the same 'amount of 
rrivacy as tho detached quarters. 'J'hey are available for the use of Mem· 
hprt' of :,tw ~egi ll\t l't'  if not occupitld by Government officials. 

(c) ~rhe rents (lharged for thl's\' quarters nTe shown in the Rtatement laid 
on the table. 

--
Rpnl8 for QUa/'hr" in LongU'ood Ilotr/, Simla. 

Amount  Amount 
I 

Amount Amount 
(If I'I'llt (If rent of rent of rent 

QU&rtlll' No. , 'hll.r~e  to chargllu to 

I 
QlIu.rter No. (' hllrj.:ccl to ('harged to 

mambel'H oili<-ers members nffiC8ra' , 
pCI' wont lL l nlh~l  pel' montll. per mouth, 

--.. ~ .. ~ .. 

]1., l{.. I 11K. HI, 

I 
\ , 

1 2/)'j ]20 28 150 60 
2 240 120 2H 11)0 tiO 
a leH) 120 ao 1&0 00 

" 240 120 :n 150 
J 18c} r. 240 1:20 :12 1&0 

Ii 24il 120 lla 14{) (jO 

7 16r. 6U lJ4 14[' • on 
" ] r,·) 120 86 :41) liO 
!l ~~  120 ;J(j 14r, 45 
10 ~  1:20 :'Ii 15r> (10 
11 l"il lin :lH 145 uO 
12 H,r, 60 an 14;) 60 
13 ~' liO .j,() ]40 uO 
14 Hiil 60 41 ~. UO 
15 1·)1) ,,0 4!J, ~  60 
HI In;' (jO 4:l 14u 4f) 
17 1M. 60 44 14" (jO 
IH 1M 60 4G ]4.;) (j0 
HI lu5 60 4" 15r, 00 
2U luu tiO 4i 14;) 60 
~  luG 00 48' 145 6n 
22 IOU 6(1 4,\) 14u 60 
2:1 1511 to 50 14[, 00 
2-1. Ii,i) 6(1 [,1 141> \\0 
2;) liir. 60 52 14& 4u 
2(; 1UO ( 120 GH 14u tlO 
27 IuD > [,4 Hi) 60 

nan Bahadur Sariaraz Hussain Khan: Is it not a fact that the Assu-
('Jsted Hot,als Compuny, when it was !.Isked to sell the Longwood Hotel 
property, waH definitely infonne.d tbat it would be used for tlw purpose of 
accommodating Members of the Legi,slature? 

The Honourable 1Ir. A. O. OhatterJee: I should like notice of that 
question, 
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Mr. Gaya PraIad SiDgb: Is it llot a fact, Sir, that some military meu 
have bf,ilen allowed to ocoupy quarters peMnallently in the Longwood Hotel 
and at a reduced r ~  

The HODourable Mr. A. O. OhatterJ": I ha.ve already explained that 
some of the quariera available there are Jet out to Government officials and 
are not made available for Members of the Legislaturo. 

lIr. Gaya Prasad Smgh: !:linca how lOllg have tlwse militury men been 
allowed to occupy these quarters '? 

The Honourable Mr. A. O. OhatterJee: I could not definitely say how 
long eaoh particular officer has occupied these quarters. If the Honourable 
gentleman will put down a question on the paper, I will answer it. 

Mr. If. 11. JOIh.i: May I u;;k whether the Honourable l\Iembl'r i;; aWllrc 
that on account of this arrangement of giving aceommodation to military 
officers, Members of this Assembly are inoonvenienced by being compelled 
to go to Summer Hill Quarters? 

Mr. Gaya Prasad Smgh: Which are very far IIWI1y. 

The Honourable Mr. A. O. Oh&1.terjee :'l'he Summer Hill Quarters are 
meant for orthodox Hindus 11Ild I thought that tlw)' would be needpd ill 
any case. 

Mr. It. Ahmed: J;; it not u fuet thnt the old block in the upper l!torcy 
has got ;;ome bpRutiful rooms and the military offieers do not like t() vacatu 
them for the benefit of Members of thu Lpgis\atUl'c. 'l'he 't~ i" also ;;mlll' 
beautiful furniture, ~ir  i~ thl'rtl not:) 

The Honourable Mr. A. O. Ohatterjee: 1 hav/' not ;;('en thn 1'o{)m", in 
qut'stion, hut'lny information is thnt they nw not ),10 nice I1A 1'Iome of tlw 
f)f'lf-('orltll.inedcottuges which 1 huv!' refl'rred to_ ill the origiTllI1 \ \\'~'r to 
the questioll. 

Mr. A. RaDgllwamy IyeDgar: May I kllOW if tlwHe 1'001118 occupied by 
theso military officers, if really desired hy"thc ~h'l h r  of the Assmnbly 
with a view to their more eonvenient uecommodntion in Sinllu. would be 
made availnble by the HonourRble M.embcr? 

The Honourable )[r. A. O. Ohatterlee: I wish tn eorreet II misllppre-
hension that th l~e rooms lire rl'l'\c1'ved for militury ofijecrf(. 'Phey arc 
Hvuilablt, for all (Jovernrnent otncers. Hut, if Wt\ tind that tllt'ro if( II 
general dellllmd for aceOml1l0dlltioll in these qURrh'r8 which 111'(' not uow 
I'vailablc for :Members of the Ll'gislutuT!I, 1 shall el'rtainl.v tllkt! the' llttl~r 

ido considl'ration. 

Mr. It. Ahmed: Will (to\'l'rnuHmt bt' l \ ~l '  to lllake empty the h l ~ 

,of tho upper storey of the old bloek 1-10 that Member" of t.ho j,ogislature 
1lJ1l." i'ree1.v go and oceuI',v th(!TI1? 

The HODourable Mr. A. O. Ohatterlee: I ecrtainly do IIot iutend thl\t. 
tho qURrters should be left empty. 

Mr. It', Ahmed: We are ready to engugc them from noV\' and give notice 
tc th{l Department in qucstion. 

The Honourable Mr. A. O. Ohatterlee: If the Honourable Memher will 
nay the rent for the 'whole season 1 am quite prepared to let them out to 
:tlltn. 
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Mr. It. Ahmed: Arc they not specially meant for the use of the Mem-
bers of tI III Indian Legislature? Was it not for that PUrp08(1 that Longwood 
Hotel nnd (,Ilttlte were acquinld? (Ko reply WI\S given.) 

My qu(>stion haM not bOPIl tlllSwered, Sir. 

Oolonel Sir .enry St&nyon: Are Government under any obligation to 
hId quarters at all for ~ ber  of tlw Leghdative Assembly? 

The Bonourable Mr. A. O. Ohattertee: I think that that question 
~h \ll  be put down on pllpN', and J have no doubt that my Honourable 
f:'j(>nd. the Spcrc>tRry of tl\l' Legi.-llLtive Depllrtment, will answer it. 

AVTCMN S.:88101\ m' TUB CENTRAL LEGISLA'l'vm:. 

620. ·Dr. B. S, Gour: (a) Will Government be pleased to state the 
Rddit,ionni eost incurred in eRlling up MemherR of t.he Central Legislature 
for the autumn session in Simla? 

(b) Do the Government propose io consider the advisability of holding' 
the Ilutumn session in Delhi, if possible in. October? . 

Sir Benry J[oDcrieft Smtth: (1I) It is presunll'd that by " additional' 
cost .. the n \tr bh~ Member means cost in excess of that which would 
bl incurred if the autumn !'lession were held in Delhi. So far from any 
f;\leh excess C08t r08uiting from holding the autumn session in Simla, ~ 
sflving i8 ill filet d'fectcd tht'reby, f'ince the additional expenditure on account 
oj rIlilwuy fareR t{) Simla if' more t.han counterbalanced by the additional 
eXlwnditurp on "'(leount, of haulage of motor cars and conveyance allowance 
y:hieh  would be incurred if the session were held in Delhi. 

(b) Under the Government of India. Act the Governor General fixes the 
tmw and pInel' of the sessions of the. Legislature. Government do, not 
,. ropose to re(lommend to the Governor General the adoption of the oourSD 
suggested. 

• Dr. B. S. Gour: J8 the Honourable Member aware that there is a 
j!eIlertLl feeling on the part of the non-official Members of the Legislature 
that it would be more convenient and conducive to the despatch of businesl! 
:r the 'autumn session of the Central Legislature were held at the Capital 
of India instead of in a remote place like Simla? 

Sir Benry Konorleft Smith: Government are not a.ware that there i8 
that general feeling. The matte!' haR not been discussed in this particular 
A!;scmhly, but during the Iif(ltime of the last Assembly it was discussed 
and I think the Honourable Member will recollect that there WI\8 no general 
feeling in the sense he haR indic!\ted. 

TnEATMENT OF POI,JTJCAJ, AND NON-POI,ITICAL PnISONERS. 

621. ·Mr. lfllakantha Daa: Will the Government be pleased til) state: 

(a) Whether thore is uny distinction in British India between poli-
tica.l a.nd non-political prisoners? If there is, then what i8 
the basis of that distinction? 

(b) Whether there is any distinction between the treatment of 
political and non-political prisoners? If there is, then what 
is that distinction? 

I 
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(ri \\'IwLher any priSOlll'rs I1r(' truated a8 It;t class misdemean-
tint,,,,? If tho Ilnswer if; in the Rtlirllllltive, then who arc 
such prisouers lind how doel'; their treatment differ from 
Hwt of other pl'isonert4 '! 

The Honourable Sir Kalcolm Hailey: (II), (b) lind (c). Thl'l"e is no dis-
tinction between political and nOll-political prilIDncrs. liS sueh. 1.0081 Gov· 
ernments have frattled rules providing for u. •• S£'paratn Division" of prisoners 
who reoeive more v r blt~ treatment. ill tho .mattt·!" of labour, food and 
clothing and to whom other privilegeR not gl·l.I.nted to ordinary prisoners are 
allowed. AdmiJ';sioD to this ., Separa.te Division" is based on the RtutuS, 
character and education of the pri"Olwr !lnd the nnture of tIlt' oitellrc. 

1Ir. lfUakantha Das: Do the (ioVeTtIllIl'nt flS H matte·,· of ~l' i i ll of 
India keep thcmsc1 ves infonlwd of what is hl'ing r\ ~ in the ease of 
political prison€rs ill the provin(,l's:1 

'!'he Honourable Sir Kalcolm Halley: \\\' 1111 V(' hel'11 ill eonRtant corres-
pondence in the last two ~'ellr  with the J.Joe 11 I (]oVl'rnmcnts 011 the b ~' t  

~n  hud the Ht>snlutiou which \\'IlS unl'OI'hulIIteh ('rowded out u fL·w tlv~ 

ogo come on, I would hIW(' beon able to ~iv ~ tht' Honourable :;.\Il'IlIi>er 8 g ~  
,deal of infonnation on the "t'lbjc('t. 1 thin), perhnp" the heat thing 1 can do 
now is t.o rder him to the nlleR framed bv tho :Local GovernlJlcnts-
indeed I call !!upply him with ~ copy of ROnle of them which will silfbw 
him eXMtly the nature of the privileges granted. 

Kr .• 1lakaDUla Daa: Will Government supply BUY et~il  !lS to their") 
·conduct of punishments, or of any other thing relating to th(lffi? 

The Honourable Sir Malcolm Halley: That matter is mainly for Loclll 
·Governments. We havc no details h(>re. 

Kr. :B11akaDt.ha Daa: Will they Clall for "uch information if this House 
wants it? Are they. ready to do so? . 

The Honourable Sir •• lcoJm JIaUey: I should be very much'obliged if 
the Honourable Member wiUgive me the precise nature of the information 
lit: desires and I would then oe able to tell him what our action would he in 
the matter. " 

, 

LEGISLATIVE BODIJ>S AND PRISONBRS. 

622. ·Kr. XUakantha Daa: Will the Government he le ~e  to ~te  

(a) Whether Bny legislative body in British India. attempted dur-
ing the last S e r~ to Recure the release of any· prisoners? 
If it did. then which body did it, when, and for which 
prisoners? 

~  Whether any legislative body waR tluco8asful in the attempt:' 
! If it W8S, then which body, when and with what ellect or 

executive result? 

(c) Whether any legislat,ive body at.tempted to "ecure Flpecial and 
better treatm(>nt fo1' any prisoner!-l during the last three 
years? If it did, t,heu which body, for which prisoners? 

(d) Whether any legisla.tive body waR succeRsful in that attempt? 
If it waR, then whieh body, whl'n lind with what result? 



<,tOES'I'IONS A!l:D ANSWERS. 

The Honourable Sir Xalcolm Halley: I can promise to give infonnation 
.(miy in regard to the Central Legislature. It is being colie(!ted and ~'i  be 
"upplit)d to the HOllourable ]\i:tllnber as s()(,n Il::; it is availnblp. 

n~ l'  o}o' GO\'EltNMENT HEIWAN'l'H AT J\lEETINOH O}O' TilE CONGRESS 

AND OTnElt POLITICAL ~ . • 

()23. ·Khan Bahadur Smaraz 1!1lB8ain Khan :WiU the Goverment be 
le l ~  to state: • 

(a) he~her there is anything' in I,he Government Servants 
n ~t BuIes which prl'vents t.he presenee of publio 

servlUlts at meetings of the Congress 01' other politic ttl asso-
eit\tions? 

(b) Whether Ministers Ilre frt)e to take ueti ve part in meetings of 
'politieal bodies and H!lsoeiutions? 

The Honourable Sir K&icolm Hailey: (a) The IJI·t)t:lenee of u UoverIl-
JIJcut 8Cl'Vtmt at such lIH'etings is prohibited by the rules£lnly if such presence 
illv lvl~  the taking pllrt ill a political movement. 'rh1fJ would bl' /\ que!!-
tion t6 he decided upon the cireumstancl'R of etleh cRse, hut nonmdly mere 
rre,,;enco would not come within the prohibition" of the ruleH. 

(b) The rule!! do not apply to MilliRtcr!! und the purt which they may take in 
,uwotingil of, public bodillt; and l i .ti n~ ,mUlti be dctcnuWed by con-
ventionl:lof proprillty whieh may be expected to btl devdopl·d a!! uxperieuco 
is glliJll'd of t,he workillg of respollRible goverllllH'nt ill India. 

Pli01'EC1'lON OF 'fUB STE}>;I, INDu!:!TRY. 

624, "Khan Bahadur Sarfaraz Huuain Khan: Will Government be 
'pleased to give the House an idea of the time by which they will receive 
the report of the Tariff Board on the question oJ protection regarding the 
steel industry in India? 

The Honourable Sir Ohalles Innes: The Government of India have con-
1'lidered most oarefully whether it will be possible for them to arrive at 
their conclusions on the Tariff Board's report in time to plalle them before 
-the Legislature this SCSSiOll, but they regret that they sce no possibility of 
being able to do 80. 'rhe report is in two parts. ' 'I.'hough they reoeived 
a first proof of the preliminary chapters of the first parts on February 11th, 
"they did not receive & complete proof of that part till February 18th. A 
proof of thes8cond part of the report; W88 not received till Febnlary 28th. 
Copies of the evidence, with the exception of that of' a very few witnesses, 
have not yet been received. The report covers not only the steel industry 
but also industries based on Hteel. and raises questions of great difficulty 
,Imd far-reaching importance. It is quite impossible for the Government 
of India to come to a deck.,ion on these questions without giving them more 
eonsideration than the time at their disposal has permitted t·hem to do. 
'l'hey share the gerwrul desire that a decision should be" rome to on the 
report with the IpllRt pORsible dela.y, Ilnd in the oircu01stanCfJR I am Gutho-
ri ~  to say that the present intention is to /olUlnmon a special sessioh of 
the Legislature as Pllrly aR pmu.,ible in the slimmer in ordflr thnt t.lw con-
dllsions of the Oovernmellt Oil the rr,port may he plnecd befof(· thfl 
I.egislatufo. I l~  aware that this courso will, place the Hom;e at a great 
~n nvenien e  but r hope tllllt they will realise our diffioult,ies nnd, TP-
' '. ~ni e that this i~. th~be t possible, solution of doaling whh a very, dim· 
,cult and very important subject. The effect will be t.hRt the House will b'c 
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adjourned as at present contemplated. We sh8ll n~i er the rel!0rt pro-
b bl~ in April and we hope to be able to ~ll IUl adjourned, e ~n <!r a 
IIt.W session probably ill 1\[ay ill ordt·r to (!onslder our l'OnCIUSloDI:I with tht· 

l,egislaturt! , 

HAlLWAY CONNEOTION BETWEEN l\!UZAlo'!o'Anpt:n A!I1D SITAMAUHI. 

~~  .lthan Bahadur Barfaru H1II8&1D EhaD: (a) Are Government 
awal'e tuat for want of a railway line between Muzaffarpur and Sitamarhi 
(Bihar aud Orissa) the travelling public of both these places are put 
to great inconvenience? 

(b) Do they contemplate constructing a railway line between 
Muzaf'farpur and Sitamathi in the near future? 

'!'he HODourable Sir Obarl.. Inn .. : (II) and (b). The Honourable 
MdDlI'cr's httention is invitt'd t.o the repl,v given on til(' 4th February lQ'J4 
to stnrred QUE'tltion No. 1 HI 118kL>d in thi!l HO\1!'oe by Mr. Gnya Prasad 
Singh. ~ .. 

Mr. Clara Pruad IUnth: Has any referenClI been made to the Govern-
ment of B\llRr and Orillsa on thi" Hubjllct lUI promised. in reply to my 
question? 

The Honourable Sir 0Ilar1 .. IDn .. : H such a protnise was made, I am. 
sure that the referencE' has heen made, hut I havp no exact information. 

1If. Cla,a Pruad Bmah: Will Govpmment he pleased t.o place the-
reply when received on the tl1ble of this House? 

The Honourable Sir Oharl.. IDn •• : It will always be open to my 
Honourable friend to ask me B question af! to the nature of that reply. 

EXEMPTIONS UNDEU TOE r ~ ARMS RULES. 

626. ·.abl. Vlalar Imp Becll: With re eren ~  to the statements in 
para. 2 of ~h~ Resolution (Police) of the Government of India HOIl'll' 
Department No. 1".-829-1-22, dated Delhi, the 8rd November, 1928, that 
as regards entries 6(d), 6(f), 6(g), and 6(i), inquiries have been made from 
the Local Governments ooncerned, that they are avet"Re from the prepara-
tmn of lists in the lIense recommended by the Committee, that it is pointed 
(Jut with justice that exemptions are not conferred upon g-reat landlordR . 
and zamindars as a right but ~ a privilege and that if th~ t.enns be pre-
cisely defined, and the list of all person!! who come within that definition. 
were maintained t.hc fact of ineluRion in the li"t, would encourage claims 
for exemption as a matter of right: . 

(a) Will Government be pleased t.o ('xpll:Lin what, nre th(1 criteria for 
nersons UpOll whom such privilegCK nre conferred? 

(b) Doell it imply the fidelity of the persons? 

(0) Qr o.ny other service or services rendered towards the Government 
of Indi' or to the Crown? 

(d) -Is this privilege entirely in the h ~ or under the l'.llOice or dis ere--
tion of the Local Govemments ~ n e e  

(e) or at the initiative of the DiRtrict, Offices concerned? 



(f) If (d) is .tho ~~ ~~ t ~l i l.~ is tldOllied tOl' .the se)ec\tion of a 
perl'loll for grtitltlng thiS prlviwgc, 

(g) If (t!) i .. the cu.-c, wlmt method aud ('/inon is '.ld()pted· h~  tht' IOMI 
otUlicel'l of each. di.;trict for .. ~ h ti ll  ~. '~ ' l l \ t ~ lltl~l  ~ lr ~~. \ W·<Jut. of 
~h rivileg  to ert in~~ und,er t~l' e ~~ g r t'  , 

,The BoDourable 'Sir JIaloolm ,Bailey: (Ill .~t'l rllll.\' "pookiug' the 
(:\"itoria are Ilnel1ge,!UXiillhtatuK n ~~l\i n  hilt. ~he riv~l g  il'\' ' ~~  
" hv L,)('al (j{J\'t'nJI1lt'Ot8 ,in l r ln ~ 'with t.he "pel'1lll l ll lt n~ ,f/revluhng 

,in Ift,wh provinol', 

t  ' 

1«(') Yo" 
'«') Not OI!'(,{1!J8t1.rily, 

(til Yes,' 
(I:), (f) and (g), [,ho GOVel'lllllcnt of 1udi,! ltlv~ n'l'd(;fi'nite information, 

~ l1Japr Sinih / Bedt! "Do I imd, ·,;,ttlll1d ~ ' t~ thhllt' ',j .. hh ~ ex-
cllrdc,d fl'ornMli,{ prhl;'t:I',ge ~  IlO ;.:,win I ~ttl l ing  rl'fer to ('I'lust' :'f'l), 

,TIle,HOJlourable,81r .~ l  HaUey:' T"IlL dlw" noj, ,1leceKslu'ily {olio\\" 
".(JcrtKiu /owltll,tions Ul't,1 IUl\de bv I.oclli ve~. l nt  It dol'S not follow t.lwt 
thost' in whom' favour tbe conCt:lssioll j" ll ~t'gi 'n r ~' tKIt of HO<.'.jal t. l in~~. 

Kr, X, Ahmed: 'Hut "odsl ' t iltll'~ Ilud eondit,ions, pnrt,il'ul/irl,\' IillHmg 
th ~ IImdholder" aud ell in l~r l' in this CCillJ}ijr,v, l'Q'e .oot,,1l UluttCl' Qtneglect. 
"lmd st.ill the,v r~ denilld free li en ~ 1  ' ,,,'." " 

The Honourable Sir Jlalcolm Hailey: No, I do not think social 
IItunding is dllfined ill ~h  WU,V t,lle HonOlll'tthll' ?\Iemhcr suggests, or IS 
confined to landholders, 

'. .. '. ,  "  • :'1 ,", 

Baba Ula.ar 81l1ghBedl: "Who fiudt; (jIlt. thit; H<lt:ial stui.U[1; thl':l Distri!'t, 
~it r te or .the Locliol Government? ' ; , 

'lhe Honourable Sir Jlalcolm Bailey: l{ecommcnqutions al'e ~ fl'Olll 

:the diR.trictS to the Local Government, 

I) • 

LIFE LICENCES UNDEH THE hmIAN ARMR RULl':14, 

627, *B&b& Ulapr S1Dp Bed1: With regard ,tothosta.tements in clau811 
C of the Home Dl'pllortment Uesolution (l:lolice), datod 3rd Novttltl1ber 19"23, 
that to give efflwt t.o the rt'c()Jlltn('I\dH.tlOIIs rogllrding t.Il(' entries 11, llA, 
snd llR. of the Annl'l Hules of 1920, the ~ vern ent of India IHWt! 'df>cid-
od thut thcsl' entries will be df']et,!'d from t,he l'l ~ llle of e l t ~  And 
that no mention will he made of the~t~ clmll,los iu the rev ~e  ruleR of J 924, 
and that ('very perRon now enjoying tlw privilege of m:t·mption IIndEJ/.' tJIC,"" 
~ trie  in the RUl!'1'I of H)20. or lindt", entry ]2 theft'of, since the sanw 
considerations apply in their cl\se ~  -will ,on appooatiop receive fl'v' 
-(If all .fees a Hcence in fonn XVI. specially ~ v l  for the life-time of 
the licenRee, in reRpoot of I\Il'y annR, now in his possesIOion aud hithorto 
ex.rnpt trom Ucenee, provided he l~ liel  wjthin, (} J1louthl; of the coming ipto 
foroe of tl~e RuleR ...r ]924: Will Govommcnt be, pleased to explllin wl.wther 
exeml'tion-i classifi{'d in the entries rderrl,i} t,o /lbove will b ~ in, ('OllSOnal1('p 
witp the In<iilm At'l'll$Rules, Ul20, Its givenJn Schedule ~  band c: 
'to rule 3 of th0 '"lid nllte~ of tn20, I1nd will rel~te told] sorts of ann8 

~ 
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as referred to in these provisO's and if so, to whO'm shO'uld applications btl 
made fO'r theSl' exemptions refl'rred to in clRuse 6 of the Resolution refer· 
red to above 'I 

The Honourable 8lr IIalcolm Haney: The pructical effect of the entries 
in Schedule I to the Indian Anns Rules, 1920, referred to was merely 
to continue the privilege of exemption to certain persona already in enjoy-
ment of it at the time O'f the coming into force O'f those Rules for their life· 
time and this exemptiO'n W8S limited in the majority of provinces to a 
definite number of amlS. The life licenses cO'ntemplated by the Home 
Department ResO'lutiO'n of the 3rd November, 1928, will be issued on applica-
tion to those qualified and will extend to the samc' number of anIls. Appli-
cations for these life licenses should be addressed to the authority empO'wered 
to grant licenses in FO'rm XYI in the normal manner, i.e., a CommissiO'ner 
of Pdice or a District Magistrate. 

Baba lJ'jacar 8Iqh Bd: With regard to the exemption granted to 
certain persO'ns under the abrogated Arms Rules of 1920 in clauses 11, ll-A, 
ll-B O'f the Anns Rules in Schedule I, will such persons be exempted from 
taking out licenSeR fO'r Rll sorts of arms for their per'8Ol1al Ulle, a8 are defined 
in the provisos band c to rule 8 shown in Schedule I given above and 
will they enjoy the same sort of privileges as they then enjoyed if they 
appls to the District Magistrate for the grant of a license? 

'!'he JIoDOurable SIr IIalco1m Bane,.: I am afraid I shall have to refer 
to tbe Rules again to answer the Honourable Member's question, and 
I will certainly do so. 

RENEWAl. 0.' ~  POR ARMS. 

628. ·Baba lJ'jagar Singh Bedl: (1) Is it. n. fact that in lieu of the Gov-
ernment's Police Resolution F.-A29-1-22, dated the 8rd November, 1928. 
aDd its clause 6, some of the District Magistrates in the different pro-
vinces, and more especially in the Punjab, are sending the licences that are 
submitted for renewal to the police for their opinion or report a8 regards the 
renewal or otherwise? . 

(II) Will Government be plell.8ed to explain how many such licE'nees 
that were Ilubmitted for renewal have been 

(:a) renewed, specially in the Punjab this yoar for 1924? 
(b) rejeotedand O'n what grounds? 

(ll) (a) How many fresh liennees have been issued and how many 
applications have been rejected and O'n what grounds? 

(b) Amongst them how many have been rejected which come under the 
category of the entitled clas8?' 

1118 HODourable Sir Kalcolm HaUey: The Government of India have 
nO' !'E>asO'n to believe that the deciAion announced in paragraph 7 of the 
Reeolution referred to (presumably the Honourable Member is refemng 
,"",to this. part<graph and nO't paragraph 68), is not being followed by toca} 
"., 'Governl'nenils, but if any local anthorities 81'e not observing these' instmo-
tinns, oomplaint should be made to the Local Government. The' statistics 
asked forcou.d not be procured without aD expenditure of time and labour 
which wtMd be difficult to justify. ' 
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COMMIHSION ON TRY. l'UIl.CHARE ANI) SAJ..E OF SBCURITIES. 

629, ·1Ir. Jamnadu II. llehta: Will Government be plessed to stut!' 
in the Rubjoined. form the nmount of oommission paid by the Secretur'y 
~ State for India on temporary investments of the cash balances and !'Isles 
of Stock f)\'ury ~r between HH3·14 and 1921;l·28, both inclusive? 

FORI[. 

! 
Ta.POlu •• T U' 

I I valT.an OJ' I PU1lOllU .. O. 
0 ..... 8 ... "I. .... 0JI •• ! 8alee 

.410 •• OJ' Pvohue 
Year. I of for Miaoel-

' ~ I ludin ..•.. --------SiDldDr l_DII. 

I Short n.po.it Stock. Gold :hper Flapu. 
Loua. wiih Std. CDroy. 

I :Baub. Beee"e. 1'Mel"t'e. -l-- I 
---- --... --

I" 
... .- ---.. 

j ; 

I ! 

I I i 

I , 
I I t I 

I I 
i 

I I I J.. .. ___ -
'1"Iae Honoura"" Sir Bull BIaobU: The following amounts were paid 

6y the Secretary of State rIA commission on the purchase and :sale of 
seourities : .. 

1920.tl 
11121·22 
1921!·2:i 

I<'urther details are not availabie. 

:. 
£ 

12,868 
7,1)02 
13,444 

COLONIAL BANKS AND FIRMS ON TilE BORHOWING LIST OJ<' THE SHeilJo;-

TARY OF STATE. 

680. ·Kr. ol'amnadu II. lIehta: Will Government be pleased t,o f4tlltf·· 
(a) the names of Colonial Banks and firms on the borrowing list 

approved by tlw 'ret r~' of State for India in Council on the 
31st March, 1922? 

(b) the amounts lent to thelll by Lhe StlCretary of State during the 
year 1922·23 and the rate of interest oharged'l 

The Honourable Sir Basil Blackett: The Government have, no infor-
mation. 

EX:PI!lNDITURF; ON TIm BODYGUARD, BAND, STAFI", ETC., OF lJ. K Tm: 

VICEROY. 

681. ·1Ir. T. O. Goswami: \Vill GoVel'Ulllcllt ho pleafled to'Rtat,I' \\'~ llt'r 
the figures laid on thf' iabk in. nJll'!wor to my Question No. BOO, • (')11' 14th 
FehMlllry, H¥.!4, include. '. 

(1) ali expenses, ~ l ing pay, equipment, tr~.  incurred on account 
of the i ~r  '£I BodygUArd (if nOt,' how' much ~ on thi,:: 
acoount'1) 

82 
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~  :dl ' en l~  on Ill'eOlllll ,,1' th,· \,i('('l'oy's blmd (if not, how much 
1111 thii; tlc(iOutlt?): '. "  . 

\J} all .'~ elh el l o.u lItl'I)Ul}t l tti'ri l~ . ~ ''Dl.8ilor ".'8 'died by 
\.111; Viocnl\" lAnd his stntl (it nut., hl)wmueb on this BOcount i') 

(4) t.h(., pI"'" :find ~' t'  of 1\1\ Ow sel"nH\t;;, '(:hu.pral!is. Dieliials. aa 
wali il~ ofMl th~ Seoretaries, (iletliCl!.l assistanta, i . ~  
1IIUinttliued by the Stilt..' for the \,icl,roy tif not. how much 
011 thilS \ ~ \l lt.  

(5\ th.. wil(,le ('l':lIl.v 1;IIl't, e l it i~ \'i h rre ~  'th~ ' 'State 
'. "11 >1('1.', '11 lit of t'Tl1iflrt."inllll'Jlt;l giv"11 by tb~. POVGmor GenE'rru 

(if noh. how mlwhon thi>! 1I{!t>Amnt.:) 

'lhe . r.~' Sir Bull Blackett: 11) IUlIl. (2)" The Budget esti. 
.t .~ of l~ t'll it r ' ll th,(,I'1inud B'nd Body'glulrd fnr 11}2S-24.are R". 80,000 
Jmd n ... 1,84,000, re"pe(ltive1,v, thil,inttHr figlJ1'.· being in'e1uRive of the 
em,t. of food, feed, !'l'pltwellll'ut. .,f IUlimal):! lilld ef]uipmcnt, t!tc, Aetual 
exvendiLure on the Hod,vgunrd during Hnfl·14 \\'~  Hs .. 79,516, incluaive of 
olun'gelS un Il('('.()unt. of fflod, feed ulld \'quiprnent" etc., which were not 
N(lvaratel,\' recorded liud in 't' ~ t of whir·11 no infonnation il-l v i hl~  

The cllsrgcs on I\crollnt of the BUild during t.hat :vear amounted to 
HR. M,!K¥..! which is illduded in the figure of Hs. a,g7,1l4 already supplied, 

(fI', (4) IIml (iit h ~ repl.'· j" in tIl£' Ilffinllnt·ive. 

H, K 'I'll!<; YU':EUO\,'II S"KCIAI, TnAIN. 

6.:12, '*Xr, T. 0., ,QoIwam.i! '\\'ilJ&v'-'1!luf<MJt lWI'" ..~  tl ~t tt  \Ihe-
Iller·the ti~ r l'i laid on t}w tllhlt' in answ(')' to my' Question No. fllO (II) on 
Ute 14th "'d,rllll!'.\' , HI:&4. ineillde lh,' co,.;t or Ilmint,aining nnd p<'rind;cnl 
rf'fitting of th(· RliloOlll; e ll ill ~ the Vi('('n)y'" Sp('ciHI Train? 

7be'!IoDourable Str Basn Blackett: TIlt' reply i" in t,he Qftinnative. 

FURNITURE FOR THE NEW VrCERBGAL LonGB. 

683. -Mr. T. O. GoIwaml: (rt) III it, Ii fud thut, u. Committet· hllll bCl'D 
.l"nned iII London to l;C)('ct r~lit r  .Jor the ~' ' Viceregal J..odge? 

(b) If so, will Governm(:lDt be pleR.ll!ed to state: 

(i) the amount ild aside 01' p.roposect to beset alJide for the 
i hrC'hlllle of' furniture, ' 

(ii) ,the nnmrs of the pl'rHOTlS constituting the COIlHnittAp qf ,,('lel!-
ticn, ' 

(iii) wh(·thl'l· .l ~  H1T1!II;.!.'JIl('Ut,; hllw' l""'11 Illad/> 'I') I'nt,r'Jn.it;e Indian 
art Hld "l'aJi: in ,·hi" POJilj,'(·tirJlI ;\ IJIl tl) whnt. l'xt,ent ~ 

. The Honourable Kr. A, C. Chatterjee: (a) An AdviRorvCommit,1:It'ie 
W8H appointed hy the SecrdRr.v of AtQte in HH'7 to BdViRA him. on nriouR 
mQtterM cOftnected with the New Capit.al. :MOllt, of it'll fund,ion" hllve Rince 
' ' ~  and at, t.J1e prpsf'nt. mOllwnt; it. if! prlletieullv sol('lv conccrned with 
t,hc purc}"'REI of Rrtit'.IE'R of Rpecifll hi"tori('ld int!'r(;l-lt, Imd' of nrtiRtic n ~rit  
fl'»' tJot" Rtnt,p Ill'RrtmentM. • . 

(h\ (i'. 'The t,ot"l 11m mln t. <.tnt, :1"iile fOT t,he r r hlil ll~ of RIICh IIrt,ide" ill 
£W.OOO.T ~l l  like t.o tl\l ~' t.hifol ol'portllnit:\' 1,'£ infonni.ng the HOUlIll 
t~l t HC'r ll t~ t '  thEl QUt'pn F.1Ilprt'SR, who tllk(,fo\ A kppn i~t re t in tbi~ 
maU.er. hAS herself presented t,wn plflMR of "loMe!'!' of Brt, h t gr h~ of 
wl.iefl I RIlIlll he glad to ~hl  to nny Membpr'ihten:.Flted. . 
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il~ Tbe pr8Rent . h i.r~ n is Lord .. '~r ing . ~  t.h~  •• e~lbert  ar(, 
Lord Cu.rmichu.e1, Hlr WtlhaOl Dulw. Sft (,lnude HlIl, Sir eeeit Harcoun 
Smith. Mr. Leverton Harritl. tll~' Dnw&ger ('onntl>t!sof Miukl. IUId Lady 
ChelmtlforG. 
(iii) Be.yond the purchase of I1rticlt)1j of ~ l hiRtoricu.1 int,'f6lst lind of 

artistic meriL, lIud of Imoh 1I1'tidet-l of furniture );)8 are not, and never 
1111.\" beell. IllUde in India, it llUll 1I1\\,u.,·1j b ~n the intention to have the wholl' 
of tLf' furniture required made in Indiu. 

Mr. O. Duralawami AiY&DIar: Is that COlllmittee an honorary or paid 
CUlIImittee ~ 

The JIODOIIlable JIr. A. O. h tteri~  ._An, ... h~ r r'  COUJlllitt.·\, d 
cout"e ...•.. "-,_... . ... 

(An HOnlJUrtlhlfl M rmbcr : h th(·l'f' IlDy .LuLour memher on .thc Com-
mittee. Sir?) \ ght~r.  

Xr. 1[. Ahmed: 11; the 1I11J1Il',' wlaidl will be t;ptmt ill tbt' pmclitlt:jing. 
of thell() urtieleH of IIrtiHtie vuiue voiilhic or non-vol,ablt):' . 

The Bonourabif Mr ••. O. Ohatterjee: It. i~ /Ill inciudt·J in tilt, detMllds 
on accouut of capital for ~  Delhi. 

)UNUFACTVJU& OF. }iAl'CIJE!:I IN INDIA. 

634. ·Bajl S. A. K.JeelaD1: (It) \\'ill the (iovernnlt'nL lip 1I1t'I\t'lM to' 
state tho totul number of match fuctories working in lndiu and BUl'lua 
ana the totuf'Vlllul! "I t,l{·il' '1111111:11 out,put: 

(b) Is it. a fRat that the presetllt rate of dut,v on the }mporb of ~hl'~ 

is ~ lng eVl\ded by Cl'rtKin firms importing rl'udy msde boxes and splint!:> '. 
~e .t tel  fronl ::iwcdett n~ Japan jI 

.(.a) If 80, will the OovtmDnent be r]easoo to state .the losf: of revenue 
reslliting the~ r rn lind thl! stt'P" po\'('rllllJl'nt, r ~ t  tRk.e against it :'. 

(d) Is it B fact that Swedish ed1d Japmese firms are intending to lI<>at 
big mafloh faotories in this cOuntry importing ready made splints anCt bo.xea • 
fromthtlir respective e tltltl'il' .~ 

(6) Will the Government be' plaued to slm.tl' whether in thif; connection' 
they ha.e recaivednny fomHdprott3st; or exprt's;;ion of views from indigeu-
(Wi l n~t. h InlIDufactur.·rll'l 

The Honourable B1r Ohatlel Inae.: TIll' HOllourable ML·rnber. will ller. 
haps exeus(> me for not n ~~ring thil'l questioll in detail, 8.!I the Bonoul'uble 
Mernb(lr will have Been from the Fmance lliU··of 1924 t,hut tlw Oovorn'ml.!nl . 
of India have t.houglat it, nt'C'eSRRr.v to piuce ' ~l  before tht' HOII':1l' fol' 
the impositirm of dutit'fl upon imporled a.lf.llints nnd V(\lleerH. 

NOMINATION ~' INDIANS Foil HASDHUHS1·. 

6..%. *KhIa .&hadar aurar .. BUI8aiD Khan: (1/) Wit.h rofernn('C' to 
reply given on the lltq }<'ebruary, to Htnrreo QUt'l>ItioLl No, :J18, wiJ] t,h(' 
Government be pleased to. IItute the llames of the Clmdidl\teR .n ill ~  

fc-r SBndhurst in 1922 a.nd H123. respertiwly. with l'eHSOnR for selectiug 
~ h nominee8? 

<b) Will the Govemmt'!nt be l~ ~e  to Rtl\tc the·· ptoeedlll'e adopted 
in nominating .oandicbates for Sandhurst 1. .  : 

(6) Iflit 8 fRet ·'that ~ n  of big rn.iwr,lfhrp nominn.ted nS :;1 tllle, Jor. 
:.4andbnrst? . 
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Kr ••. BardoD: (4) The information desired by the Bou.owable 
Member is cootained in the statement laid on the table.. 
(l.) I would refer the Honourable Member to the Provisional Regulations 

for the admission of Indian gentlemen to the noyal Military College, Sand-
hurst. a copy of which is in the I .. ibrary, and also to the speech made by 
me ill t,he Assembly on the 4th July last in connexion with 8 Resolution 
moved by Sir Sivaswamy Aiyer. 

(c) No. 

Statemi:,.t d,owillY ,hi' nameN cd'ike '·a.aUatt''' who UJt'/',· flooU1I1lt"d fll'r arl",i,non trl tI,,. 
llrl9al Milit"",!! College, 8u."dhrst, drwinD eAe 1t1af'l/ L'I:!2 and 192!1. 

, ,-. . L·.' ,. 

Namt'. 

. 
MahauuuM I.bfalm' Majl .. \ 

ThullI' 8ingh Negi 

llil'1.a OIl\l\ILlI Ali lIai!!, 

Ajit KUlllar Glwlal 

Hurdil' bingh Dhillo" 

. b~h r Ali Kl,all 

-r,.nll to whi.,h 
admitted . 

Spring 102\!. 

.. 

• .  A utalllll l~ . 

. ; 
Balwant !;lngh "amba •. • 
Sheillh Maqbn1 Hu.ain •. 

Ninnal Chandra HoOlI 

Miru. lI .... hid Ali Baig 

flira Lal Ala! 

Ali Nlghar Khall 

'Kalwallt !!ill!(h 

lfebtab Hingb 

Sant Singh 

.. 

'1 
I 
I 
I 

.. 
:-pring l{lIU. 

.. 
". 

" 

Autumn 1928. 

.. 

.. 

" 

Father'. Ilam,', .>te. 

HOIl'blt' :\Ir. A. Majid, CJ.It. ~~ber  ~e
cutiV() Coalldl, Allam. 
Thakur ,.Iodh Singh· ~  KaJ Habadar, 
Alwal-t;!lyun, Garbwal. 
Sir Abbae .~li Ralg, K.e.U:., C.S.I., Paueh. 
, rani. SumMY. .  , 
Mr. Jyat.nanat.h Gh.-l, C.I.E. I.e.s,. Bom-
bay. 
Late Ki .. ld&r MajM alld ,ROJI01'a1o,. C&ptain 
Ram i;iu!;h, 8ardal' &hadar • 
M. A.ziZ-lId·Din, 11:"'1', C.V.O., C.I.H. 

S. Tara Singh, Ron)'. )lagbthie, 6ujrat, 
PUJljab • - , 
Khall Babodur, Sheikh RiAz H_in, C.I.E., 
Hm.),. AMt. ComIJltlI" , Maltan. 
Tbl' Hou'ble l!iahibzada Allah A.hmad Khan. 

~. t  .. w, Melllbl>r, India ColIDcll, ~ n. 

Balak Uam, . .~.  Di.trilot .Judge, i~ r 
. ,fHamba,)... .' 
Hm.y LillGt •. and R¥-Idar-JrlajQr s.rcIIIr ,"-0\ 
8illrh Cbimni, &blld.o.r, Honoral'J ~ 
trate, Oujrallwala. . 
~~b COIIIdt., M.ai Babadat,Tbebt':a.m. Bam 
l'ingh, &badur, O.li.!!:., Ba.rma JUly. Po&. 
(retired). .' 

. lll~th Sarka!', 1.10:.8., PI'of-or, Ravtmlhal'l' 
College,O.tt.ck :. . 
Sir. Abbll<! Ali Aaig, K,C.l.E., C.S.I. 

LatAI ~ ajor P. I,. Atal, 1. •• S. 

Nawab .Moula Ba .. h.b Khan, flabaclnr, C.tE. 

I,ate 8anlar Pahadur, .S&rdo.r 8allt H1ngh, 
E.A.C., PaJljab. . 
t!a!'cW l b. i~b  GiM. IMd.(;ontraeter, 
Gujrat llistrlct. 

Mt'. Taj-ad-Din Plr, lJar.-4lt·Law, Labore. 

PIIIi. Da.fadar ~e  Singh, latAl8th Cavalry. 

Th. candidates were selected because they were OOI18idered the moat 
IlUitable'in all respects. Their final selection was made, by His ExceUeacy 
tile Viceroy. 
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,ADMISSION 0., INDIANS TO THB ROYAL MILITABY AOADBMt AT WOOL-
WIClJI. 

686. *KhaD B&hadar 8&rfaru B1III&fD Eh&D: (a) With reference to 
reply given on the 11th February, will the Government be pleased k> 
state the reasons why IndiaDs are debarred from the RoYI;\I Military 
Academy at Woolwich? 
(b) In view of the fact that 0. portion of the expenditure for the mail,· 

tenance of the College is borne by the Indian Exchequer, do Govem·· 
meut propose too move the Secretary of State to remove the racial bar from 
(ndians? If not, will the Govenlmentbe pleased to state the reasons? 

Kr. E. Burdon: (a) and (b). Indianf:l are not. admitted to the Royal Mill-
.tar.Y Academy, Woolwich, because that institution train8 cadets for the Royal 
Artillery and Royal Engineers, services of the Brit.ish Anny, to serve ~n 
which indilUls are not at present eligible. n my Honourable friend will 
rrier to the speeches made by His Excellency tb,e Commander-in-Chief and 
myself in this Assembly in conne:ocion with a Resolution w.hich was moved 
by Sir 11. S. Biv8swamy Aiyer on the 4th July lnst. he will find !ltate.d 
there~n very fully the information which will complete the answer to h .. 
question. 
Kr. E. Ahmed: Will there be any objection to allowing suitable Indian 

youths to enter the service if found serviceable at all? 
Mr. E. Burdon: That question. Sir, is also answered by the iDionna-

tion t,o which I have referred. 

lIr. E. Ahmed: I take it for granted. Sir. that the Army Secretary 
or His Excellency the Commander-in-Chief intend to employ Indians, if 
so available both for the military service and at the Academy at Woolwich? 
Kr. :I. BurdoD: I understand the Honourable· Member is Dot askitig a 

question. 

'LIABILITY 0.' CARRYING COMPANIEf! FOR ACCIDENTS '1'0 PASSENGERS: 

687. -Khan Bahadur 8&rfaru JlWIAlD Khan: (q)Arethe GovernOlent 
aware that the GwaliOol' and Northern India Motor Transport Com-
pany, the proprietors of the Delhi Secretariat servioe. have put in f\ note 
in the tickets iijsutld by them that th~  BCQl;!pt no responsibility for accidents 
sustained by passengers travelling by their vehicles? If 80, will the Gov-
emment be pleased to state under what Act the carrying comp8nieR are 
empowered to put in such 8 clauae accepting no liabiliflv·for dsmages in 
,oase of aocidents? . 

(b) Do Government propose to modify or Bmend the Act or sections of 
it so that a carrying company should be made Tiablefor damages for 
injuries due t,o Qccidents sustained hy passengers when travelling in their 
vehicles? . 

(0) Will the Government be pleased to state the reMODe for Ilot taking 
up such 8 serious question so long and for allowing the said company tQ 
insert the clause in the tickets issued by them? 

The JlonourableKr. A. O. OhatterJee: (a) Yes. Govemment are advised 
that the company are legally justified in putting in the cll\ul\e referred to. 
'There is no provisiotl in any Act expressly empowering the company to 
make such a provision. .' 

(b) Does not arise. 
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(c) As the pro-Vl,"OQ is Dot ine n i t'~ lt with the contract enlered' iD:to 
D." OOVl'rlllllent with the Compan'y, Government are not in 1\ position to. 
require t,\w company to re v~ it during the curreney pf tht~ contraot. 

EM'l'r.rIYMF.N1' OF INt'll.\N Sm.DlERSIN MF.ROI'OTAMlA. 

lias. -][han Bahadur Sariaraz BUllain Khan: 'Vill tht' Government 
h~  plelllled to give: 'fLll idea II" tn how long the Indian !lo!dierR employed ill 
!\Iesopot,amin ~  lH' rctair\('d in that country? 
JIr. 1:, Burdon: The GovfJrnUlent of India do not thomselveH know 

and. th(ll'cfQre, ('tHlnot Hay how long Indian tr ~ will contiuue to bo 
em}Jlo,ved in Iraq. Tilt' units nillking up the garrison Hrc of cour"e relieved 
e~ i nll.  . 

Khan BUad'of Sarfaras BUlSaiD Khan: Will tIl!' Government make' &D 
inquiry, to \ ti~ .  Mu> ,House /lnd the' people of India '.' 

Xr, E. Bur40l1: . 1'he actuHi position iA, Sir, t.hat. flS. I think has 
b6{)l1 l'xplained iotlteAssembl.y before, theRe troop" nre employed iu Iraq 
by His :\lajesty's Oovemment, who }lily for thelll; and t.he Govpnuu/ilut. 
of Intiin ~ Hlllletioned t.hiH Itrrungement. in ('OnflOnUDell, lunong othm' 
thing'S, with II Jte!o!ollltjon whieh wU!'< pllR"ed by t,his le h ~ . rh~ Gov· 
ernment of Indill do lIot r v~ to APt ally limit, of duration to such l'mp\o.\'-
nwnt Imd they do not therefore con"ider that n~' purposeowould be !wrved 
b,\' un iuquiry at t.1w prescnt moment . 

. Kr, ChamUl La1: Are thp. self-governing Dominions providing their 
quotll in Iraq? . . 

JIJ, E, Jlm.dma,; . S, far as I am aware, there are no .DominioD. troopsc 
employed ill Iraq:' - .. 

JIr, Ohaman La!: 
., merC(·nar.r troops ?". 

What ill the cxuct. dC!ligllRtiolJ of t,hes(! trooplI-

]h. E. Burdon: No, Sir: ,;; 
,,. . ~ , 

, . 

gMI'LOYMj.;NT OF INDIANS IN THE :FonEJGN ANIl POI.ITH'AT. AND ARMY 
DEPARTMENTS. 

63P "'Khan Balladu 8a11ua BUll&iD.Jthan: With rt1ferooQe t() the· 
"tatement luid on tllP table by the Honourablt, Sir Moloohu ,Hailey ill 
o,nswer to question ~ . 303, Pllt b~' lotr. H. Das, rl'garding tbe' ,percentage 
of Indium. in the J"oreign und Political Department Hud the Annv DepRrt,· 
mcnt. wiD thl' vt~rn ent be pleased to state the reHio\Ons' why the· 
percentage of Indiuns ~n those Depnrtmenta is nil? 

Mr. B.  B. BoweU:As rugard,. the Anuy J){'partmcnt, beclluSf:. iO' 
fllT. no lndillnR hltvt' been availnblt· who in merit und I'cniority are BS well 
qualified itS the individuals who at presellt hold thl' appointments. 

In .. regard til tho!!c Bppoin,tmentK in the, foreign and l)oUticIII Depart.· 
fill'lIt which liTe filll'Q. by officd's of the (fep'Brtmant",l imdre, it Ilhould be· 
born!' in l'1;iind thnt, the e r~it erit of Indian", for tbiscfldrl' i", It very 
recent, Hdvl\nce, and the Department blls not 80 far succeeded in attraeting 
any [ndinn members of the I. C. B. or officert! holding the King's ",)IT!-
mission. 
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SitniIarly, ns regards the other posts, thE' i ~i n of Indium;, sa v(' 
ill very l'xcl'pLional csses, to the higher millist,eriul, int l t~ ill tl~l~ 
Stlcretllriat if< uil:!o ' lll'tl.~~v  re ~nt dattl. I;\nd 1lI l~ l ll' l ln tl of Ull-: 
practically ull the senior nu'mberR of t.he Ofti('l' stuff, to whom l:Ieluction i,; 
neeeFlsariJy confined, are non-Indians, 

.1'. :It. Ahmed: Do Gov('mmentpropos(' for HlC' benefit of till' couutry 
t(' seh'et 1I00ne of tht~ able and lJlOl-Ot loyal ollil'prs if tl1l')' IIfl' it vaibL!l', 
to lH' Ilf.lsociated with tho Department? 

Xl'. 1:. B. Bowell: Govemll1ent officprs nn' tlll lo)'u'l, Sir, 

hlOm;,\tly. IN Tim t ~ OF DAYS ALLOTTED jo'o,u 'fur; l ~ 01<: No!S'-
OFFIOIAL HJ!80LUTION8, 

H40, ·Kban Buadur Sarfaru BUliain Ithan: In viow of thl' lurgt' 
!Iumher of -Ile,;olutiolls gPller"ily relJluiuing-undisell>.lfoled. will the Govem-
uumt be lell ~  to stllte if they 1Iro(>0,.;(, to Ildviso Hi,; Excellency the 
Govornor OCJlCl'ul to increase till! lIIul1ber or Jloll-<AiiciRI duys:' 

Sir Benry KODerleft Smith: The request ('flntllinud ill tIll' Honourable 
Member't.: question will b(' hrought to t,h(' 11otiC(, of His ExcC'llt'IWY the 
Hov('rllor (1 eneral. 

1 l\"Ould invite the n r bh~ Memher '!i III t.'ntiun to rule 6 of th ~ 

l.ndilln Ll'gh;lntive HuleR which requires thnt. tIle (l""l'mor (.lPllcrnl ;n 
allotting duys for the discussion of non-offi('illl HI'"olutiolll< ill thl' l l bl~ 

shOUld ('Olulider thl' !'tnt,(, of bU!'inef'f.I (,)f tlw ll' hl~ Ilild Mould hlive 
regard to the puhlic iutl'reHI.I'I_ 'J'he ntunlH'r of nnn-nffirial '~ lllti l  

whieh r('lJlain undiRp0l'Il,d of iR not, the only frwj.or tn IlP ttlkc'!l into ('011 
sidl'rnt,ioJl, The Honournbl" Member will tUld('J'f.ltllnd thnt, for obvioll,' 
rtlUROflH it i", not possible to allot thl' ufolual tlumhf'r of dllY'" for till' di,,-
cUFlsion of non-official Hesolutiol1S in 1\1al'('h, 

,I \. 

Mr. O. Dura18wami Alyanlar: Will (}ovcrntuellt bt, plel\.w.d t,o IHlggest, 
to His Bxeellencv the v~rn r General that at lC'sst i~ the mRotter of th~ 
general i~ i n ou'thl' Budget and also in thl' IHIlt.tl'r of t,ll\' Demand:. 
for GrlmtH, a larger number of days should he aUot.t.ed? 

The BODourable Sir lIalcolm BaUey: Thl' Ronotlrahll' ~ 'll ber i~ 11<" 

doubt referring to next yeAr .. I can Undertake that we shall take into 
cotlsiderutioIl thf'n, in making Imy rt'cOmmendRtions to t;he Govl'rnor Ge;l-
lll'"I, thl' generally expr€!",st'd desire that tw)rl" tilllP shottld Iw HlInt.tod for 
tho <ten('1'1I1 i ~i n  I thillk we should best be able to et~ine Wh81, 

rl'commt'udution to make regllrding Domnnd!lfor Ol'lIntRwnen w(' J:HYL' 
8f'en t,ht' (!OUl'flC' of disc·.uRflion t1l'xt wef'k. 

1Ir. O. Duraiswaml Alyangar: Will the' HonOltr!lhlr the> Home Member 
be pleHsed 1.0 ' nv ~' to HiR Exeelltme.,' thc Govl'mor OenC'rnl the general 
diRsII.tisfHction felt by th ~ non·official M<'mlwl'>l of t.hi;: Af<!'('mbl'L' thi:, 
.,' ,1 year, 

The Honourable Sir Kaleolm HaUey: If 1 I','('rn ('(>)'tnin (If thllt, filet, 
I ShOlHd' 'h ~ no hesitation h1 l'<,pr:lti'lg 111,' ' ' \l ~l' h, l!t", (:"\','TlJor' 
GeIlf'raJ, 

• 
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l{EPLACEMENT OF CBRTAIN MILITARY OFFICBllS IN TKB POLITIOAL DBPARTJIBN'l' 

BY CIVILIANS. 

641. ·lthan Babaclar Sarfaru H1III&lD lDwI: Will the Government 
be pleased to state: 

(II) Whether all the 8 officen; of the Political Department who have 
not passed their departmental examination lJut are exercising 
lst class and summary powel'S, are officers who belong to 
the Army? 

(b) Whether it is not pOl>sible t() replace them by Civillans:' 

(0) If not, why not? 

Mr. E. B. Howell: (a) I understand th"t the oftieers in question are 
those specified in the statement which was laid on the table on the 11 th 
February, 1924, in reply to Mr. Patel's Question No. 206. They are all 
military officers because Indian Civil Service officers of 'the Political 
Department are required to pass their departmental' examinations befora 
they are admitted to the Department. 
(b) and (c). The proportion of Indian Civil Bervice and Military Otlioers· 

in the Political Department is 3: 7. It is not therelorc possible to appoint 
Indian Civil Service officers to fill all the posts ill which the exorcise of 
summary and 1st Class powers is necessary. 

CORRESPONDENCE RI£I.ATING TO THE PnOTKC1'lON oJ!' l)RINOES HILL 

642. ·KhaD B&hadar 8arfaru HuualD Khan: Will the Government 
be pleased to state: 

(a) Whether they have any objection to t~ ing on the table aU the 
correspondence between the. Government of India and the 
Secretary of State on thf' flUbject of ale .. Protection of 
Princes Bill?" 

~b  If 80, why? 

Mr. E .•. Howell: The attention of the Honourable Member ill invited 
to the reply given by me OIl the 11th 14'ebruary, 19'J4,to Question ~ . b 
asked by Mr. V. J. Patel in this House. 

STAFF ONDER THE HIGH COMMISSIONER POR INDIA IN RJlCElPT OF MORE 1'IJAN 

Rs. 800 A MONt:H. 

643. *J[han B&h&dur Sarfaru HuaID Khan: Will the Government 
Le pleased to lay on the table the no.mes of the officers of the staft' under 
thtl High Commissioner drawing more than lts. 800 a month? 

• The BOD01II'able Sir CharI •• IDD .. : 112 membors of the staff drew in 
.october, 1923, a 8alary of more than Rs. 800 a month. The Government 
do not liIee wbat uReful purpose would bl) served by publishing the nBme" 
-of thelle officers in the official report. .  . 

THE LADY JiARDINGB MEDICAL COLLEGE AND HOSPITAL, DBLBI. 

644. ·KhaD Bahadur 8arfaru Huuabl Dan: Will the Gbvernment 
be pleased to state: 

{a) The annual income and expenditure of the Lady Hardinge 
Medical College Bnd Hospital, Delhi? 

• 
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( b) 'l'he names of the donors and contributors t.o it? 

(c) Whether there is aUY MlUlaging Committee to supervise and 
control it? 

(i) If there is a Managing Committee, who l.U'e its members; if 
not, why not? 

(ii) What is the area covered b,Y the Medical College and Hospital ~ 

(iii) Was the land giwn to the institution free of cost? If not, what 
is the aunual rental? 

Ill. X. S. D. BuUel: (a.) and (b). Tho income of tlie Lady Harding" 
Medical College for 19'.m·24 it! budgeted at Its. 2,81,000 of which the 
·Government of India contribute 2 lakhs, the Government of Burma 
Its. 12.000, the Government of the Punjab Its. 10,000, the Government of 
Rihar Bnd Orissa lis. 4,000 and the Indian States of Kat!hmir, Hyderabad 
and }4'aridkot Hs. 8,500, 2,000 llnd 1,500, respectively. The rest of tha 
income is derived from fces. hospital receIpts and interest on investments. 
The expenditul'.1 of th" l'ollege for the financiltl year 1923·24 is estimated 
Itt the MImiC figure. 

(c) and (0) (i). There il-i II Govcming" Body for the general control of 
the (lol1ege consisting of the Director Generlll, Indian Medical Service, 
the Chief COllllllit;t;iouer. Delhi, the Chief Engineer, Delhi, the Deputy 
Accountlmt (ll'neml. l tr~l ltev(·nues. Dr. K. Platt, M.D., the Deputy 
Secretary to the Government of India, Department of Education, Health 
and Llmdtl, t1w EduentioDul Commitlt!ioner with the Government of India. 
the Hurgeon to Hit; Exccllmwy the VicL'roy. the Chief Medicnl Officer, 

~n'l  Medienl ~rvi e and u rl'presentative of the All·India Association 
·o{ Medical Women. 

(0) (ii). 49* acres. 

(c) (iii). 1es. Thel'p is a nomin/ll yearly rent of Re. 1. 

Dan Bahadur Sarfuu Buaain Khan: Do Government tbiolr it 
propsr tqat Members of tJle Assembly should al8C) be represented on the 
Committee? 

Kr. X. S. D. Butler: I said in answer to a question put the other 
.day on the !'IElIlIt' subjt'('t that thl' Illatter would be considered. 

Kau1vi Abu! KaRm: Will thCl Honourable Member be pleased to stale 
if therp are any Indisns on the teaching stair of the college and if there 
i~ any OM O<lcupying 1\ high position on the teaching staff? 

Kr. •. S. D. Butler: All t,}w members of the Ruperior staff are df 
course lady d()(ltorH and the number of Indian lady doctors is very limited. 
I am afraid that "'ithout notice I cannot tell whether therE' are any 
Indians in tho superior appointments at thl! present moment; but I fallcy 
there are. I will Ipt, the Honourable Member know. . 

Slr Purahotamdaa Thakurdaa: Before 1 put Question No. 645, I wish 
't(, correct a misprint in the beginning of part (Q.); the word .. at " occurring 
after the words" At what rlltc of exchange" shl:)Uld be .. are." In that 
·connection I beg to ~ the question. 

Xr. A. A. L. P&rIODI: I realised it was ~ i rint. 
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RATB OF EXCHANGE AD(lI'TBD BY RAILWAY!'! lion COMl'AItJHOS OJ:<' ll.UPKY. MOO 

HTEULINU 'l'Jo:sl>Ims J:<'OIl l:hu\U:s. 

ti4,i .. ~ ir ' h ~ Thakurda8:. (It) At whut ratIo nf pxel!u.nge ut!· 
competitive tenders ill rupees lind st,·rhng fOl" the purehlllltJ of I4torel! COHl-
plln'd by the various railW!\.YH? 

(II) Is there any agreement between Governmeut and any of the State 
or private Railways thnt Iln.v purtieulul' rate of (·xchang!, s'houId be.· uRed 
fOl' t,his purpose? '. 

Mr. A. A. L. Paraona: (II) III th!' el\sl' of Stllte-\\'ol'kpd milwlIVt; tltt· 
rak' of exchange adopt,pd tOl' eOlllpl.lri;;ol1 of rup('" lind ' t ~r i g tellq;JrI;I fol' 
th£' purl·haso of stort's if' the rnt.p ('Urrl'lIt for the time bpiiig or, if jlllynu-lnt 
i,; to be t~ at ROnte fllt.url' date, tIl(' rllt ~ that it. i;; I'xI'P('t,l'd tH i", 
l~l rrt'l t ut that dah'. 

~ rl·gardfl the ('ornpIIJly,workt'd r il ll~  it i:-; beli,H"'<! thut t.I1l' lrl . lti l~ 

i ... tlw s[1II1P Uf' Oil Stateoworked miiwayl';. TIll' n~t. ] Ildilln il ~  ill 

whof'f' contmct 11 !'/led,,1 rat!' i~ I'mbodjed for convl'rRion of EngJillh ~ ltlll i

ture. hilS now agreed to udopt t.1H' eurrput I'tlt,l' of I'x(·hallgt· for purpoHeH ,}f 
oOlUparison of knders. . 

(I,) 'l'hl' reply ill in the l l'gll .ivt~. 
I 

Sir Purahotamdu Thakurdaa: What WAil thnt >lpedsl rllt" that. the 
l:ust Indian Hai/way ll ll\n~ adopt,'d till now:' 

1Ir. A.  A. L. Panona: OUl' "hilling l l~  eight pence. 

Sir Punho\amdu ThUurdaa: Prl'RlIIlluhl" it WILH with the ll lt~ ' 

of the Hailway Board, 1 takt' it.. . 

Mr. O. D ••• BiDdley: 'l'lH' t'()lItruC't rut!' of lB. ~. (If till' Eust lndiBll 
~il  for the cOIlVl'rsion of sterling l ~ ~ l nt  d"tl'N froll1 th,' current 
contract entt'rt~  iuto in 1I1H/ lit, II time when I t,hillk ('xC'lumge WUH IIOmn-
where about 2 shillings. It hud no relu.tioll whateV{1r to tht~ ~ ti n of 
comparison of prices for plncing ('ontra!'tR, It WUII brought to our noti(1f' 
re('cutJy that t,he tlse of this rute might have pC»lsibly some adverl!lt!l dent 
on I ndiun in lltri ~ . W E' ti'~ th ' qnP+ltioD up at onN' And ",e were 
~till ie  in tht' firtd. pIacll that no contrR(·.ts of Rny importo/UlCe had ll<'en 
h,t whieh wert' ai'feeh'd bv this rat·t.' of exehnll/.:t'. We (,t the H!WW tune 
got the Eallt I ndian il~ l\ ' Company to agl'pn for thc\ purpoHe ~  (,om· 
Ilating priPt'N to 1I1It' t.he cllrrpnt rnt!' of ('XChBrlI{P. 

Sir Purahotamdaa Tbakur4aa: Do I 1Il1der",tand thnt Uu' tl~ happened. 
to continue Itt Is. Sd, h~ SOIlI .. o\'cl""ight? 

Mr, O. D. K. JliDdley: I am BOTI} I hll.\'(' lIot bt'Nl Ithlt· to ~ t ' 
mYH(.lf elearpr. It wnil ~l rt'l i l ~  /lot dUl' t.o tlVt'I'Hight. It WIlH tht! rate 
(,{ (':'\chaJ\rr(, fixed ut t.he time whl'1l th" r ~ll'nt eOlltract wit.}1 the ~~ . t 
Indiap nailwuy waR drllWIl III'; it, enllil' iuto ~t.  ",t tht' elld ~  1IlUJ ~ r 
(,(Hlyprsion of Id1 st.l'rling aC('Ol1l1t", wit.h t.l1C C omp tilly . It had 110 ddimte 
relation to the' ri~l n of priC'(':-; IIn(iPr the .. tort'!; rulet; fOl' placing qf 
contracts. 

Sir purahotamdaa Thakurdaa: 'I'hut. is jUHt till' poiut Whell nxohunge 
hud been lit, IN. 4d. for t;nnw timp now, why were tlwy not IIsked to comparE:' 
tenders on thc basis of bo. 4d. iu .. toud of h. Bd·:' If the~ huvo agreed 
to h. 4d. nnw, why WRII it n t 'e l.l'lier~ 
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Mr. O. D. JI. Bblelle)': ~ Hir l'urshotamdas is wellawaftl, tht~ 

manner of dt'dding ntr t~ laid down in the Ktores l'uks l~  1I0t. Here>;-
~  apply to COJllpIUl,v-rnlluag('d HailwHYFL It WIl.K only U.doptlld ~  t.h"1!1 
when we got thorn t~  do !'!o. It had not bel'n Lrougltt to our notICe that 
thh, rate of h, tif/. might hit \'C hmm miNI in cOInpnring ri ~  for the 
pUrp0f;t1 of plu.dng coutru('tK. AI'l Kllon ilK it WI1I'I brought tn nllr notic'!', we 
took the mu.tt!:'r up wit.h the j<:IlKI, IndiuJI llnilwl\y lind t,hl'." ugr!·"d t~  \I!'!ll 

the llUrrtmt; rlltt' for ' \ ' ' ~l' t of eOlllpllril;cJn, btlt WI' 1\)'(' IIK"ur .. d, fllld ' ~ 

arc quite Hatisfilld, that th(, liKe oftht' ot.h!'r l'ak hll~ not 'in lilly "':ly 
udVCl'Rely 11ffectod ~' ludiall indulltries, 

Sll Pulhotamdu ftakurdu: A)'e the HllilwllY nOll1'd nnw ';;\11'" thlltno 
other' l lll ~  l il l ~' ILJlPJied n hi~h~' ' I'Iltethl\D thl' e l'r ~ lt  
rat<> in compariAo11'? 

Mr, ,A, , ,A" L, ParsODa: ~' \t  Sir. 

PRISTrNU cw l'l'l~rr  HTAlIIl'H AND CURItENCY Non:!; l~ INDI.\. 

(;40. ·Sir J-urshotamdu Thakur4\a8: (a) \Vill (Jovornlllellthe pleaRl'd 
.to ",tate whether the,v huvn decided to uccept the recouunendHt,ioJlI'I of tlw 
report of Messrs. G. H. Willis and .F. D. A"coli with rllA'srd t,o the printing 
uf securities ill Indiu and t.h" print.ing of tltlunps t~ 'w,!11 UN the printitlg ot 
currency DuteS? 

(b} Wha.t progress hal; he("'l1 made on the ('xj)l'r.illlt'lItlll preSR hit~. 

waH to l~ ' heen l'stl1blished at. ~lhii' 

(c) What it! tboanlount of outlay incurred on thi" object until now? 
(d) Which of tl .~e thrlle dCplLrtlllcnt,; is likely to muteria\isefirst:' 

(e) Ha.ve Government given ti lt~ for the cancellutiou of tTIL' I!xistiug 
.(;ontraut for the printing of tlt,UUI' papor? 

(f) What I:Iteps huvc Govl'mlllcnt taken ,to Sl!llUre contract.s on r~ 

favourahle U'lnlS for Jluper roquired for ally Ol1e of th~' IIboyt' purPOiit$? 

(g) 'Vhat steps are Uovcmnwut, tu.k.ing for sellllrillg eventual productil)r" 
in this cOllnt,ry of thl' necessary quality of pllper, illk I1nd gum:' 

The HODourable Sir Bun Blackett: (<I) The ~'rl lh'llt llltv!' uccepl-
I1d thl' recommendation eOlltaiJwd in paragruph (In of t,lw report, to the. 
dlect t,hllt 1m llXPl'rillH'ntlll prl'"'' .. hould b(' erl>l'.ed ill ordl'r t.o test thl:{ 
methods propoill\Ci and ~ in the Ilt'CtlSlmry t ~ t 'rit'll 't'. UPOIl t,ll!' rcsulti 
achieved by this experinwntnl preS8 lIlU,,·t depend \.Ill' d"ei"ion wlwtlll'f 
the wider. rl'OOll1mcudat.iollH of Ou' report in regard 10 Heeurity printing ill 
Indio. ('.1l11 be ~l tt'  or not. 

(/)) Part of the U1l1.dlillt'r," of tIll' eXpt1ril;'Pllt.ftl "p(lurity pre'SH hilS 
ulreu.dy lwcn inHtalJpd l.lI1d if: now working. O/H' of Mil' lm"g't! pr.'>!",''; 
rcquired for titt' printing of l'ollrt-feev$t.amrn! i", ill thl" rnl'e ~ of eroc!l,ioll 
nnd is expeet('d to Ill' working Vl'ry "bort.ly, 'rhp /'l('eolld pr('>!fi requirro fIJI' 
the printing of udhf'Kive st.umpH iH tl ~t. '  t{) ,lnTiv!.! in Mit' Ileal' fui.url'. 
The Ilccessory H1Lwhinery i" nlrpud,v working. T huve here il llt~i e lt  of 
thll work of tIw prl's" whil'h 1 "hllll bp glnd to ",how to tn~' ~ l'l her who :", 
intert'Rted. 

(e) The outlay hitherto hll!'! hpen aprroximlltt'I," 1:9,000 ill Eqgl1uid fpr 
T·lllnt· sud material A and HI'l, 24,AOO in India for f;1I Illrit.'fl , c(lrrillge. and 
inst&II'ltir)t1 (If pllmt, Ill1d working ('X})(lnflPR .. 
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(d) Should it be decided to establish 8 pemllultmt security pNIa. it 
will begin operations simultaneouf:lly on the printing of aU security papers 
ezoept ourrency notes, e.g., postal nnd fiscal irt.wnps, post-oards, envelopes, 
court-fee stamps, v~rn ent promissory notes ,and oash certifioates. 
The printing of currency notes will not b(· taken up until tiu.' <mnuiusion of 
tIlt' existing contract in 1929. 

(c) No. Such notioe can be given at Bny time befem· the 80th June 
next. 

(f) In the experimentul pr!',,!,! trial is being mudl' of paper from a number 
of different makers with a vipw to finding out whi(lh iI'I the most suitable 
for the particular purpose", required. Final u.rrangt·menttl for the COli· 
tract" for the supply of pappf oannot, of course, be lIladl· uutil the results 
of thelle experiment.. lUI:' known and it ha", bl'tm definitely dooided to 
proceed with th(· el'ttahlh!hment of a penmment .. ecurit,y prAMS in thi!; 
oountry. 

(g) The establishment of a complete security presR for tht" printing of 
&11 categories of valuable papers in India is itself so large an undertaking 
that for the present it has been deemed adviRshle t,o postpone cODllideration 
of. the production of the necessary high quality papers, inks, gums, etc .. 
in this country. Preference will of COUl'Re bl" given to the URe of Imy 
materials including those mentioned which are found to bE' obtainable in~ 

sufficiently good l it~  in this country. 

LOCATION OF THY. EXPERIMENTAL SECURITY PRESS IN DBLBI. 

647. -B1r PurIhotamdaa Thakurdal: (a) Will Govenmlcnt be pleB8ed' 
to state whether the final location of the experimental press hllo8 been fixed 
at Delhi? 
(b) Whether they have considered the propos",l for having it located near 

Bombay and Poona, AA recommended by the expert Committe(> who were 
interested in the consideration of thh~ subject? 

The Honourable Sir Bun Blackett: (a) No. 
~  The proposal is under cOllliidoration by the officer in charge of the 

' ~ri ent  r ll~ . 

CONTRACT WITH MESSRS. DE LA RUE AND CO. 

648. -Sir PurBhotundaa Thakurda8: (a) Will Government be pleased to· 
state which official of the ~ve ent of India is respon8ible for the arrlUlge· 
ment to pay to MeAAt'S. De'La Hue and Co., an excess honus on the basis 
of .. on-cost " and the recognition of 0. ti ~  lump profit to the contractorS 
(b) Was this arrangement made by the Secretary of State for India with-

out reference to the G1:>vemment of India? 
(c) At what period in ~ the arrRngement hegan wus an attempt mad-, 

either to cancel the contrnct or to fluhstitllte for it It more favourable 
system than the one which waH ollo\\"('d to go on? 
(4) Will GoveMlment lay on tlw table all corJ'el:lpondenr.e that took pla.c;, 

between themselves Itnd the Secrciarv of State for India with regard to 
thiR question? 

The Honourable Sir Butl Bia*,,: The arrangement in question wall-
made by IDB Majesty's Seoretary of State for India without reference to 
the Government of India. The Government do not propose to lay the 
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<on'eSpondenee on the table. In 1921, the Government of India instituted 
inquiries into the p088ibility of undertaking the manufacture of stamps 
Bnd stamped paper in thi" country, with a view to the tennination of the 
existing contract at the earliest opportunity. As the Honourable Member 
is aware, theRe have resulted in the setting up of an experimental press in 
Delhi which is already producing gt>od results. 

Sir PurIho\amdu "l'hakurdu: I would like to congratulate the officer 
'·(·sponsiblc for the very full report. 

The Honourable Sir Bull Blackett: I am sure he e er~e  it. 

JIr. O. Durallwaml AlJaqar: I may point out that there is a. printing 
mistake here also. 'rhe words .. cupro-nickel coins of various denomina-
tions " occurring in part (a) of QueRtion No. 649 should be omitted. 

USE OF CUPRo-NICKEL ALLOY FOR NIOKEL COINS. 

649 .• JIr. O. DurallwamJ AlJancar: (a) Will the Government be pleased 
to state whether it is a fact that for issuing nickel coins of various denu-
minations cupro-nickel alloy was used ,in the Mint insteAd of pure nickel? 

(b) Has the attention of th,,· Govemtnl'llt been drawn to /;\ note on the 
relat'tve merits of cupro.nickel aI1o.v and pure nickel for purposeH of coinage 
published at page 521 (Addenda et comgenda) of the treatise on Indiar; , 
Finance and Banking published in 1920 hy Mr. in l ~' Shirras? 
(c) If so, when? 

(d) Is it s fact that cupro-nickel alloy lends itself more easily to counter· 
feit than pure nickel? . 

(e) If the answer to (d) iti in thl' uffinnstive, \\;Il the Government [.f 
pleased to state if the practice of URing cupro-nickel allo.v for coinage hat! 
been ablW.doned? If so, from what date? 

(j) Will the Government be pleased to state the number of coins under 
absorption on 20th February 1924, under earh denomination of the smallet 
token coins of silver, bronze and copper:) 

'!'lIe Honourable Sir Buil Blackett: (a) The answer i8 in the affirmative. 

(b) The answer is in the negative. 

(c) Does not arise. 

(d) This is a contentiou8 point. 

(e) Does not arisc. 

(j) The statistics required are not available. 

PROSEQU1.'IONS FOR COUNTERFEITJNO CoINS, 

650. -Mr. O. Durallwami Alyangar: Will the Government be pleased 
io state the number of successful proseoutions of counterfeiters in respect. 
of the following coins for tlH' period 1918 to 201lh February }Q24: 

(a) Silver coins. 
(b) Nickel coins, 

(c) Bronze coins; 

(it) Copper coins? 
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'11M n ~ bl~ ~ .a..u BlaclE,ett: DLliuilai by t llli ~t~ ll Qf OQius 
hr~ Dot uvailui>kTbc ~tlit lll gwcs below tIll' Ilwubt'r pf pCJ.'S()1W QOlI 
vlott1d for 06'c11<:('1; agaiust (:CJillllg(' ill till' ~l' l'li ~ '..  
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WAItNING:-I "'0 THE PUIl,1e .\ l ~  TilE CmCl7I,ATION 'W l ' ' ~l ~' 

{,'.oINli.',. 

t)Jl. -Xr. O. Duraillwam1 A1yanlar:. Will th~ ; l~rl lt. t bl!. plea'H'd, 
to i'liute what te ~ llre t:tkml to 'VIIl'lI t.he plililie wht'n eilllllt,el'fCit,g of 11 
particular kind of (Join bl:COlllC Ul'll'llllugiy lilrge in number? 

The Honourable Sir Basn Blackett: It is imp(lHBibl,· to give a seneru.l 
answer to thiK questioll. Jt dqlt'nds Ull the cirCUlIHltllllees. 

HllBBlDIARY COINS. 

652. -Jlr. O.Dura1awamJ AiyaDpr! Will the v 'rnt l~  ht' I)leased 
t.) sta.te whether t1w Tlllmher of i l h~i i ''' ooins now in clllTencvis Buffi-
cient to meet the deDland?' • 

The Bonourable Sir BasU Blackett: The answer is in till' nftiJ1Patiw 

U fiE OF THE H:\f.\\.u:1I ' l~ t'\ ~' l CUAUlTABLJo: P(lR1'OIn-:S. 

fi;iil .• JIr. O. Duraiswaml Myangar: .\re the HnVt'rmlWllt IIware thai: 
smaner coins are neces"IIl'Y in this ('()untry mor!! largely thnn in other 
.<:'(lImiril'''' fc)r purp0!ol(,'i"< of 'h l i .~  Oll vnriol)" OOCI.I.HiOnFi, ordinary ,IK well H!O\ 
"pechd, like l nrri gt~ . r ~ tiviti ~ . flllll'l'lil ('cremonie!ol, etc:., ill Ilddit.ioD to 
similar use every duy? 

The HODourable 81r Baa1l Blackett: 'I'll(! answer is in tIt(' lrll l ~t vl . 

COMMIH!oIIOX CIIAIlOlm FOil ('lUNGING RUI'EF.H. 

n;i4. -Kr. O. Duraiswa.mJ. Atyancar: (0) Are the v~'l \ l 'nt liWIlJ;'e. that 
in changing the silver rupee or the r et~ note. people 1m) obliged to allow & 
"oeduction varying from 11 piee to one Ilnnll p('r rupee? 

(b) If tlll' IUlflW('l' to (It) it'! ill till' utiinnn(ive, 8re tht' UOVt)mlll"ut l\wan' 
that it is largely due to the shortage of the stnllller coins in eirrulntiotl? 

The Honourable Sir BasU Blackett: (II) A eomrnis;;ion is, T IInder,.tand. 
f;,.>nwtinwR 'hllrg~  b~  fwHy ntollt'y-ehnngt'J'S for Nupptying 8111nll ('hange. 
(b) 'I'his it-; TlI)t. «Ul' til ~h rt g ~ of siocks. 

I..\ltcn: H,·;st';II'·EH ' ~' ~ 'h  ' ~ . 

o;,)!i. ·Xr. O. Durailwaml Alyangar: HII;; the Ilth'ntion of t.ll" Gov· 
ernment been drawn to the f.>tutenwnt of :\Ir. Hhirrll8 in hi!! hook to the d'fect 
.• The ICHsonN of the large a.bsorption of niekol coins in 1918·1Q19 show the 
absolute necessity of having in 0111' mints l rg ~ rI.'SetTPc;.oI: Imeh coin 
wIlll in v ~ e "? 

Tbe BODOUI'able Sir Basil Blackett: 'I'll" BllRwC'r ill in th ~ aflil1lwtivEl. 

SIIOItT.\(1E "!' R:u,u.L emSH. 

f\;/(\. "'Xr. O. Durallwaml Atyan.gar: With r 'i er 'l et~ to tht' ,.tHt.mlent 
nf till" HOllo\ITllblll tIlt· }'iJlIlJlCl' \["llll)('r. ill tilt·. 8tItU·ml·nt. ofObjtlf.1t'l and 
J{{'QSoQS apl't"llded to the Rill furth"r to amend the Indian in ~ At't of 
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1006, will he be ':lleased to state whether for_the stoppage of re-iesue of 
e~ght nn  nickel coins from treasuries and currency offices any substitute 
was issued and if 80 what coins were 80 issued to supply the shortage in 
circuliltion ? 

The Honourable -Sir Bull Blackett: There is no evidence that tlae 
fttoppage of the re-issue of the eight-anna nickel coin has resulted in a 
shortage of small coins in circulation. The treasuriPFI and currency offices 
have sufficient supplies of small ooin 'to meet public demands. 

PROPOSED METRE GAUOS HAlLWAY FROM TmCPATI TO MADHA8. 

657. *1Ir. O. Duralswami A1y&Dgar: (a) Is it Q fact that there was all 
idea of opening a metre-gauge railway line from Tirupa.ti sta.tion to Madras? 
(b) Was it intended to be a State railway or a Company-managed 

railway? 

(0) Has that idea been given up or is it still pending? 

The HOIlourab1_ Sir Oharl .. Innll: (a) The survey for a lin: between 
Tirupati station and Madras was carried out in 1913-1914. 

(b) The line was projected as an .extension of the Madras and Southern 
Mahratta Railway. 

(c) 'l'he prospects are not financially promising and further considera-
tion has been deferred. 

ARTIOI.S 1M THE .. AMBITA BAZ,o.n PATRIKA " HEADED .. SERIOUS E. I. 
RAILWAY GmEVANCE8 ". 

658. *Kr. Bhabendra OhaDdra Boy: Has the attention of Government 
heen drawn to the article published under the heading" Serious E. I. Rail-. 
way grievanoes " in the •• Amrita Bazar Patr.ika " in its issue of the 20th 
February? 

The Honourable Sir Oharl .. lDDe.: The Government have seen tho 
article refelTed to. '1'he policy of Government hI to leave it t<> the discre-
tion of Railway Administrations to provide high level platforms at stations 
where the passenger traffic justifies their provision. 

LATRINB ACCOMMODATION IN CARRIAGES OF ALL CLASSES ON THE E. 1. 
RAII,WAY. 

659. *Mr. Bhabendra Obanm Roy: (a) Will the Government be pleal!ed 
to state separately the number of III class and Intor cl8ss carriages rull-
IImg over the E. 1. HailwHY which arc not provided yet with ~l t rieii  
Will the Government be pleased to state the reasons for not prOVIding IDVI1-
tories in such carriages? Will they be pleased to state the number of second 
clas8 and first class carriages of the E. I. Railway which arp, not provided 
with lavatories? Will tbe Government bo pleased to state the roasom; h~' 

even after so much agitation in the Legislative Assembly for the last four 
years for the improvement of third claEls and Inter class carringes, the most 
essential improvement necei!sary has not yet bf'en carried nut? 
(b) Are the ve ~nt aware that there is a strong belief amonst the 

masses that the neglect, of 811r>h improvAments in third clnss carringes on the 
part of Railway Administra.tions is deliberate? 

c 
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The Honourable Sir Olaarl .. InD.': (a) A statvment showing the numbttr 
of oarriages on theEaet Indian Railway Dot equipped with latriPe aooom-
modation is laid on t.he tablo. It shows also the percentage of vehioles 
"quipped and the corrt"lponding figures for the third and inter ala88 fOr the 
18l;t four years. It is not utlual to provido Buoh acoommodation in 'took 
u8ed for suburban r.llld short distance services. 

(b) Special attention has been given to _the improvement offaoilities of 
third and inter clas8 passengers and the Government do not accept the 
suggestion that railway administrations deliberately neglect it. 

iU,,'emem ,hailing tie .".bto,. qfc.rrillge, IIfI 14e Bait [adia. BailUlG1 tlf,uP,utl .," 
ll/trine fl{.·commodtltiOJl. al,o 'kat .01 egllippetl .tk ,"cll uccom.rHlolw.. 

In ClaN. 
Numbn t~ witiJ JatriDea 
Number not ~te  with latriD .. 

Percentage fitted •  •  • 

Int ... 011& •• 

b~r fitted with latrinee • 
Nwnbt>r not fitted with lamn .. 

Percentllge fitted 

. 

111 aM Int/J9' Comporile., 

Numl-er -tltted with latrinee 
Number not fitted with latrines 

PeJ:cen1.Hge tltted . . . 
Second 010 .. , 

Numl-er tt~  with lamn. • 
Numbor nut fitted with latrinea 

Ptlrcoutare fitted 

1I'1r.t 01_. 

.  . 
, . 
Total 

. 

Total 

'I'ot.) 

Total 

Nnmber 6ttecbrith IatriUetl . . 
N DD1ber nut; fltiGd with lr.trlDea 

PWClelltage Iltted 

1 and II C"mPf/fttH, 

Number Stted witl. lRtoril18A 
Number DOt fitted with ~e. 

Percentage 6tied • 

Total 

'. 

Total 

-. 

· 

1919-20. 1921).21. II1J11·22, Itllll-l3. 

-_.----------_._. - --.---.. _-,..----

+.is 
~ --901 ---
49'2 

84 
S 

4a 
I0Il8 

i 901 

I 
"ii-a 

I 
I s.-I 

I 8 

at MIl 
~ ~ 

9011 ~  --606 ~  

8j U 
8 8 

· i~ ' ~

-;;;:-'-1-'" I PI,----;;-:a 
817 I 817 II 817 BU. ,  n  a  a  m ----I ' ____ _ 

· ~ ~ . .. '18 
SO· 1 SQ'1 8cH tU-

~  

-----------,1-----
~'  -----1----
100 

• 

. -:.:.:.-11,---1-----
~ ----

'" ------

100 

181 
Sl 

161 

&88 



SPECIAL SESSION 0:1" 'l'HE ASSEMBLY IN SIMLA. 

Ill' GordOD ~ el' (Madras: European): May I refer with .your fJcntlis. 
l' "hn, Sir, to the answer given by the llonourllb1e the l~r  
i .OO!. Member to Question No. 624. I think the House would like to 

have some more infonnation regarding the special session that it is proposed 
to hold in May. Is this session going to be held in Simla? If so, I think 
it will be most inoonvenient to Members of this House and besides will be 
very expensive for tbem. Would it not be possible to make a special effort 
to bring mattel'l to.a. head and discuss this question at the end of the prcsent 
tlusion or liay during the first week of April? 

The Honourable Sir Oharl .. InDe. (Commerce Member): I have already 
~ l ine  the reasons why Government have come to this decision. I 
leoognise that a special session in May will cuusn a very great deal of 
lItoonvenience to the Members of the Legislature. We fully recognise that 
fact but at the same time everybody has agreed that this is 110 matter Oll 
which it is necm.sary to come to a decision as early as possible. So this 
1lpecial !lession if:! the best BOlution that we could find of tlie caso. I 
must repeat what I have already said that we feel that it is quite im· 
l'otIllible for us to come to conclusions on this extremely important question 
within the time left t<> us during the current session. 

Sir Gordon J'ruer: Is it possible for ~hi  House to have any informn· 
tion meanwhile before Government (lome to a. decision on this. mattel·:i 

The Honourable Sir Oharle! Innes: The House may rest assured that 
the report will be published in plenty of time bofore the !o1pecial session takes 
place. 

UNSTARHED QUESTIONS AND ANSWERS. 

LEAVE RULES FOR RAILWAY SERVANTS. 

171. IIr. H. II. Joshi: (a) With reference to the reply* given on the 2nd 
July ~  to my unstarred question No.8, will Government be pleased to 
state whether thl'.v have now considered the question of leave rules for 
railWAY servants? It,:,so, will they be phlased to .lttate their decision and 
place on Ll1e table a copy of the tlOW leave rules, If ready? 

(/J) Will Government be pleased to state whether they have addressed 
.the Railway Administrations mana.ged by Compa.nies requesting them to 
removo the distin(ltions in the mutter of leave rllleR that exist between 
-(1) European and Anglo-Indian employees and (2) Anglo-Indian and IndiaIl 
employees? If so, will they be further pleased to state what their replie::! 
.nre i' 

'l'he Honourable Sir Oharles Innes: (a) The Honoura.ble Member is 
referred to t·he ooncluding portion of the answer given by me to question 
No. 68 put by Mr. K. G. Lohokare on the 18th February 1924. 

(b) No. When the leave rules for State Railwa.y staff have been reTised 
the Company-worked lines will be given the option of electing them . 

. • Vide p. 4145 of L. A. Deb ••• Vol. III. 
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ApPOINTMENT OF INDIANS ON I{AILWAYS. 

172. Mr ••••• .T0Ihl: With reference to the statement laid on tht'l 
table on tlu: 2nd July 1923 by Mr. Sim in reply· to my unsltmed question. 
~ . 20, will Government be pleased to place on the table 8 simillU' state· 
mtlnt showing (a) the number of vacancies in the higher grades; (b) the-
number of vacancies filled up; and (c) the number of vilcancies filled up by. 
lndians-on each of the State and Company·worked Railways in the year 
1923? 

The Honourable Sir Oharl .. IDD .. : Government have not the informa-
tion in the foml given last year, but the details in the statement laid Oll 
the table will perhaps be sufficient. . 

Statemcnt .nOlein, atll "".btl1' of ."Ptri01' .ta.lf f1mpZo!Jtrl 0'11 State Ofltl ' ~.'  

BoiltM!J. i .. BOfItI"ww 1929. 

Railway. ~llr e l l Abrlo· Indiana. I Total. .P_tap Indi ... IudiaDa of 

I total. 
I ----- ._ .. _----------._ .... _---.---
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-.. ---._----- _. -.-. 
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: \ 190 10 

I 
88 288 2&'87 
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Total ·  ! 8111 1 

I 

I 116 IllS I '73 27'06 

I 

I 
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•  I 

(03 \I 6 61 1J'84 

Beng'lll N agpur , . .1 143 6 is 177 15'82 

Bengal and North W.tem 
t 

:;9 I> 64 7'S1 .. , 
Bombsy, Baroda and Cl)biral India U& 6 22 173 12''12 

Burma. 90 8 Ii 103 <6'85 

Elllli Indisu. • 202 Iii 
I 

I 
89 Z5CI 15'. 

Great Indian Pellmenla lli6 8 23 227 10'18 

Madni and &uihern Mabratta 115 " 
I 

18 187 
1 

IS'I4 

: I 
• 

I 
Rohilkund Rlld Kumson , III ... 

1 
2 :u 8'83 

Iolouth I ndi&l\ , 82 " i 12 118 12'U -------
Total 

I 
1,1(17 liS 160 I J ,Il10 I 12'12 --;-I-;S-I -a • .l5D TOT.lL · I 1,426 1,700 .16'\l6 

TnAINING OF INDIANS FOR HIGHER POSTS ON THE RULWAYR, 

173.Kr ••••• JOIbj: With refc·rence to. the r ~ l t given on the 2nd 
July 1923 to my unstarred question No. 21, will Govel'9ment be pleased 
to I;Itate' what steps they have taken to give effect to the recommendations 
of Mr. Cole's Ueport regarding the training of Indians for higher posts On 
:!:-\ai1ways? 
--------------

* Vide page 4149 of L. A. DAhates, Yol. III. 
t Vide page 4150 of L. A. Debates, Vol. III. 
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The Honourable Sir Oharles InD •• : I would refer the Honourable 
Member to the latter portion of the reply given by me in this Assembly on 
th~ 5th :February 1924 to question No. 145 by Sardar V. N. Mutalik. 

HEPEAL 0)," THE WORKMEN'S BREACH OF CONTRACT ACT. 

174. Mr. :N. JI . .T08h1: Will Government be pleased to state whether 
they propose to introduce during the course of this Session legislation for 
the repeal of the Workmen's Breach of Contract Act of 18591 

The Honourable Sir Jlalcolm Halley: Government do not propose to 
introduce 0. Bill during the current Session. 

INDIAN tlEAMEN UNDER THE \VORKMEN'S COMPENSATION ACT. 

175. Mr. :N ••• .T0IIh1: (a) With reference to the reply· given on the 2nd 
July 192.'1 to my UDstarred question No. 41, will Government be pleased 
to state whether their despatch which was then under issue, regarding 
the steps to be taken to include seamen serving on ships registered iu 
Great Britain, wlder the Workmen's Compensation Act of the Indian Legis-
lature, has been sent to the Secretary of State for India? If so, when? 

(/J) If the answer to (a) he in the affirmative, will Government be 
pleased to state whether they have te<}eived a reply from the Secretary of 
State for India? If so, will they be further pleased to state what that 
reply is? 

The Honourable Kr. A. O. Oha\terjee: (a) The despatch was sent on 
5th July 1928: 
(h) No reply has yet been received. 

POSTAL EMPI.OYEES UNDER TUE WORKMEN'S COMPENSATION AOT. 

176. Kr. 11. K. Joshi: (a) With reference to tho rcply* given on the 2nd 
July Hl2S to my ullstarrod question I;l"0' 42, will Government be l~ e'  to 
state whether, as stated by them In that reply, they have again con-
fo:idered the matter of giving the benefit of the Workmen's Compensation 
Act to postal runners and Rome other classes of the postal employees? 
1£ so, will they be plessed to announce their decision 1 

The Honourable JIIr. A. O. Ohatterjee: The Govornment of India have 
under consideration the l'ossibility of including certain classes of postal 
servants in the provisions of the Workmen's Compensation Act. 

TRAVELLING FACJLITIES FOR 'l'nIRD CLASS RAILWAY j)ASSENGERS. 

177. IIr. :N. K. Joshi: (a) With reference to tho rcplyt given 011 the 2nd 
July 1928 to my unstarred question No. 48. ,vill Government be pleased 
1.0 state whether the final reports of the Railway Administrations referred to 
therein, together with the remarks'of the Local Advisory Councils  for Rail-
ways have b(len received by the Government of India? If so, will they be 
pleased to place the said reports and the remarks on the table or make 
4:hem available to thc Members of the Indian Legislature? 

• Vid,. page 4159 of L. A. Debates, Vol. III. 
t Vide pages 4159·4160 of L. A. Debates, Vol. III. 
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(b) Will Government be further pleased. to t ~e what t~~  in. the 
light of the reports received from the vanous RBilway AdDllDlstrations, 
they huve taken or propose to take shortly to give effect to the Resolution 
}lasB-ed by the last Legislative Assembly on the 17th Septembe,r 1922 reo 
garding travelling facilities for the third l~ railwa.y pBssengers? 
The llonourable Sir Ohad .. InD .. : (a) Since the reply to the Honour· 

able Member's question No. 445 was given in this Assembly on the 25th 
:February 1924 one more report has been receivEld nnd we are now aWRit-
iug the remaining four. 
(b) When all the reports are received, I propose to place a ~' of ell. ~h 

of them in the Library for the infonnation of Honoura.ble Members, 

PROGUEHS MAm; IN INTRODl"CING AN INDIAN EU:ME!\"T IXTO THE VARIOllS 

IMPERIAL SERVICES, 

178. Kr. :N. X. loshi: Will Government be pleased to lay on the table 
a statement showing the progreMs made in the direction of intrOduciug aD 
Indian elcment into the various Imperial Services in India from the time 
when the last statement on the same subject was prepared for the pur· 
poses of the Legislative Assembly and placed on its table on the 2nd July 
1923. to the end of December 1928? 

The lloDourable Sir Xalcolm JIalley: The info.rmatio.n asked for is being 
collected and will be laid on the tabla, 

INQUIllY INTO THB EXI'LORJON A'r THE PARBELlA COLLIERY, 

17{), Xr, X. X. Joshi: (lL) With reference to the reply'" given on tlH' 
29th January 1928 to my starred question No. 200. will Government be 
pleasod to state whether the report of the official inquiry referred to in (c) 
0; the reply has been received by the Government of I ndill? If so, will 
they be pleased to place a copy of it on the table? 
(b) Will they be further pleased to. state what steps, if any, they have 

so far taken to prevent Buch accidents in coal mines AS the one that took 
place in lU2'2 at Parbelill? 
(c) Will they also state what compensation, if any, the families of the 

killed Bnd the feriously injured men got from their employers? 

The Honourable Kr. A. O. Ohatterjee: (a) A copy of the report of the 
C.ommittee of Inquiry on the explosion at the Pam eli a colliery together "'"., 
with 8 clOpy of 8 Resolution by the Bihar and Orissa. Government 
No. 780·Com., dated the 27th March 1928, has been placed in the Librw;-y. 
(b) In pursuance of the recommenda.tions of this Committee the Gov. 

ernment of India by a Resolution No. M.-498, dated the 24th July 1928. 
,'\ copy Df which has also been placed in the Library. appointE'd 8 rtlpresenta-
ti~e Committee to l'eport what means if any are ne(Jessury or desirable to. 
rrov.ide against the riAk of coal dust explosions in Indian Cool MineR, The 
investiga.tions of t.his Committee are still in progress. 

The direct caUse of the ~ i ent at Parbelia. colliory was the misplacE'o 
ment· ,of a sbot.-hole during blasting operations. It will be seen from the 
draft tulps f6r the examina.tion and r.ertification o.f sil'tiars published with 
the G·ovenlmcrlt of India Resolution No. M.·498, dll.ted the 22nd Novflm· 
ber 1923, a. copy of which has been placed in t.he Librllry, that the subjectB 
in which sirda11l. will be examined include shot-firing, 

(c) Government have no information on this point. 

• Vide page 1608 of L, A. Debatel, Vol. III. 
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EXTENSION OF XMAS CONOE8SlONS ON RAILWAYS TO !N'l'EUMXDlATR AND 

Tuum CI,ASS PASSENGERS. 

180. Mr. If. lI. J'0Ih1: With reftlrence to the reply* given on the 29th 
January 1928 to my starred quostion No. ~  will Government be pleased 
to state whether they have brought to the notice of the Agents of the 
Hailway Administrations in India the matter of extending the Xmas COll-
cessions to the illtennediate and third elliS&> pas&>lmgers? If so, what is 
tho decision to which they have arrived? 

The Honourable Sir Obarlu Innes: '1'be matt-er wus brought to the 
notice of tho Hailway Administrations who state thlAt they aronot in a 
position to. extend Xmas concession!! to 3rd class passengers. Some 
railways allowed concessions to inter ulass' passengers during the rt)cent 
Xmas holidays. 

HEPOIt'l' o¥ THE SEAMEN'S HECRUITYENT COMMITTEE. 

161. JIr. If. lI. J'0Ih1: With reference to the replyt given on the 7th 
September HJ22 to my starred question No. 136, will Government be 
pleased to state whether they have now received the views of the J,oca1 
Governments in the matter of giving effect to the recommendations cun-
tained in the report of the Seamen '8 Hecruitment Committee? If SO, 
what action have they taken or do they propose to take shortly, in ord€:r 
to give effect to these recomnlendations? \Vill Government be also 
pleased. to place on the table or make available to the Members of the 
IndiBn Legislature the opinions of the Local Governments with regard to 
this question? 

'l'laI Honourable 81r Obules Izm .. : The il~  of Local Governments 
have been rooeived. '1'he only two ports which are greatly cOQcerne. aro 
Bombay and Calcutta, and the report of the Committee show!! that much 
greater abuses exist in the latter port. 'l'he Government of India therelorn 
Fropose to tackle the problem first in Calcutta. They are making certain 
suggestions to the Government of Bengal, and on receipt of that Govern-
, ment's' reply hope to be able to make a sta.tement on the subject. 

ABOLITION OF IMl'RE8SBD LABOUR, B'lC. 

182. JIr. If. lI. J'oIhi: With reference to the roply! given 011 th ~ 7th 
September 1922 to my starred question No. 140, will Govemnient be 
pleasod to state whether they have considered the desirability of publish-
illg or making available to tho Members of the Indian _Legislature the cor-
respondence that may have passed between the Government of India Rnd 
the Provincial G(lvernmeuts and Administrations regarding the b liti ~ 

of impressed labour, l l e~' n e and provision? 1£ so, when do they pro-
pose to publish it? If not, why not? . 

1Ir. lI. S. D. Butler: A oopy of the correspondence relating to the 
first part of the inquiry, which dealt with areas under the direct control ot 
t.he Government of India, was supplied to tlw Honourable Melllbm' 
6r.d placed in the Library of the House in reply to his starrtld questiou 
No. 141 in September 1922. With regard to the second part of the inquiry • . 

• J'ide page 1610 of L. A. Debates, Vol. III. 
t Vide page 156 of L. A. Deblltes, Vol. Ill. 
::: "ide pages 157-158 of L. A. Debates, Vol. Ill. 
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hi~h dealt with Governors' provinces, the Honourabl{\ Member's attention 
irJ invited to tho reply given on the 11th Februa.ry 1924 to Mr. Pat,el's 
starred question No. 234. The Government of India. do not propose to 
,'ublish this correspondence witbout first consulting tbe Governments COIl-
l'erned as it deals with a matter within the competence of Local Govern-
Illonts. Rf'plies from Local Governments as reglirds impressment for 
military purposes are not yet complete and the question of publishing the 
(;orrespondence will be eonRidered in due course. 

TRANRFER OF THE CON"TROJ, OF ADEN TO THE COLONIAl- OFFIOE. 

183. JIr ••. II • .ToIh1: Will Government be pleased to state how far 
the considerntion of the question of the transfer of the Administration 
control of Aden to the Colonial Offil'e has progressed? Will they be pleased 
to state when their final decision may be expected? 

Mr. 1:. B. Howell: The Honourable e h ~r is referred to item (15) 
(If t.he statement of .. Action taken by the Government of India. on certain 
Jiesolutions passed tlY the Council of Stato ". 

This was lRio on the table in connection with a question asked by 
Mr. V .. J. I)u.h)l regllrdillg the Administration of Aden, on the 11th February 
1924. 

ApPOINTMENT OF A RATES TRIBUNAL. 

184. Mr. •• •. JOIhl: With reference to the reply'" given on the 6th 
Septemher 1922 to my starred question No. 24, will Government be ple88ed 
to state whether they have decided to appoint a Rates TribunBi referred 
to in thut question? If so, when? If 110t, why not? 

The Honourable Sir Gharle8 Inn .. : The Government have arrived at 
rrovisional conclusiolls in consultation with the Central Advisory Council 
and the matter is now under correspondenoe with the Secretary of State. 

NUMBER OF INDIANS APPOINTED TO HIGHER POSTS IN THE FOUION AND 

POLITICAl, DEPARTMENT. 

185. JIr .•.•. Joahl: Will Government be pleased to state the num-
ber of Indians who have been appointed to the higher posts in the Foreign 
Bnd Political Department of the Government of India since their an-
nouncement made in the yellr ] 921 to Ule effect that they have decided to 
appoint in futuro u substantial proportion of Indians in these Depart-
ments? • 

Jlr. E. B. Howell: 'fhe uttention of the Honourable Member is in-
,itad to the reply given on 3rd March 1924 to question No. 592 by Dr. H. S. 
Gf11r. 

QUARTERS FOR TUE INDIAN STAFF OF THIl Dm.m NEW CAPITAL RAILWAY. 

t 186. Khan Bahadur Sarfa:u Huualn Khan: Will the Government be 
lle ~ to state: 

(a) the number of types of quarters built at Raisina for the Indian 
staff of the Delhi New Capital Railway; 

(b) the number of rooms in each of the different types of quartaJ'tl; 

• Vide page 31 of L. A. Debatn, Vol. III. 
t For answer to tbi. QuelLioD-Iet below Question No. 187. 
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(c) the spnea Brca of the floors of each of the rooms in each type; 

(d) the areB of the courtyard enclosed in each type; 

(e) the dimensions of their rooms in each type; 

(f) whether ~rvl t ' rooms have been provided in each unit; 

(g) the height of the plinth in the different types; 

(h) the number of doors and windows with the dimensions of each 
ill each unit of the different types; 

(i) the cost of each unit of ench of the different types. 

QUARTERS FOJl THE EUROPEAN AXD ANGLO-INDIAN STAFF OF THE DEY,HI NEW 
CAPITAL RAILWAY. 

187. BhaD Bahadur Sarfaru BuyalD KhaD: Will the Government be 
pleased to stato: 

(a) the numi>('r of t~' e  of quarters built at Raisins for the Anglo-
Indian and European_aff of the Delhi New Capital Railway; 

(b) the number of rooJIl8 in each of the different types of quarters: 

(e) the space area of the floors of each of the rooms in each type; 

(el) the areR of the compound enclosed by wire fencing with each of 
t,hc different tVTleR; 

.  . \ 

(e) the dimensions of the rooms in each type; 

(f) the Dumbf'r of servants' rOOtnR and outhouses attached to each 
unit of the different types; 

(g) the height of the plinth of the different types; 

(h) the number of doors and windows with the dimensions of each 
in each unit of the different types;· 

(i) the cost of a unit of ~ h of the different types, 

The Honourable Sir Oharles Innes: I will reply to Queetibns Nos 186 
-and 187 together. A f'ltatmwnt eontaining the n~ ire  information is being 
scnt to the Honourable Member. 

'fhere are no quarters at HaiRina built solely for the use of Anglo-Indian 
and European 1'Itaff of the Dplhi N PW Capital Hailway; Officers' and subordi-
lIates' quarters may be occupied either by Anglo-Indians and EuropesD8 or 
by Indians. 

TRAINING ]'ACILITIER ~' n STl;DENTS WITH l"IRMS RECF.IVING ORDERS ~'  THE 

HUPPLY OF' STORES TO GOVERNMENT. 

188. Kr. Kumar Santu Bay: wm the Government be pleased. to state 
·what facilities and to how many studentti have been secured by Govern-
~ent for their tedmienl training ~th finns receiving orders for supply-
mg goods to the Government of IndIa according to clause (g) of the Gov. 
emment of India's Communique (Railway Department) dated the 18th 
-October 1921? 

The Honourable Sir Oharles Innes: No t,ender for locomotiveR has 
Utherto been e ~  from uny firm in India for the reasons given in my 
reply to QU(lRtion No. Q.i by Mr. M. A. Jinnah in this Assembly on the 4th 
February 1924. The question of training facilities for f!tudents does not 
therefore arise. 

•• 
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DIS'rRlBUTION OF Qt1lNINJ,; TIlROUOH POST OFFICES. 

189. Mr. Kumar 8aDkar Ray: (a) Does the distribution of quininl: 
through Post Offices in villages ill the interior of the country fonn part vf 
the Imperial subjects? 
(b) Do the Post Masters receive any extra remuneration, if SO,' what 

for such distribution and from whom;' 
(0) Have the Government considered any scheme of enlarging the scope 

of their services towllrds the amelioration of public health? 

Mr. :14. S. D. Butler: (II) Ko. 
(b) Yes, at the rate of one anna per rupee from the local Governments 

on sales effected by them. 

(0) No such scheme has been placed. before them. 

COtlT OF COLI.Ec·rION OF HEVENl'E. 

190. Mr. Kumar 8&Dkar Bay: Will tbe GOVel'Dmellt be pleased to state 
the various kinds of taxes and r ~v n e  etc., l('vit'd in the country and the 
agencies by which they are respectively lle t~ and their respective costs 
of collectioll? 

The Honourable Sir BuU Blackett: 1'he principal heuds of revenue, 
the receipts under each of the heads and the cost of their collection are 
given in the Finance Bnd Uevenue Accounts, copies of which Rre ill the 
Library. All the receipts are oollected directly or indir('octly through Govern· 
ment agency. 

I'RE8ERVA1'ION FOR ~~ OF THE BIGHT ~  WORKING UP THE 1tfA'l'ERlAL. 

HESOURCES OF INDIA. 

191. Mr. Kumar 8&Dkar Bay: Will the ve ~n  Le pleased to state 
what steps, if any, have the Government taken to preserve for n~n  the 
rights of working up the material resources of India 8S against non·Indians? 

The Honourable Xr. A. O. OhaUerlee: I am not lIure what the Honour· 
ible Member means by his quest.ion, but if he intends to inquire whether-
any discrimination is made between 'Indian' and 'non·Indian ' British 
subjects in the mattor of right to work in an industrv whioh useR the 
natural resources of India. the answer is that no such t ~ have been taken. 

SHOItTER RAlI,WAY HOt:TE TO DACCA FROM GOAWNDO. 

192. Mr. Kumar 8ankar 1I.a)': Do the Government contemplate the 
opening of 8 shortcr railway route to Dacca from the. oppoaite banks of 
Goalundo? If not, why not? . 

The Bonouabl, Sir Gharl,. Innes: As the result of an examination ot 
the areB, the Govemment of India dt!cided that the pl'ORpectsof a railway 
were very doubtful. Rut the Govt:'nllncllt of Bengal have just re.opened 
the tt ~r and their letwr is under cOIIKiderntion. 

HAlLWAY LANDS ON DOTH HIDES OF ~ .  LINES. 

198.Kr. Kumar B&Dkar Bay: Will the Govemment be~le . e  to. 
~t te the reB80n of keeping unutilised and in Bll unhealthy conditIOn almoBt. 
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~ i e 8S much land on bot;h sides of railway lines IlS is oocupied by actual 
railway lines? Whitt is the total area of such lands held by all the 
lailways in India? 

The Honourable Sir Oharl .. Innes: Extra land on both sides of Hailway 
lines is retaillcd in order to avoid excavations being made for repair to 
embankments closc up to such embankments, for stacking materials, and 
for other purposes connected with railway working. Government are not 
aware tha.t such lands are kept in an unhea.lthy condition. 

As regards the latter part of the question, the in nn~ti n tli e~ ~ r is 
not available and Government would prefer not to put Rl\llway AdmlDlstra-
tions'to the trouble of nollecting Il.nd compiling it. . 

:FREIGIIT ON CBMENT FROM Dw ARKA TO MADRAS. 

194. Mr. Kumar 8aDbr "'1: Is it 8 faot that the 'frbight for oemed 
from Dwarka ,to Madras by sea is Re. 25 per ton? Is it almost double the 
ireight fo' cement coming from Europe to Madras? If 80, "hat is the 
reslOn? 

The Honourable Sir Oharl .. Ian .. : The infonnntioll asked for is being 
collected and will be supplied to the Honourable Member on receipt. 

MOT TON FOR ADJOUHNMENT. 

Kr. Ohaman Lal (WeRt Punjab: Non-Muhammadan): Sir, I beg to, 
move for the adjounlment of thi! House. In doing so I wish to l ' ~' Ii 

few fncts b ~ re you for your eei~i n RS to whether it is a matter for which 
adjournment of the Hour;e ill required or not. 'l'he fnets of the situation 
are thut about u few weeks ago the Bombay Textile workers went on 
strike. . 

1Ir. PreadeDt: The Honourable Member must first. read the stutement 
of the subject for which he requests the adjournment of the House be-
fore he ~\ ribe  his reRSOllf'!. 

Kr. Cham. Lal: Sir, the statement i~ fiB follows: I beg to move the 
adjournment of the House in view of the serious unemployment in the 
Textile uJdul'ltr,v in lndiu leading to conflicts between the police and the 
workprs resulting in serious los8 of life. 

Mr. President: The question of unemployment in th~ 'fext,ile industries 
in India is not· urgent' or 'definite' in thp' seDse in which t.hese tenns are 
used in the Hulei-\ find t,herefore j,hat purt of the subjed is not in order· 
under Rules 11 !\nd 12. '1'he conflictR between the police nnd the workers 
nre immediately the coneern of the 1Jooal Government and therefore that 
part 811;0 falls. 

The Honourable Sir Kalcolm Halley (Homo Momber): ~rh  vou 
will allow me to state for the information of the House that the matter was 
referred to in the Bomblt.)' Legislative Council and n statement of t.he 
latest facts on the subject wus mnde by the Home l\Iemtwr·(Bombny) which 
has just been published. It will be availahle at once to Honourable Mem-
bers. 
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lSeCfetary of the .Aslembly: Sir, two Ml'8Hagcs have been received from 
the Seoretary of the Council of State. The tit'Flt ouo is as follows: 

" Sir, I am directed to inform yO\l that the Council of Statll at their meeting held 
'On the 6th March, 1924,have agreed without any amendments to the following Bill. 
which have been paRsed by the Legislative Aasembly : 

1. A Bill to provide for the constitution of a Central Board of Revenue and to 
amend certain enactments for the purpose of conferring powers and impos-
ing duties on the said Board. 

2. A Bill further to amend the Indian Penal Code for certaia purposes." 

The Heeond Message runs us follows: 

.. Sir, I am directed to inform you that the Bilt furthl'r to amend the Indian 
Coinage Act, 1906, for certain purposes, whioh was passed by t1le Legislative Auembly 
-at its meeting of the 25th February, 1924, was pallsed by the Oounoil of State at ita 
meeting of the 6th March, 1924, with the following RIJl8ndmont: I 

• In clause :3 of the Bill, in the proviso to section 15A, for the word .. six to the 
word" twelve" was substituted. 

2. The Council of State requellta the concurrence of'the JAgislative Auesnbly in the 
.amendment. " 

Sir, I lay on the table the BilLaR amended by thE' Council of State. 

RESOLUTION RE SEPARATION OF' HAlL\\' ,\.\' ~  FROM 
GENERAL FINANCE. 

Kr. Preal4ent: The Assombly will now resume debate on the Itesolu-
tion* moved bv the Honoprnhle Sir Chllrles Innell on tho Srd of March, 
1\)24, regarding the separation of the Railwuy Finance from the General 
Finance of the country. 

• .. This Assembly recommends to the Governor General in Council that in order 
to relieve the general LudlJet from the violent fluctuations caused by the incorporation 
therein of the railway estimates and to enable the railways to carry-out a c.ontinuou. 
railway policy baaed on the nOf'lls8ity of making a definit·e return over a period of year. 
to the Stote on tile capital expended on l'ailways : . 

(1) The railway' finances shU be separated from tho general finances of the 
country and the general revenues shall receive a dllfinite annual contribu-
tion from railways which shall be thll first charge on railway earnings. 

(2) The contribution shall be a IUlll eqlll61 to five-sixths of 1 per cent. on the 
capital at charge of the railways (excluding capital contributed by Com-
paniell and Indian States and capital expenditure on strategic railways) 
at the end of the penultimate financial y"ar 1J1u8 one·fifth of any BUrplUI 
profits remaining after payment of this fixed return, subject to the oondi-
tion that if any year railway revenue", are insuffioient to provide the 
percentage of five-sixth. of 1 per cent. on the capital at charge, Burplus 
profits in the next or subsequent years will not bo deemed to have accrued 
for purposes of division until such deficiency haa been made good. 

From the contribution 10 bed will be Wucted the lou in working, and the 
interest on capital expenditure 011 strategic linea. 

( 1316 ) 
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The Honourable Sir Charles Innes (Commerce Member): .Sir, the 
House will remember that, when this Hesolution came up for discussion 
last Monday, the House decided to rllfer it to B Committee of the House-
Rnd dedded to postpone thl1 consideration of the Resolution till to-day. 
Thltt Committee hus held two meetings and has given prolonged consider-
ation to this diffiwlt subject. It came to the conclusion that it must 
have further time te eonsider oV('r the tt~r. I will read out the report 
of the Committee. I have not; hfld time to have it printed. This is what 
it says: 

.. The Committee, while in favoul' of the principle of leparation of Railway finance 
from General finance, h&8 not been able, withm the time allowed, to ti ~ itself fully 
.. to the effect of the proposals in the Resolution on the control of the AIII8IIlblT 
ov .. Railway Finance and Policy, and a8 to the amount and form of the contribution 
to he paid by the railways to general revenues. 
In the circumstances it recommends that the consideration of the Resolution be-

adjourned till the autumn lession and that in the meaDtime the Resolution be remitted 
to the Committee for further examination." 

On our sidtl, we recogniHe thllt this is 1\ very difficult and a very important 
subjoot Ilnd that it if! quite r<llll>onable that tho Committee should want. 
further time to go into the 1llUtter fully. I propose therefore, Sir, with 
your permission, Dlllrel,\, to move to.day that the consideraton of the Re-
solution be adjourned Ilnd thnt t.he proposals <¥ the Government be refer-
red for further exumination to t,he Committee appointed by the Assembly 
on Monday, the 3rd of March Hl24 , with instructions to report as soon 8S 
possible after the beginning of thl' Ilutumn session. 

Mr. Prutdent: Motion IllOYl'd: 
.. 'rhat the considerations of the Rl'solution he adjourned and tliat the r ~ l  of 

the Government he I'eferred for fUI·ther examination to the Committee appomted by 
the AssemlJly on Monday, the 3rd of March, 1924, with instructions to report as soon 
as pouihle after the lleginning •. of tllf' autumn session." 

The motion was udopted. 

(3) Any surplus profits that exist after payment of these charges shall be· 
available for the railway administration to be utilised in 
(a) forming reserves for 

(i) equalising dividends, that is to say, for securing the payment of' 
the percentage contribution to the geueral revenues in leaD years,. 

(ii) depreciation, 
(iii) writing down and writing off capital, 

(b) the improvement of services rendered to bbe public, 
(e) the reduction of rates. 

(4) The railway administration shllll bo entitled, subject to such conditions &I 
may be prescribed by the Government of India, to borrow temporarily 
from capital or from the I'eserves for the purpose of meeting expenditure 
for which there is no provision or insufficient provision in the ~vent e 

budget subject to the obligation to make repayment of such bolTOwing •. 
(lut  of the revenue uudgets of subsequent years. 

(5) In r n ~ with ~e ellt pl'actice t~e figures of. gross receipts and expendi-
ture of rallway,8 will be IIIcluded III the 'li~ Statement. The proposed 
expenditure Will, as at ,.)I·1)8('Ut, be placed ~  .. ~.... the Legislative Assembly 
in tho form of a demand for grants and on· .. ~ r te day or days among 
the days allotted for the discussion of the dalillllds for grants the Member 
in charge of Railways will make a general statement on railway accounts 
and working. Any I'edllctions in the demand for grants for ·railways 
resulling from the V(ltA of the Legislative Assembly will not enure to 
general revenues, i.p., will not have the eft'8Ct of incrl'&siug the fixed' 
contribution for the year. 

(6) 'l'he Railway Department will place the estimates of railway I expenditur& 
be ~e the Cel).tral Advisory Council on !lOme date frior to the date for th& 
disCilssion of the demand for grants for railways.' 
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Kr. 1'reItd1D\: 1 assume from the words .. autumn session" in thi6 
motion that the Governor General proposes to summon the Assembly t ~ 
in Simla during the summer. . 

The Honourable air JIalcolm Bauey (Home Member): 1 think so, Sir . 

.. 
THE INDIAN 'l'AHIFF (AMENDMENT) BILL. 

!'he BQIlourable Sir Oharl .. IDD8I (Commerce Member): Sir, I beg 
to Dlove: 

.. That the ropOl·t of fll" Select Committee on the Bill fnrther to amend the Indian 
"Tariff Act, 1694,. for certllin purposes,  be taJum into consideration." 

The report of this Committee, Sir, has been lwfore the House for some 
time. The House will find that, 8S I endeavourl'd to explain wnen the 
Bill lnst carne up, the main object of this Bill is t,o enable the Govern-
Dlent of India to levy customs duty OIl goodR Imported across our extemRI 
land frontil'rs. 'l'hat is the only ehange of an.v importance which we are 
making in the law. In the,,;e circumRtancps 1 do !lot thioo that I need A.a'y 
anything more, Ilnd move that tho Bill Itt' tllkf'lI int·o consideration. . . 
IU. Preaiden\: Thtl question i~  

.. That the report of the Reteet Committee on tlit, nm further to amend the India. 
Tariff Act, 1894, for certain purpOStlll, be taken into cOllsideration." 

-.t. DevaJd Prasad 81Dha (Chota l'Iugpur Division: NOll-11uham-
madBn) : Hir, I have two difficulties with regnrd to this Bill as presented 
~  the A!;scmbly. The Bill only sf'cks to amend section 5 of the Indiu!I 
'tariff Ad. The Honourablo Movl'r of the liill undoubt·edly husHPcn that 
scction 3 of the IndiBn Tariff Act which provides for regulating'tariff values 
on articles that are held to be dutiable would not apply to urticles im-
ported by land, sinee the words in section B of the Indiall TuriiI Act, b 
which I have referred, limit its application only to articles coming by sea. 
The second difficulty which strikes me is this. Section 7 (1) of the same 
Act provides that salt, opium and spirit thnt are import'!d from any ~ 

to British Indiij by means of certificates, are nt the time of aSSt!8Sment 
given a reduction equal to the amount of rn(lIley whieh they have paid 
for obtaining a cortificate. Now there ulso t.he word used in the Act is 
"port." 'l'herefore, t:Hr, If it is decided to levy a tux at an equal rate on 
articles imported into the country by land, I am afraid that, Illthough in 
the case of articles imported by sea, a reduction which is due wiU be 
granted to manufacturers, the srune reduction would not under tho law 
be given to manufacturers who import theRe nrtielml by lund. These are 
the two objections which would fltrike a lawyer who goes through this Bill. 
But there is a third objection to this which I desirft " submit to this 
House. and that is this. Under the old Act I\s well as under the Ilmended 
Act power d I,tiven to the Government of India to declare lJ,uy terrItory 
rule 1 by· a Native Chief as foreign territory. Now, Sir, that is A. very large 
power which is already in the hands of the Government of India, Bnd 
whieh is; Rought to be confirmed by the present amending Bill. My own 
view, is that in a matter like this Government should not be given this 
wide latitude. The pror,er procedure which I would suggest is thnt in a 
Cehedule to this Act Government HilOuld tlptlcify the IlnmeA of those States 
which they regard as foreign State!; for this purpose; and if ,there ill auy 
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llecessity for nn Ildditioll to thllt list in the Schedule, or an addition. to the 
IIttleleM ·mentioned in that Schedule, they should come up to the Assembly. 
ThRt would be u safe thing to do. For tbese three reasons I think it is 
{Jot proper to allow this Bill to be passed at this stage. 

Jrtr. Prealdent: 

.. The question is that the report of the Select Committee on the Bill further to 
&mensi the Indiall Tariff Act, 1894, for certain purposes, be taken into consideration." 

'l'be motion was adopted. 
Clauses 2, 3 and 4 were added to the Bill. 
Clause 1 was added to the Bill. 

The Titlo and Preamble were added to the Bill. 

The Honourable Sir Oharles Innes: Sir,.I move that the Bill be passed. 
The motion WIIS udopted. 

THE SEA CUSTOMS (AMENDMENT) BILL. 

The Honourable Sir Oharles Inn. (Commerce Member): Sir, I beg to 
move: 

.. That the Dill further to aml'nd the Sea Customs Act, 1878, for certain purpolles, 
be taken into conAiderRt.ioll." 

< 

As the House will remember, Sir, from the short speech 1-made when 
I introduced this Bill a few days ago, tbe object of this Bill is· to give 
effect t,o one of the importllnt recommendations of the 1'18c61 Commission, 
l1anwly, t.hat the proviso to section 20 of the Sea Customs Act, 1878, shOUld 
he umitted. 'l'hl~t proviso exempts goods belonging to Government from 
payment of customs duty. 'Ve oove accepted the recommendation of 
the .Fil:lcal Committee, that, in the interests of Indian industries, that 
.exemption should be taken Qway. As I explained when I introduced the 
Bill, we I1ro making alTlwgements with Local Governments to ensure 
that, llt any rate for the present, this IImendment will not in tiny way 
.atlect their finances. 

The motion WI1S adopted. 

ClnuEltls 1 and 2 were added to the Bill. 
1'he Title and Preamble were added to the Bill. 

The Honourable Sir Oharles Inn .. : I move, tHr, that the Bill be 
passed. 

The motion was adopted. 

THE CRIMINAL TRIBES BILL. 

Dr. H. S. Gaur (Central I'rovinces Hindi Division: Non-Muharn-
madl\n): Sir, I move that the Bill to oonsolidate the law relatiD,l to 
Criminal Tribes, 1\8 passed by the Council of State, be taken ibt,o 
<consid era.tiol1. 
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[Dr. H. S. Gour.] . 
'I'his Bill which has been in the htmds of Honout'lIblC' Members of thlS 

House, is. I;S stated in the Statement of Objects Rnd lleasons and in the 
Preamble to the Bill a purelY consolidating mellsurC'. Honourablt> 
Members will find th~t the provisions reill tin~ to Criminal Tri?es are 
contained in two main Acts, Act III of 1911 and Act I of 1928. ThIs latter 
Act is an amending Act find covers about six ~e  of print, and ~i~e  
the various sections of the eurlier Act of 1911. The Statute Law BeVlslon 
Committee thought that these two Acts of tht' Indian egi ~~re might 
be conveniently n li ~te  and all tbat the Statute Law ReVlSlon Com-
mittee have done is to put together in one place the provisions of these 
two Acts of the Indian Legislature. I therefore move, Sir, that the Bill. 
as passed by the Council of State, be taken into consideration. 

The motion was adopted. 
Clauses 2, 3. 4. 5, 6, 7. 8, 9, I\nd 10 were added to the Bill. 
Cluuses 11,  12, 13 ]4, Hi, 16, 17, 18 and 19 Wt're added to the Bill. 

Cluuses ~  21. ~ ~ . 24, 25. 26,  27, 28, 29 IInel 30 were added t.o the 
Bill. 

The ~'ir t and Second Schedules were lidded to the Bill. 

Clause 1 was added to tht' Bill. 

The 'fitle and Preamble were added to the Bill. 

• Dr. B. S. Go11r: Sir, I move that the Rill, as paRsed by the Council 
of State, be passed. 

The motion was udopted. 

Mr ••• K . .ToRI (Nominated Labour IntereRt.s): I wi"h to make ou!." 
or two remarks. 

Mr. PreI1cllnt: The llonourllble Member is too lntl'. 

THE INDIAN TOLLS BILL. 

Sir Benry JIoncrlef! Smith (Secretary, Legi!:llllt,ive Department): Sir 
1 move: 

.. That the Bm to consolidate the law relating h. TOnH on Public Roads &D.d 
Bridges, as passed by tl ~ Council of State, be taken into consideration." 

This is a very small Bill, Sir. It is also the reRult of the activities of 
the Statute Law Revision Committee. It will hav(' the effeot of removing 
from ollr Statute-Book four or five enBCtmentlj, one at lel\8t of which is 
over 70 years old. It will ulso malta fonnal amendments in two or three 
other enactments. It is a pure consoli(lation mf'a8ure. Sir, Bnd therefore 
I think there is no principle which needs explBnntion. I. move, Sir, that 
the ~  be taken int.o consideration. 

Sir P. S. Sivaawamy Alyer (Mudrlls: Norninnt,('d Non-Offipinl): Sir, 
before you put that motion t.o the vote. I shoulil like to }lQVe Bome 
informa.tion from the HonourablE' Mover of this Rt'solution. Claus£' S of 
this Bill layR down that the LocRI Government tnA,V cause 8uch rates of 
toll 88 it thinks fit to be levied upon any rOlld or bridge 'Which has been 

... 
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madtl or repaired at the expense of tbe publio. reven e ~ The point upon 
whioh I desire information is the bearing of this clauss upon the power 
of looal bodies to levy tolls. District boams and municipal oouncils have 
at present the pow-er to levy tolls upon roada or bridges within their jun.. 
diotioD. Many of those roads and bridges have probably been made or 
constructed by the Government out of publio revenues, and banded over 
to lopal bodies. The real question is which roads and bridges are vested 
in tht· Local Government and which in the local bodies. So far 88 this 
clause of the Bill is concerned, it 'throws no light upon this .question as 
to bow it will affect the power of loc8l bodies to levy tolls upon roads Bnd 
bridges within their jurisdiction. J .mould like tha.t. point made cleRr 
before we proceed further with the Bill. 

Mr. E. Bama. _apr (Madura and Ramna.d cum 'l'innevelly: Non-
Muhammadan Ruml): Sir; I· think the Bill itself requires some considera-
tion and I propose that it be adjourned to some dav in the week ufter 
next. The Assembly has had no time to consider the provisions of the 
Bill, 'or its bearing on the laws of the several Provinces. 

Mr. Pruldent: I think the Honourable Member doe I!! not quite appre-
ciate the posit.i.on. This iii a purely consolidating Bill which stands in 
a different category to that of a measure proposing u change in the existing 
law. 

Dlwan Bahadur K. Ramachandra:B.ao (Godavari cum Kistna: Non-
Muhammadan Rural): I tim perfectly aware it ia a coDgelidating mellBure 
and I should like to make an inquiry as to whether it is proposed to bring 
8 further measure to amend clause 3 of' this Bill. It seems to me, Sir, 
that the ~t litie  in thl~ Provinces have been somewhat overlooked in 
regard to this legislation. Local bodies, namely, district boards and 
municipalities, have now the power to levy this toll on roads 8S well as on 
bridges nnd the recent legislation in some l~r vinee  has extended thut 
power. 1 should like to know whether it is naw proposed to confer 
udditional powers on Local Governments also to levy tolls on roads--tolls 
in addition to those levied by 10c81 bodieli. The words used in the clau!!6 IlfS 
"at the expense of public revenues". I may perhaps illustrate the diffi-
oulty of construing those words "ut the expense of public revenues". In 
the Madras Pre,sidency in several of thc deltaic tracts, roads and even 
bridges have boen constructed at the expense of public revenues and the 
ollurge for these ronds nnd bridges has been debited to the large schemes 
of irrigation on which a handsome return is already being paid by the 
persons oonctlrned to the StatE.'. I wish to ask whether it is now the 
purPose of this Bill /llso to perpetuate the anomaly of oharging a further 
rato in regard to these roads nnd bridges oonstructed at the cost no doubt 
of the State. Sir, thero was ahlO U policy ot pnying some contribution 
to local bodicH for the purpose of making TOods us well os constructing 
bridges. In that respect nlso the roads and bridges in various Provinces 
have been constructed with the aid and at the expense of public revenues. 
It seoms to mo, Sir, that difficulty will be co used if these words "n.t the 
tlXpOUStl of public reVPl1ues" IIr,' strictly interpretpd. It would oonfer 011 
Looal Governments the power of charging additional tolls in regm'Cl to 
both bridges.ond roads. constructed, with these provincial contributions by 
various local bodies. It AC(>mA to me, therefore, t.hat unleRS we have 
an assurance that tb~e powers whiohno d6\lbtt ~' baok to 18tH will 
be amended to' correspond witli-the' 80tUal condition of things now and .... D 
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[Diwan Bahadur M. Raroachandra Rao.] 
in accordHnct) with the legislation about looal bodies-it seems to me these 
large pm\"('l'" possessed now by the Local Governments might lead to trouble 
l' should thpf(,bre like to have an BSsuranoe that, while this oonsolida.ting 
Bill mllY PfHIS into law, it is proposed to bring in a measure which will amend 
t,hese po\\'('r" Hlldo!; e1auRe a. Unless such an aRlmrSllce is given, I am 
opposed to t.his BilI. It seems to me there is no object in Ii consolidating 
meRRllrl' whi('h do(,s I1nt take into account the prescnt powers possessed b~' 
local bo<ii(·s,. . 

Sir Henry JlODCrieft Smith: 1. would point out ,to the House that 
whether \\'1' pUSt' this Hill or not it Wilkes no difference whatever to the 
existing Iliw. If Honourable Members desire to have furtber time to 
consider the pm..-isions of the BiB we, on the Government side, have no 
objection nt nil to postponement: but erh~  it will satisfy the Houss if 
1 give the House the aSI'!urance more or le88 which haR been asked for by my 
Honollrahll' friend Dhnm Bahadur Rtunachandra Rao. As I said.,· this Bill 
does not alter the la.w. The Government are quite prepared to consider 
whet.hl'r Ull ulllt'lldin),{ Bill should bl' introducf'd. 1 cannot. 'assure the 
Honourable IH(!mber or t,he House that. a Bill will bl' introduced, but Havern-
ment will consider tho qu<-\stion nnel wilJ consult LOCAl Governments on the 
matter. If tout, i" imtisfsctory, then, Sir, T think WP. might procef'd with the 
consideration of t.he Bill. . 

Sir P. S. Sivuwamy Alyer; Sir, having exhausted m." right of i e in~ 

r should likt' to move that the Bill be referred to a Seled Committee for the 
purpose of ('ollsidering the point which I bave raised. Sir Henlj' Moncrieff 
Smith hal'! not been able to give us any assurance that I\n amending Bill 
will be introduoed. I may sta.te tha.t, though the general policy of consolioa-
tion Bills is simply to bring together thp provisions of various enaotments 
witbout making any ('bange in tbe law, it seem!! t.n me that in pnrtiollllll' 
oircumstances that policy may wisely be departed from. Where it is neces-
sary to make some slight ooango or modification it seeml'> to me n highly 
inconvenient procedure to pass the consolidating meal'lllre and immediately 
afterwards introduce a Bill by way of amendment. The result of that 
procedure is partly to defeat this policy of cont'lOlidation which is to brin~ 
togetber in one place all the enactments tbat we wllnt; because you win 
ba"e first of all a. OODsolidating Act and secondly an Rmending Act, thus 
bringing into existence at leAst two ActA in pluce of It number of Ach; which 
were I)reviously in existence. Small lUIlendments nrc milch hetter intro-
ouced in n eonsoliclntinl:( measure itself, specially when t,hey are not nR in 
thiR caRe likely t.o give rifle to flny serious contrOVl'TRy. T think in the ~en i 

case the necessary chanll;c may well be introdllce(l in thiH Bill, nnd T think 
it. may be possible to effect it by reference to a Select Committoe. If we 
cOllld possibly introduce some words like thoRe which I g~e t  nRmdy 
" roads Bnd bridges which Bl'e not vested in loon) bonies ". it might he 
PORsible to n.void an overlapping of jurisdiction Bnc1 thf' possibllitv of 1evving 
double tollR on roads nnd bridges. Even if the Rononrnb1n Mover of 'this 
propollition could ~ve the assurance of being abl(1 to introduce an amend· 
ment in the immetiiate future. I should think it is an inconvenient Tlrocedure: 
but inHllmuch RS he is not, able to give such ltD Il.IIRllrance. T think the only 
course open to UR now is to refertne Bill to R Sel!'ct Oommittee.: 

Sir Henry JIoDcrletr Smith: Sir, this is 8 Bill which il'l Q conRolfdation 
Blll; it is a Bill to conso1idate the law. We have no objection whafleveT to 
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this Bill going to n Select Committ,ee. Rut before the House considC'rs 
that proposal I should like it to consider also that a Select Committee wouid 
not be able to introduce into the Rill any nmendment of the law whatover. 
'rhnt would not be within the scope of the Bill.· We cHtmot alt.er the iaw in 
-t:nBcting thil:l small piece of legislation. Sir Sivaswamy Aiyer has suggeste:i 
that it is a very inconvenient procedure to consolidate the law first by one 
Bill and to amend it afterward!! by another. This, Sir, is the ordinary pro-
cedure; in the end it genernlly RtlVeR n gt"eat deal of time. The Honourable 
Member iR now suggeRt,ing thRt we ought to drop thiR Rill and introduce a 
oonsoIidating and "mending measurc. That surely vyill not be n saving of 
iime. This Bill has alrendy been through one House; it bps been circulated 
and printed and is now uncler the consideration of this House. If we drop 
i~ and introduce n Rill to consolidate and amend, we AbaIl be doing a great 
deal of the work over R.gRin. I would suggest, the~.. re  that the House 
Rhould be content with the assurance that r have given it, that it should 
bear in mind that there is nt the moment, while t,his Bill is pending in the 
House, no opporiunity in connection with this Bill t·o tUDend the lllW, and 
therefore a reference t,o Select Committeo which hRI'I been suggested would 
not serve the purpOAe of the Honollrobl£' Member. 

Xr. PreaJdeDt: I undfJratnnd the HOl1ourahltl Member ~  have 
moved his motion. 

Sir P. S. Slvaa:wamy Alyer: I oppose thE' propoHitioll thlltthe Bill be 
taken into Consideration. 

Mr. PresideDt: I am referring t.o hi. motion for reference to Select 
Committee. The Honourable .Member (lid not formally put it in the form 
of ~ motion-H.t least not 111'1 I heurcl it. What I want to be sure of is that 
he intended to move the motion. Does he move his motion for reference to 
:Select Committee? 

Sir P. S. Slvaawamy Aiyer: Yes. 

l)r. B. S. Gour (Central Provinces Hindi Divisions: Non-Muham· 
ma.dan): Sir, while I am fully in sympll.t.hy with my Honourable friends 
who would like to introduce certoin amendments in this consolidating 
melJ,ilUl'tl, I fuil to see how they elm introduce amendments at this stage or 
in the Select Committee. It 80ems to me that the purpose which the 
Honourable Members have in view might be better served if a commenct'-
ment clause is inserted in the Bill e\llpowering the Governor General in 
Council to bring into forcc this measure on Buch date as may be notifit"d 
in thllt behalf in the official Gnzctte. The Bill itself might be passed nnt'! 
'fIhe power be reserved to the Governor General to bring it into force at a later 
~te. In the menntime Honourable Members themselves Qnd the Govern-
ment might think over the question of amendment and, if the Government 
do not bring forward any amending Bill, it is open to any Honourable Mem-
l-er of this House to introduce It private Bill embodying the amendments; 
ana, when these have been conRiilereil, they would become part and parcel 
of the consolidating measure, ann. the meAsure would then be brought into 
force. At proRent the Illw I'll' nonsolidnt{ld b~' the Statute Law Revision 
Committr,e neither gneR bltckwnr(l nor forward. It merely embodies in one 
document what wn.s containerl in two or more documents. The lln erl in~ 
principle is there; thp low os it exists on tIH' Statute-bonk is there. All 
that it docs is to servl' the ends of convenience by re ll in~ the Statute· book 
and purging it of 11 number of smull ameniling measures. I therefore submit. 

D2 
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Sir, that no purpose will be served by either going to the t:;elect Cowmittee-
Ol' dtlferring the passing of this meusure. The result would be--eupposing.. 
for the s&ke of argument tha.t this oonsolida.ting measUl'6 is thrown out-
that you will ha.ve exactly the law which is laid ~ here in. two or more-
Acts of the Indian Legislature, which you have to examine for the purpose 
of ascertaining what the present law is. In conneotion with the Bill whiGb 
you ha.ve just passt!d there is an interesting pa.ssage in the proceedings in 
another ple.oe. Some Honourable Members opposed that measure because 
the book in which that Act was contained did not contain a number of slips 
which added to Ilnd Rmended it. Now, it is a well known f&Of. that when you 
have to refer to an Act you have to go through the whole Statute· book to 
find out how far the provisionll of that Act have been modified by subsequent 
legislation. 'l'he Statute Law Revision Commitf;e(· has, as one of its 
functions, to set' that all these amending Bills are reduced to a ~ini n 

and that they are all ll~ te  into one consolidating measure. I hope, Sir, 
this House will endorse the view of the Statute Law  Revision Committee-
Bnd PRSS this measure 38 it is, with the amendment I have suggested in oa<;o 
it should be acceptable to the Honourable Sir Sivllswamy Aiyer; but, if he 
Rtill persists thRt the Bill should go to Relect Committee, I would ask" the 
House to oppose it on the ground that it will serve no purpose to take this 
~ill to Select Committee. On thf' other hnnrl, it will delay the progress of 
the measure .which is ~rt inl  one of mere convenience. I therefore oppolle 
the motion for reference to Select Committee. but if my learned friend is 
prepared to accept the amendment I have suggested, namely, that 1\ com· 
mencement clause be added, I should be quite prepared with vour leave. Sir, 
to make thst motion. . 

Sir Ohlmanlal Setalvad (Bombay: Nominated Non.Officia.I) : Mny 
I, Sir, make one inquiry, the answer to which may clarify the situation?' 
What I would like to know from you, Sir, is this, whether if this Bill il' 
referred to a Select Committee as suggested, it would be open to the Select 
Committee to introduce the small amendment that Sir Sivaswami AiYer 
wants in clause 3. My submission is this, that it would "be putting too 
nanow a construction upon the term consolidation to refuse such a small 
amendment as is suggested in clause 8 in order to bring the law in con-
formity with the actualities of the case, If you rule, Sir, that it can be so 
amenaed, then it will be worth while sending it to the Select Committee; 
if you rule otherwise, that it will be beyond the scope of the Bill for the 
. Select Committee to introduce the amendment suggested, then it would 
not be worth while doing it. I would therefore inquire what you think 
about it. 
Mr. PrtIl4eat: It is not within the power of the Assembly ~ instruct" 

the Committee to amend the Bill in substance; and I am afraid I cannot 
answer Sir Chimanlal Setalvad's questicn in set terms lmlesll I have the 
definite terms of the amendment before me and considered the question as 
to whether it proposes an amAndment of substance. What I may call" 
amenaments :mcil1ary to the process of consolidation have always been 
admitted, but flubstantial amendmpnts are nded out: and I think it might 
shorten the debate if I were to explain that in point of fl\Ct it would not be 
pORRible for the "Select Committe!" to enter upon a. process of amendment.. 
On the question raised by Sir Aivaflwamy Aiyer, I cannot SR·Y" without a 
further examinaUon whether thnt would be an amendment of substance or 
uot. 
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:MI. E ..... &lJaapr: Therefore, Sir, for all ~ reMaDI that we 
have heatd just now, it is proper to have the consideration of the Bill 
adjoUrned to the week after next. People in the meanwhile will study the 
matter in all its bearings with reference to the enactments in the other 
provinces and we shall an be in a better posit. ion to know how the provinces 
will be sftected. We might then consider whether it would be necessary 
to renew this Hill or merely press for small amendments. The question 
itself requires some serious consideration. I have lJtudied it over and over 
again, Bnd I do feel that the considere.tion of this Bill should be deferred. 

Kr. Pre&1dent: The Honourable 'Member still seems to have in his mind 
the possibility of introducing amendments. No amendments are possible 
either in this House or bv 1\ Select Committee, and the course which he 
proposes to pursue will not uIter the case, for whatever happens to this 
Bill, the Acts which it consolidates remain on the Statute-book until the 
Indian Legislature cnllcts this 88 law. 

:blwan ~ r lil. :aamachandra B&o: Sir, under these circumstances, 
there i8 no other course for me but to oppose the consideration of this Bill. 
If neit,her the amendment of mv Honourable friend Dr. Gour nor the 
6mendment of my Honourable ri ~~l  Sir Sivaswamy Aiyer could be accept-
ed, it Reems to me that this Bill would pass as it is in this House, and to 
that I am not prepared to aSRent. This is a small Bill and there docs not 
-&eem to be Imy urgency at nIl about it. It is really a. consolidating measure. 
I believe I am right in saying that there is a practice of putting forward 8 
-consolidating meaRure fIB well ~  un amending Dleasure simultaneously, so 
that Members may 'Hec the consolidating measure and the actual amend-
ments that may be introduced into the Bill. If the Honout'Rble the Mover 
bad taken such B course, Wf' should certainly ha.ve been prepared to assent 
to such a proposal, but as ma.tters stund at present, 1 would suggest to him 
to defer the consideration of this measure, I\nd fre.me a Bill, either n. conso-
lidating and amending Bill, or a separate amending Bill, which coulrl be 
taken up immediately after this Bill is passed into law. Therefore, Sir. it 
seems to me, if you pass this Bill into law, you will certainly not be doing 
justice to the numerous local bodieR who now have <the power of levying 
iolls. 

~it enr  )loncrl,1I Smith: Sir, the Government have no objection 
h ~ver to the course suggested by my Honourable friend Mr. Roma 
Aiyangar. If you will Bccept the motion from him, 88 he sa.ys, the House 
will have time to consider the merits of this question and also to decide 
whether it should put forward Il. formal motion with reference to a Select. 
'Committee or whether it would be worth while adopting the expedient 
·suggested by my n ~le frien"! Dr. Gour. I think, Sir, it. would 
prtJbsbly be bebtet' if the Jt'ouee had II. little more time to consider the 
'meBlft'lre. 

IIr. 1trea1C1ent: The originul qnestion was: 
.. That the Bin to cOhl101i6l11tetlte law relating to Tolls on Public Roads and Bridges 

.liS paseed by the Council of State, be taken into consideration." ' 

Since 'OV&ichan ett en~ 'hM been moveCl: 

.. That the Bill be referred to a Select OdIbm'lttee." 

Ad 0. fUrtMr atne:Mn'lewt 'hasbeim moved by Mr. Rama Aiyangar: 

."< That the further consideration of this Bill be postponed." 
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~ ' .P. S. SivaawamyAiyer: Sir, . in view of tb~ ~ erv ti  .!hioh. you 
have made 'tha.t we have no power to amend the Bill In the manner I want 
it to be amfmded, I should like t.o withdraw my lI'lotion and I would suggest 
that the House would be well advised to oppose the considere.tion of the 
Bill and tluow it out. 

The motion tha.t the Bill be referred to' a. Select Committee wal, ~ 

leave of the Assembly, withdrawn. 

Mr. PruldeDt: The original question was: 

II That the Bill to consolidate the haw relating to ToU. on Publio Roads and 
Bridges. 8S passed hy the Council of Stllte, be taken into CODsideration." 

Since which an amendment has been moved: 

" That further considl'ration of the Bill be poltponed." 
. . 
Before I collect the voice!;. I should like to maktl it perfectly plain to the 

House that it would be setting up u wrong precedent, possibly B dangerous. 
precedent, if it proceeded to treat consolidating meaollres on the same basis. 
a8 measures proposing substantial amendments in the existing law. In 
order to make quitf' clear t.h!' distinction between the two, I make theBe 
remarks. 

The question iR : 

" That the furthel' conllideratioll of I.his meaaure be postponed." 

The motion WI\R negatived. 

JIr. Pruldent: The question if!: 

"That the Bill to consolidate the law relating to Tolls on Public Roads 1i1ll1 

Bridges, aR passed hy the Council of State, be taken into consideration." 

The motion wos negatived. 

THE COPE OF CIVIL PROCEDURE (AMENDMENT) BILL. 

Slr Henry JloDcrielf Smith (Secretary, Legislative Department): Sir, 
I move: 

" That. the Bill furt.her to amend Ule Code of Civil Procl!dure, 1908, for certain 
purpose_, be refert'ed to. a Select. Committee conlilt.ing of COlonel Sir Henry &anyon, 
Rni Sahib M. Harbila8 Barda, Mr. H. E. Holme, Mr. K. Ahmed: Dr. H. S. GOur, 
Lilla Piyare J-al, Mr. Shanmukhnm Chetty, Mr. Harchandrai VishinGaa, and Mr. Abelu 
Raye." 

\-Vhen I asked lea.ve of the House to introduce this Bill, Sir, I explained 
that the principle of it was to provide for tho reciprocal enforcement 9£ 
it.ew'eR and judgments of Superior Courts as between the United Kingdom 
and the Dominions on the one side and British India on the other ... That 
i~ the only principle which I ask the House to commit itself to' now. As 
I said ,then, Q Statute was passed by the Parliament in England in 1920 
which provideR that, where the Statute has been applied to a Dominion, 
the Judgments and decrees of the Superior Courts of that Dominion can 
he registered And executed in the United Kingdom; and the only way 
in which we clln get the Englilth Statute applied to British India is, under 
section 14 of the Statute, by passing leWslation which His Majesty's. 
Government is satisfied is reciprocal legislation. Government have-
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introduced this Bill considering that it will be reciprocal legislation 
within the meaning of section 14. Tha.t, I:)ir, is a point which will be for 
tho Select Committee whioh I am B8king for to conl:\ider. 'J'be Select 
Committeo will a.lso have to consider what is the most satisfactory way, 
whether that which is proposed in the Bill or another, of ~iving effect to 
our intention. We are proposing to do it by the addition of one section 
to the Code of Civil Procedure, but it must be a.dmitted that there may 
be other ways of doing tbis effectively which may be better, and that, 
I:)ir, is why 1 am proposing that the Bill be referred to a Select CODunittee 
consisting of the Honourable Members whose names 1 have mentioned. 

The motion WIUI ·adopted. 

RE80LU'rION /lE THE RATU'lCATION OF THE INTERNATIONAL 
CONVENTION FOR THE SUPPRl<::S!:HON OF THE CIRCllLA1'ION 
01<', AND '!'RAF'FIC IN, OBSCENE PUBLICATIONS. 

ft. Honourable Sir Malcolm BaDey (Home Member) : Sir. I beg to 
movo the following Resolution: 
.. This Assembly recommends to the Governor General in Council : 

(4) that India do ratify the International Convention for the Suppl'ession of the 
Circulation of, und 'fraffic in, Ohscene Publications, dated the twelfth 
day of Septemher One Thousand Nine Hundred and Twenty·three, which 
was drafted by the International Conference which met at Geneva under 
the auspice. of the League of Nations on the 31st August, 1923; 

(2) that in the legislation to be introduced in the Indian Legislature in accordance 
with the provision. of the Convention it should ue made an aggravation of 
the offence of the offel', delivery, sale or distribution of obscene mattl'rs 
or thingR if such is made to perllOns of either sex below the age of 20 years ... 

There are 0. few general remarks I should like to address to the ABSembly 
before coming t.o the precise matter of the Resolution. ~ r some time 
past we have had to take action to detect and prevent the entry ;;f 
obsoene publica.tions and obscene material generaJ.ly into India. I use the 
word "obsceno" advisedly, for I myself hold that Government, should show 
n i er bl~ oaution in taking ti~n agltinst publications or reproductions 
which may be described lUI falling generally into the cfltpgory of the 
i r .~ r the indeoorous. It is ea.sy to make mistnkes in that direction. 
Standards of taste und propriety differ greatly a.nd I thUllt that Govern-
ments should not take the initiative in such mutteJ;M unle!>!! publications 
are a very definite offence to public mora.1s. Now, the n ~  with which 
we have had to deal during the last two or three years, do not fall merely 
within the outegory of the improper or even of the' indeoent. We have 
unfortunately found that thero have been entering into India for some 
time productions which are of Il filth and even bestiality that I can hardly 
describe. Thn evil is., I RUl !:lorry to say, Bomew.hat widespread. I find 
that in one month alone wc seizerl no less than 93 paokets of such material. 
We have evidenoe of associations beinJC sta.rted in India for their distribution 
and circulation; and we further have evidence that they arc being repro-
duced in n ill.~  course photographio reproductions lU'e cheap-and sold 
in large numbers in the bazars. (PanditShamlal Nehru: "Where do 
they come from ?") Tbey oome mostly from t~e Continent. Whpn the 
League of NationA invited us to join In a conference regarding the J?l'Ohibi-
tion of obscene publioations, we deputed Sir Probashimkar Pattani to· 
represent \18 at Geneva. We Rro under great obligations to him; he WAS 
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elected the Vice· President of the Conference, and we have it on record thut 
it OIled l\ great deal to his taot and guidanoe. The Assembly has had 
before it the Resolutions p88sedbythat Conference. We should 
be unwilling to enter on nny ratifioation of the Resolutions of the Con· 
ference until the matter hus been before the Assembly, since some 
legislation will be necessary to OIlrr)' them out. Smne legislation, I say, 
though not of a very extensive churacter. 'I'he Resolutions which are of 
most importance will be found on pages 10 to 13 of the paper which hus 
beeq distributed and which is, I think, in the hands of Members of the 
Assembly. We think that Article J could be oomplied with by making 
a modification of sections \ '~ and 293 of the Indian Penal Code; we have 
to provide, for instance, for such mutters IlS advertising and the like. It 
ill perhaps mainl)' u verbal alteration. 

Then, with regard to the matter referred to in Article V whercby the 
contracting parties whose legislation is not at present sufficient for the 
purpose agree to make provision for the stlarching of any premises whore 
there is reason to believe thut obscene matters or ~ mentioned 
in Article I are being made or deposited for sny of the purposes .specified, 
etc., we should need SOUlC modification of sootion 98 of the Criminlll 
l'rooeliure Code. e 

Those are the only two amendments of our Acts which would be 
obligatory on us if we ratify the Resolutions of the Conference. But, in 
addition, Honourable Members will notice that we were ad\'ised by the 
Conference that in legislating, we shouW provide that it should be an 
aggravation of the offence of offering, (lelivering, Relling, etc., if the 
olloDe,1 were. committed in rospect of ,Young pcrsOllS. That WIIS the advice 
expressed by the Conference, but I note agnin that it would not be biDding 
on us to accept that advice for the purpose of ratifying the ResolutionR 
of the Conference. I have, however, placed the matter formnlly in purt 
2 of my Resolution in order that the opinion of the Assembly might be 
recorded on it. If the Assembly accepts that, then we should have to 
make a further amendment of scctions 292 and 298 of the Indian Penal 
Code. We have taken the age of 20 years as that below which the ctffence 
'Would be canRidered to be aggravated. This. age has of course little 
reference to the definition of the fige of majority I\Dd the like that we 
have lately discussed in other connections in the Assembly. "We have 
-taken 20 years as the period of adolescence. But we have no fixed pre-
p08se88ions in favour of that pnrticular nge nnd would be prepared to 
leave the matter open for discussion either now OT when we came to 
'egislate, if the Assembly accepts the general principle of the second 
paragraph of the Resolution. I now move the Resolution. 

Sir P. S SivUwamr .I.ly.r (Madras: Nominated Non·Official): While 
I am prepared to accord my support to thia Be801utiOR I s&ould 

11'... like to sugge.t aillight modifloation in clause (2). Claule(j) 
goes beyond the tenna of the Int.ernatiollal v~ti l. I aave no 
objeetiGn to it on that .... uad, but it aeema to m.etb.at the .,..e of .20 
might -be reduoed to 16. (A VOiC6: "l\l.ake it 25".) Ie the b e ~e .of 
any epeeial rellBCNl for .eepringfrom .the usual age of majority, 18, 
I mr..ulcl like the limit £ud in clause (2) to be 18. I unde1'lJtand tram 
the H,QBourable Sir Mdcolm Hailey'. obaerv..aou that there is no speoia.l 
reason fQr fixing it at 20 except that he eonaiders that a peraon up to ~ 
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:age of 20 may be regarded ati udolescent. I do not know what exactly 
·can be described as the period of ~ le en e. Eighteen is generally 
ACoepted as the age of majority, and quite recently we decided that pls 
of tho age of sixteen are copubl(l of deciding for themselves with regard 
to certain ml\tters. I think 18 would be a sufficient limit for the aggra-
\' \t ~  el\l!($ for which 1\ special penalty is provided in clause (2). 

Kr. O. -Daru.wami .AiyaDpr (l\ladraB ceded districts and Chittoor: 
Non-Muhammadan Rural): Sir, it gives me great pleasure that India, on 
Ilecount of its place ill the League of Nations, hall at loust the honour .)f 
I'ntering into II contrset of tbis lIIlture though not for any other redemption. 
Sir, it ill a great honour that a subject eountry like India should also be 
invited to a grand orgaui8ation for tIll' suppression of obscene pUblications 
and pioturel!. But by II. Hesolution of this kind the Honourable Sir 
JIalcolm Haill')', I should think, has plliced the Housc or some Members 
of it in a position of dilemma for it is risky to 8upportit, and it is indeli-
cate to oppose it. Sir, 1 beli~ve in the end none of us will be reduced to 
the pO/iitiou of the Huridsn's sssbut will make our determination one way 
·or the other. Sir, the Resolution that, baR beeu moved by the Honourable 
Sir MeJoobn Hailey it! to uRSooiate India with 8 movlIment that has been 
started by .Frllnoe: and legitimately by the French Government, because 
1 should think that lUuoh of the litera.ture in this direction has been issued 
from Frllnce and not other l tri~ . 

fte Honourable Sir .alcolm Balley: 1'hl1t is not entirely the caSE:. 

lIr. O. Durallwami Alyqar: Sir Millcohn Hailey SIlYS, it is not so 
!lnd I am not going to decide the competition between France and other 
-countrieA in the matter of huving oHrried on thi,,· propaganda. But, so far 
as India is cOllcerned, I CRn oonfidently af\lsert thnt it has not contributed 
towarU tl ~ propaganda of obsoene littlrature or obscene piotures, and I 
Ian oertainand I can h llellg~ anyone to disprove my statement that 
00 Indian b~ e lll pictul'o or publication can be found either in India or 
outside it. 'j'herefore, Sir, I can confidently say that whatever part the 
other countries might have plaYl'<l. in this matter. which it is unneceB8&ry 
for nw to decide, it iR eerttlinlv not India. Sir, we tire asked now to 
associate ouraelv!'s with a mov-oRient wherein It cruKade is Ret going against 
piotures before dealing with obscene men and women who are denlora.-
lizing the country. We have seva-til notable streets, notably Grant Road 
in Bombay, the quondam seoond line beach in Madras and many other 
plaoes for the suppression of which no legislative steps have been taken nor 
for raising tholUtoa hetlit·r status. And the l..eag·1:J€ of NBtiODS, a grand 
body. has commenoed itsorusBde against a £actor which has not 'oonkibuted 
so muoh to the demora.lization of the world 8S the othera I have menQoned. 
It looks to me like going to too god of fire, .4gni. for the fire wherewith 
to light ORe·s cig&rettc. It is 110 much greater sift ~ t we mlist sook and 
t.he Lellgue of NatioIls must set iteelf to improV'mg the general moral 
stature of the world in various otJher ways before they come to pictures 
and paintings. Sir, in thi ~nne l i n I may say, &S Sir Malcolm. Hailey' 
haR stated, that there must be different, t ~ and 1iilerent ideas 
about the qUe9tion of morality aDd thee'band.n:l of decorum.· We hAve in 
India pictllrsl!I which ~  " Hi·ndu appeal with It t' l hli~ and t'!IJOtenc 
'81gnitioaaoe. Take, for inlt8llce, i:'ftMn.s 1Ittft'01Ml4ed by 'ttfte ~ t '. 

And we fiQd in the Rnaga""-Mfn Pt/.TfM1a wh6t hy i~  48 Ia.iM is 
misinterpreted and misused in public gathering. of m1lS!IefI tel ~  Ul9 
~re \.t Avatar, Krishna. But thoRe who hRve reR.d the 844ga"'_. kMw 
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the significallce of it. but, if it is placed in the hand" of a foreigner who-
has no i e~ of sublimity awd no idea of religious esotericislll, I am sure he 
would regard it as obscene matter and put it down for prosecution. So, 
Sir, so far as India is concerned we cannot altogether divorce our legis· 
lative measures from religious sentiments, and thero must be some pro· 
vision in the measure proposed that religious paintings aud images, etc., 
should be excluded. 1 am aware of what Sir Maloolm Hailey is showing 
to me, the exception in scction 292 of the Indian Penal Code, but when 1 
leferred to this 1 was thinking of the suggestion that there would be a 
remodelling of the Legislature. Therefore I put it to you that it is not 
,'cry easy to associate lnditl wholeheartedly with otlwr nations  in regard 
to deciding the standlnd of decorum and morality. :For instance, to the 
Indian mind the publishing' of portraits of ladies competing for a prize in n 
t-eauty competition in respectable journals is not very pleasing and is somo 
times shocking. Ideas do differ and it is not very easy in matters like 
this for a committee consisting of foreignel'lil to decide questions of inter, 
national decorum. And if any legislation is brought forward, as suggested 
in olause 2, it should not be in the direction of making section 292 leverer 
than it is, but should make the tribunal whioh is to try oaS68 like this one 
of a jury composed of one's own oountrymen. Sir, 80 far as the existing-
ft()ction 29'2 of the Penal Code is" concerned, I have known of instanoes· 
in which the reproduction and re bli ~ti n of classical 'literature in Telugu 
has been brought before a court and the man responsible WaB prosecuted 
and (lOnvicted. I believe that is the case reported in 22 Madras Law 
1'imes. Now I should also wish it to be understood that, if this Rcsolu, 
tion is to be given the support which on general principles it does deserve," 
it ~t be safeguarded to the extent of ancient clll.l!lsical literature a.s well 
as that oonnected with religion and religious views. Sir, with referenOll 
to the suggestion of Sir Sivaswamy Aiyer with regard to the reduction or 
the age from 20 to 18, I do not see that much purpose is served; on the· 
other hand, much more hanD may be done. Obscene piotures or obBcene 
E'mhlems or books are not so hannful in the hands of a lad of 15 or 12 as 
thev may be in the hands of a. man of 2() 01' 25 years. Probably the greater 

re~ ti n to adopt in 8 matter like this is not to put such things in the' 
hands not of men who may care nothing for them, care a fig for them,-
but on the other hand of those men upon whom an i ~ i n can be 
produced. Therofore, the age for aggravating this offence must be put in 
my humble view between 15 and 25, as there is no purpose served in 
Rggravating the offence in the case where a child is dealing with 8. picture-
like this, as it is of absolutely no use whether this picture is put or Rome' 
other picture is put in the handf! of a baby of " or 10 yeal'S.· Therefore, 
Sir. 80 far as the age is concerned. I would eVf'n like Sir Mnlcolm Railey to-
suggest 25 years rather than even 20 yesrs. Sir, so far Q8 theM pictures 
Ilre "concerned, I should like to have it stated clearly that ancient cltlSsical' 
fitP1'ature must not he prohibited by Bny arrangement which is entered 
ibto under these conditions. Sir, on the last page, that is page 13, you 
will find that when the deleg&te of the DaniBh Government signed the 
('ontmct he made oertain reservations with reference to the ponal law 
0{ his ~ country; and I may also suggest to this House that in f.ntering 
tntothis contract under the International Convention, it would be advisable 
to ma.ke such provision, suoh a saving clause. as that this country will 
11(lverthelesa remain subject to its own internal legislation in this matter. 
With these few words, I refuflS to ~  just now whether I support the' 
Resolution or oppose it. 
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Oolonel Sir Henry StaDyon (U nited l'roviucel:!: Europeun): i:)ir, 1 htiVl' •• 
vtlr.~ few words to say on thisIJIutter. My submission is mOl'tl by WIl;Y of Illl 
attempt to draw a distinction which may possibly be of sotntl l ~ ' l e 

with reference to the r&uarks made by tue last two speakers. In gl~g 
our supporL to this Uesolution, we shall be giving our support to a prtn-
ciple, to a. standard of morality, with regard to which there can be no two 
opinions, at all events i~ ~ i  as 1 kn?W i~. 'fhere . is ~  countr;y perhaps, 
which has a stronger oblectlOn to anythlUg like a pubhc display of mdecency 
anj obscenity than India; and there is no question that a very 
t~vng e~ing is abroad at the present day that even that stand-
ard should be still further improved. Now, with regard to tlie 
remarks that have been made at! to snfeguarding ourselves first as to the 
age. next ~ to other details, I would submit for the consideration 
of the House that in accepting this Hesolution it would merely sustain a 
principle and not commit itself to all.Y detail. I quite admit that it' is 
very hard sometimes to draw the line between literature which is scientific' 
or educational and literature which il> obscene. It is also' very difficult 
to <fraw the line sometimes between photography and pictures which are 
artistic and eduMtive and those which ..ure merel,Y immoral. These are all 
detailf. to be settled when we cotpe to legislate in pursuance of this· 
e ~l ti n. That is the proper place to safeguard th ~ e different matters. 
So far as age is concerned, with regard to Sir Sivaswamy Aiyer's remarks, 
[ would point out that under the Indian Majority  Act in some cases the 
ago of majority is 18 years; in other cases it is 21 ,years. With regard to 
the remarks made by the lH.st speaker as to obscene pictures and publica-
tions being more harmful to people of 25 than they are to people of 15, I 
would point out that the child of 15 who is allowed to see these things 
may not be immediately demoralised, but a seed is sown which will produce 
far more disastrous effects when that child reaches 25 than if the picture 
had first been seen when he was 25. But these are all matters of detail 
to be deait with in legislation, Let this House, as the representative of 
India, a country with a high standard of morality, stand for this Hesolu· 
tion unanimously and carry it without one single dissentient voioe. 

The Honourable Sir lIalcolm Halley: I move as an amendment, Sir, 
the insertion of the word .. young .. hefore the word " persom; .. in the' 
lAilt line of thf' HeRolution nnd 1;he omission of the words .. below the age 
of 20 velUl'. ,. , 
IIr. Pre81dent: '1'h0 ~ ti n WAS: 
" That this Assembly rocommends to the Governor General in Council : 
(1) that India do ratify the Int.ernational Convention for the Suppression 01 tho 

Circulation of,Bnd Traffic in, ObsCf'ne Publications. dated the twelfth day 
of Septemher Olle ThoU81lud Nine Hundred 'and 'twenty.three, which was 
draft(ld hy the Intern"tiollltl Conference which met "t Geneva under the 
auspices of the League of Nations on the 31st August, 1923· 

(2) that in the le!ll:islation to I.e introduced in the Indian egi l t r~ in accordance-
with the provisions of the Convention, it should bA made an aggravation 
of the.offen,<,e of thl'. offer, delivery, nale 01' distrihution of obscene matters 
or thIngs If Much IN made to ,persons of either sex below the age of' 
20 yeat's." -

to which an amendment hfl!'; beCll movod to insert the word .. voung .. 
btlfore the word" perF.lOnR " in tho last lin!' of tho Resolution, and' to omit, 
the words" below the agr of 20 ,veal's", ~  tllltt tlw ame'lidod HeRo]lIt,ion 
will read: ' 

... (2) that. !n. the legislation to h.e int,l'odll(,pd in the Indian Legislature in accordance-
WIth tht' prOVISlI;lnA of thl' Conv,(lIlt!I)IJ .. It Rhonldbe made 1111 aggrllvation of t.11e offence 
of the offer, dehvery, Rale or d"t.rtillltlOn of ob,cene mnttprs 01' things if such is made-' 
to young pel'80nS of either sex." . 
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Dr. B S. (Jour (Central Provinces Hindi Divisions: Non-Muhulll-' 
madan) : Sir, I did not intend to intervene in this debate because I thought 
thst the only question was one whether We should protect or should not pro-
.tect the dissemination of obscene literature. But with the amendment 
which the Hdnourable the Home Member has suggested, the whole 
qUt:!stion would be wrapped in utter obscurity. What is a young person? 
1 can wllh understand the amendment moved by my friend the 
HLnourabl" Sir Sivaswamy Aiyer that in case of persons who 
have attained the age of discretion, on completion of their 18th 
!ear, they should be the sole judges of what they consider moral or 
immoral. It would be an unwarranted presumption on the part of the .state 
to control the freedom of its individuaJs in the matter of taste und morals 
so long us they do not materially prejudice the State. This is the eieull'n-
tar] right of mun verI/WI the State. I CRn well understand the gge~t i n 

made by Ill,} friend Mr. Duraiswami Aiyangar thut persons up to the 25th 
. l~ r should be protected against this contagion. I may mention by the 
way that Ilb Members of this Rouse are over 25 years of age, they are 
exelUpt. I cun well understand 0. definite rule laid down in tennl! of ,VeUfII., 
but T cunnot understand thc insertion of s vague clause, which, I submit, 
will defeat tlw very purpose the International Convention haR in vicw. 
n r bh~ Membl'rR win observe that in one of the cluusel\ of this Cdnven-
tion what it! luid down is this, and I have no doubt the Honourable the 
HOUle Member was inspired by that clause in tabling the amendment which 
he has done. If Honourable Members will tun} to page· 6, they will find 
th., fc,lIowing statement: 

.. The Conference expresses the wish thai. the legislation of each country may 
preacribe an aggravation of the penalty if the offer, delivery, sale or distribution of 
obscene matters (.Ir thing" is made to young people. To· define the exact age beneath 
which young people should be protected is a matter fur the several legialll.tiorlij." 

Now, Sir, the Honourable Sir Henry Stunyonhas rightly pointed out thut 
what is obscene BIld what is not is a matter of taste and upon which nations 
do, Ilnd must, differ. 1 have been told that in the Vatican the statues of 
the Madonna are covered with loin cloths and I have Been in the large 
museums of Europe figurea--classical figures-which would be classed in 
this .:ountry a8 utterly nude and obscene. On the other hand, my friend 
. has pointed out that there are certain sacred pictures which every Hindu 
worships and reveres but which a materialistic like Mr. Kabeer-ud-Din 
Ahmed will regard B8 grotesque und obscene. Now, Bir, I suggest that we 
should be absolutely precise as to what we really decide. Are we pre-
Pllred as Member .. of this  House to eondemn the free distribution of 
obscene literature? If flO, we must be perfectly sure 8S to what we e~n 

by b en ~ literature. Secondly, Sir, we must also be equally clear 118 
to what cIay of persons we wish to protect against this contagion. Do we 
desire that only minOl'J! who have not vet formed sufficient matured under-
fltBllding should be protected or do we desire that even adults (Mr. Bipin 
Chandra Pal: "Old men also. If) and, as my friend, Mr. Bipin Chandra 
Pal, says, even old men like himself (Laughter) (Mr. Bipin Chandra Pal: 
.• And yourself.") should also be protected against the dissemination of 
this vice? It is a whoI1,V unwarranted assumption on the ;part of the State 
and a wholly unwarranted interference with individual rights. Now, Sir, 
these are questions upon which, I submit, this House must make up its 
mind. There is no use accepting or rejecting in a Aentimental fom} a 
'Resulution which, when it is afterwards translated into a Statute, would 
-invite, and justly invite, critioisms from theJegal Membe'nl of thls House. 
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Are we merely complying with an International Convention for the sake of 
fonn or 8rc we applying our shoulder to the whelll and are we doing what. 
we really feel, that effective steps should be taken to prevent the import into 
thi" l!ountrv of a mass of pUblication and matter to whioh the Honourable 
the Home Member has adverted. If we past! 8 pious ResolutIon against 
t,he dissemination of obscene matter amoDg8t young persons, are we sure 
that we are using words the meaning of which we understandl' On these 
grounds, Sir, I oppose the amendment moved by the Honourable the 
HOllie Member. 

Sir b.~ ahod. .. (Bengal: European): Sir, in order toendea.vour 
to help the House to come to a decision in this matter, I should like to point 
out that clause 2 which we are really considering contemplates legislation 
and we are not here to-day to decide the exact form of that legislation. 
(Hear, hear.) 1 agree with some remarks that have fallen from my Honour-
able friend from Madras aud equally with I those that have fallen from my 
Honourable friend from t.he United Provinces. A class that. we should 
seriously wish to protect is the student class in the large cities a.nd therefore 
I should like to move all amendment to the amendment moved by the 
Honourable Sir Malcolm Hailey. We need, not at present indicate the 
agEl in any way whatever, but we should indicate thnt below a certain age 
the offenC(l should be considered to be aggravated under those circWDs-
ta.nces. Therefore, I would move that the last few words should read as· 
follows: 
" Is made to persons of either sex below a certain age," 

h'll ving it for public opinion between now and the enactment of legislation 
t,. express it!! view and thereBftCltcarefully to consider this very important 
oue'ltion whether people Iikl' thp student dass, who may not ordinarily be 
l'vgarded as young pemons, are to be protected or not. 

The BODQUl'able Sir lIIalcolm Baile,.: I should like to say that I moved 
my amendment merel)' to avoid accentuating any difference of opinion 
betwecn my Honourable friends on a m!ltter which I do not regard 88 
('ssential to decide at this particular moment. I realise that there are some' 
Members here who think that the age should be 18 or even lower than that 
There are other MemberR who think that a more advanced age should be 
made the subject of protection. For the present purposes, as Sir Camp-
bell Rh9des has pointed out, we are only confirming a principle; we are 
• not at the moment legislating. When we oome to legislate, we can decide 
the precise age; all that we arf' askl'd to do at present is to express our 
'Ilgreement with the advice laid down by the Conference, tha.t the offence 
should be oonsidered to be aggravated if it was oommitted in respect of 
young persons. I  . am quitn  prepared therefore to adopt Sir Campbell 
Hhodes' formula, " below a oertain age." It will meet our objeot a.nd give 
us ample latitude when we come to legislate. Other points I need ha.rdly 
touch on. I do not think tha.t Mr. DurBiswami Aiyangar need have found 
himself in My e b rr in~ position or ha.ve' suggested that it would bf' 
risky to nccept our proposal. I acquit him of any feeling that the risk 
would arise from oxprf'ssing t'ven on this occasion his agreement with 
Government. I know he mflllnt only that some of the conaequences were 
risky-(Mr. C. D1lraiswa.lI/.j AiYClllya,1': '.' Yes.") I was sure of thnt. He 
himself recognised that ,the Act is already oarefully drawn in order to pro-
tect " representations sculptm:ed, engraved, painted, or otherwise, on or 
in any temple or any car used for the conveyance of idols or used fCYtany 
religious purpose ". I hold thlit. the existenoe of these words in the Act 
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[Sir :Malcolm Hailey.]. 
would r t~ t ll1auy of the oases which he hud in mind. Where he desires 
t(.. r t~ t olassieal literlWiure, there cquaJly 1 UUlllt one with him, if it is 
viewed Ill:! classieal literature pure and simple. My own experience ranges 
over the literatures of Greece llond Home erlll~  rat.her than those of this 
oountry, though I 8m not entirely ignorant of the laUer. There is I-. 
literature, not of the best clussical periods either of Greece or nome, but 
lather of u l t~r period, which I should not care myself to see introduced 
to this country. It is decidedly and definitely indecent, a.nd in some ('ases 
. grossly 80. ·Whether there are parallels to t.hat in the literature of the East 
1 am not aware; but 1 suggest that the beSt thing we can do in  these 
r.ir t n '~t  is to leave our law as it stands. It has been in operation for 
lJIany years. If any substantive modification of that law is nec088a.ry to 
meet the case of clu.ssical literature, let that subject be viewed separately 
and, I warn the House, it will be Q sufficiently difficult, problem to l~  

1 would not rai;;e it in connection with the very simple proposition we havf' 
before us now. 
I would only invite the' attention of the House to one more h.d. This 

'Conference was attended by a largc number of nations. Ita cOllclusions 
h.ave heen acm'pted, practically without reservation by nations of the lIlost 
divorse culture Ilnd civilization. I do not think that India can afford to 
stand Ilpart frilm it, for, if my experience of India is correct, I 8hou)d say 
tha.t, not o11ly Ilmong the best educated Indians, but among Indians of even 
lesser education, I would !lay even among IndianR of no education, there is 
'1 very high stsndud in these mat.ters, and they object as much as anybody 
to calculated oORcenity or deliberate in e~n ' . . 

JIr. Blpin Ohandra Pal (Calcutta: Non-Muhammadlln Urban): ! 
had absolutely rio idea that this Hesohition would lead to any discussion 
of the kind that we have listeDl1d to. I myself hlld absolutely no inten-
tion of intervening in this discussion until I listened to my Honourabltl 
friend, Mr. Duraiswami Aiyangar, and the only reason why I want '.0 
speak just one word is this. I do not like it to be oirculated in this country 
or outside it that it is possible for anyone here-it is possible for lUly 
Hindu or Bny Indian-to misunderstand the scope of this Resolution and 
think that it would have any reference to Hindu deities or gods or 
idols or images or by whatever other name you like to indicate them-like • 
the Vtlishnavite deities lladha, Krishna and others. I wllnt it to be dis-
tirwtly understood that no one in India has ever looked upon these 
images or imageries in tho sense in which erot,ic literatlU'e is looked upon 
by Europeans. I want to enter my protest against Qny such suspicioll .:>r 
Ruggestion. I know Mr. Duraiswami Aiyaugar did not mean it. He 
wanted to corrt'ct wrong impressions in other quarters. But . 

• r. O. Duralawami Alyangar: May I say a word, Sir, with your per· 
mission? I said that, inasmuch BS clause 2 ('ontemplates 11 revision of 
!'Ient,ion' 292 of the Indian Penal Code, T wanted to make it clear to this 
House t.hat  t,hat revision should not affect the exceptions which now 
.exist under section 292. 

The JIoDourable Sir Ihlcolm Halley: That it eertain1y would not do . . 
Mr. Blpbl OhaDdra Pal: I thought a.much, Sir. I am not a lawyer 

and I do not know exactly all the details of t,he exceptions contained in 
f.bt, particular scctilVl, hut my friend, I think, ill " le~ e  limb of the la.w 
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.aDd he knows it more intimately than I do, that no legislation could pasb 
in this House or any House in India-no legislation of the kind could pass 
~ven before this House was called into existencll-no legislation of this kind 
oould be passed even by a purely bUl'eauoratic House which might seek to 
bring Hindu images within the category of th!! objects contemplated by 
this Resolution. And so I had no suspicion u.bout that point and I am 
glad my friend has Ulade that disclaimer-that our religion, our literature, 
.Qur art cannot be cla!lsed wit,h the kind of obseene pictures, obscene IJt,er'l' 
'ure, obscene cinema shows Ilnd other things that aro referred to 111 tIle 
Honourable Sir Malcolm Hailey's Hesolution. That is not II pos"ible mil>' 
apprehension. Mr. Kabeer-ud-Din Ahmed tmys: .. Nobody said it." H,.' 
did not understand it in the Sell!le in which I understood him. That is 
all the differenco between him and me. 

Mr. K • .Ahmed: You did not take it in the proper sense. 

JIr. BlpiD OhaDdra Pal: I leave all the proprieties to my Honourable 
friend there. l.'his is why I wanted to make this clear, and Sir Malcolm 
Hailey made it very clear that religiolls images are not included in it. 
Nobody would think that the picture of the l\ ~ nn  nude or coV!'red, 
would come under tho definition of obscene literature here. Nobody would 
think .that any real production of art would come under the definition of 
obscene literature simply because it did not perhaps meet with the require-
ments of prurient prudery. 1 do not believe th~  we never "uspected 
H in this proposal before us. Th('re arc nude pictures in some of tll" 
best galleries in Europe; there arc uude pieture.s in some of the most 
renowned galleries in }I}ngland; ill thl' Tate gallery there are nude pictures; 
but they are not tabooed o,s ob!l(:clle, and I do not think, the Geneva Con-
ference or the fut.ure legislator!; of Iudia in regard to this matt,er would 
taboo literature or pictures 1>1' paintings of this kind. Thut was not 
intended. All that waf! intended mu; to prute(·t, th!' East particulurly-
we need prott)ctioll  in this mat.ter mor(' thlUl the 'VcISt--from this evil. 
Weare so far free from it. 1 do not t,hink that Whl'l1 we land in Bombay-
my friend. Sir l' b t ~l\  Thnkurds8. will 1)(' tlble to tdl uB-I do not 
think when we Itmd ill BombllY we Itrc appl'ollched by RJI sorts alld con-
·ditions of men, hiding pictures in their hUlJds IUld f;aying .. I)ictul'es. Sir. 
picturos. Sir." 

Sir Purahotamdaa Thakurdaa: I have not yet come ncrOS8 a single case 
like that in Bombay. 
Mr. Btptn Ohandra Pal: I know. Sir, we Bre not tempted in this way 

in Bombay; I dare say, we are not tempted in this way in Madras. I 
Know nobody i!l tempted in this way in Calcutta. It if; only. when we go out 
-of our own country, when we approach civilisation, iti is only then that Wt' 
-are tempted in this way'aud it is with a view to protect our own inn en~ ' 

'against the invQsion of these kiJldfl of litel'RtUl'e and cards and intin~  

that may be imported into India from Europe. that this law iR needed. 
·and I lei-td my whole-hearted l:mppOrt to Sir Malcolm Hailey'F! Resolution. 
1 think the ~r  ' young . was all right. hecausE' thp, exact age which was 
to conRtitute the aga-Tavation of thE' offence would have been a matter for 
the el~\ lt. Committ.ee. to which thiR Bill would go. t.o decide: and thE'rl'-
fore Sir Malcolm Hai1E'v WaR. I tliink. er e t. ~  right whell he sAid" Let 
us have t.he word' voung. ". Rllt words do not matter; hE' has. accepted 
'Sir Campbell Rhodes' amendment .. under R cprtRin aa'f'." T think ~ 'l all 
ought to accept that nmendment. and MCP.pt t,hi" l ll ti~n all!(!. 
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1If. Preatdeln: The original e ~ n was the Resolution as read, 
Since which an ameQcirnent has been moved to omit the words ,. below the 
age of 20 years, .. 

The motion was adopted. 

)bo. Prul4tJlt,: The question is that before the word" persons" the 
word .• young " be inserted and after the word .. sex " the words •• below 
Ii oertain age " be added. 

-SIr O&mpbeU Bhod .. : My intention was to omit .• young .. altogether. 
Bu. . 

Mr. Preatdent: Further amendment moved: "That after the word 
. sex ' the words •. below a certain age " be added. 

The motion was adopted. 

Mr. Prelident: The question is that the following Resolution, RB 

amended, be adopted.: 

.. Thllt this Assembly recommends to the Governor General in Council: 

(1) that India do ratify tho International Convention for the Suppres8ioft of tqe 
CiTculation of, and 'frllffic in, Obscene Publications, dated the twelfth dly 
of September One ThouaaDd Nine Hundred aud Twenty-tbree, which waa· 
drafted by the International Confereuce which met at Gtneva undAlr the 
auspices of the League of Natious on the 31st August, 1923; 

(2) that in the legilllllllon to be introduced in the Indian Legislature in accordance 
with the provisions of the Convention, it should be made an aggravation 
of the oRenOll of tbe offer, de\inry, sale or distribution of obscene matter a 
or tbings if lIuch i. made to persons of either sex below a certain age," 

Mr. Ob.&man La! (West I'unjab: Non-Muhammadan): Sir, r merely 
rise to make one point clear. It has been stated by the Honourable the 
Home Member and by speakers who have expressed .their views on this. 
particular Resolution that they mean to exclude only classical literature 
from the purview of this Resolution. May I ask the Honourable the 
Home Member whether he is prepared also to exclude modem literature 
from the purview of this Resolution? It is wt!l1 known, I dare say, to 
him, and to other gentlemen who are interested in literature, that there· 
are various publications which have come under the ban of the policemlrn 
in Amerioa as well as in England. There the policeman or 
the Magistrate seems to be invested with tho power of censoring 
publications. I will instance but two cases. The first is the 
case of Ibsen's " Ghosts ", a play well known all over the world, 
but which until quite recently was not allowed to be performed, because it 
was considered to be an obscene pla.y, and yet that play, Sir, has made 
history for the drama, approximating in this sense to some of Shakeapeare'8 
best plays which are considered to have made history for the drama during 
the Elizabethan period. 'r'hen I take another ca88, Lawrence's novel, 
"The Rainbow", whioh is considered by well known people to be II real 
work of art, and yet, as far 8S I remember, tha-t particular novel came 
under'the ban of the policeman. I might point out that if plays and 
novels by men like D. H. Lawrence, Shaw and Granville Barker are i () 
come under the ban of the policenll\n under this Resolution, then we must 
PIlU8El and oonsiaer. Indeed it is very difficult to tell what is obsoene and 
what is not, and particularly when the appraisement is left to an ignorant 
policeman or an equally ignora.ut magistrate, it will be very diffioult to 
tell where to dra.w the line. I would therefore ask Honourable Members 
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to rerrlt~ ber that in restricting the liberties of writel'll and painters and 
artists in this particular fashion Rnd llot merely of those whom the ~ 

Member described as t,he middle age write.rs of the Roman period, meaning 
presumably Rufinus and Catulllls nnd their like, they are putting a ban 
upon the art and literature of the world. I hope the Honourable the 
Home Member will give the House the assurance that he has no intention 
whntsoever of including model'll literature and modern art which may 
conceivably come under tho ban of It foolish policeman or an ignorant 
ngi tr te~ 

Tb .. Honourable Sir Malcolm Halley: I am glad to find myself in sub-
stantial agreement with Mr. Chaman Lal in much that he has said. The 
House will remember that I myself ventured tho remark that Government 
f:hould show great caution in taking the initiative in executive action, against 
publications which are considered to be indecorous or in bad taste. I remem· 
ber that not very long ago I had to deal in my office with a representation 
from a certain body to the Home Department asking for the exclusion 
from India of a oertain work and tne prosecution of anybody who sold it. 
1 dealt with thut rase, 1 hope, on satisfl\Ctory lines. I went home and I 
regret to say thut I found t,hllt same work lying in my own drawing room 
t,able. As I said, there is a great divergence of standards in this matter, 
and both prudence and reRllon indioate that we liPould take a wide and 
liberal view. I do not myself suggest however that the Act should be 
redrafted in order to protect classical literature, and I do not think that 
the Act should be redrafted in order to proteot modern artistic literature 
or works such as those to which Mr, Chaman Lal alludes. I think myself 
that the Act should be retained in its present form Ilnd that ,,'e should 
not attempt merely in this (lonnection to make Rny substantial modifica· 
tion in it. The House will remember that all thnt t,he Convention asks 
is that we should take additional steps to pro"iae ngninst the circulation, 
publioation, advcrtilwment and the like of obscene literature or material. 
Now, our oourts ll~t for some years have been accustomed to interpret 
this word "obscene" used in the Act. There must be a considerable 
amount of case Inw on t.he !mbject. I myself ",bollld be inclined to leav(' 
the law as it stlmds and merely amend it to provide for the Mse of 
advertisementR aDd tilt' liIte and not to attempt the (1xoefldingly delicate 
and difficult task of JPdrafting 1'0 as to restrict 0)' (Ixpand, it may be, the 
sense of the word 'obsm'ne'. I think that is /I sufficient "nswer to Mr. 
Chaman Lal. We do not oUrRtllves intend uny substantial alteration in 
t,he law at all. We merely intend to carry out the Convention by pro-
viding as adequately as possible against the publioation, advertisement 
·and the like ot really obsoene publioations. 

Dr. L. E. Hyder (Agrn Division: Muhammadan Rural): I have not 
much to say. 8ir, on this subjeot. But I think it. has been pointed out 
that our ancient cla!lsicaJ literature might suffer. Now, I do not think 
that our ancient classiCAl literature falls into the hands of people who 
purvey these things on a oommercial basis. Our olassical literature is 
quite safe in so far 3S Arabic or Ranskrit is concerned. and there is nothing 
wrong with it. 

The second point i" about modern literature and I will say this that 
it would be 8 very difficult matter for the guardians of the law to e l ~ 

what ill delicate and what is indelicate. The whole obiect of this legislatiott 
is that things whioh are made vulgar on a oommercial basia, and the sourcea 

. . 
• 
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. [Dr. L. K. Hyder.] 
of which are perfectly well known, tlhould CODle under the ban of this 
law and I think, Sir, that there ought to be legislation of this kind and 
DO one should have any hesitation or fear that cllWll:lical literature, wllether 
Greek or Latin, Sanskrit or Arabic, or Rny other, e.g., modern literature 
in any of the modern European languages, will come under the ban of this 
law. Nothing of the kind. The whole thing applies to the vulgar com· 
mercialisation of certain tendencies at the present day and it would be 
right and proper to put out of the reach of young people all this c18ss of 
literature. 

111', !'rU14ent: The question is that the Resolution, us amanded," 
be adopted. 

The motion was adopted. 

The Assembly then adjourned till Eleven of the {)look on Monday, th4i 
10th March, 1924. 

• • !. 

• Vide pap l336 of the.. Debate. 
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